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' LOK SABHA DEBATES

LOK SABHA
Tuesday, August ns,.ls'wlsravam 28,
1808 (Saka)

e ——

: The Lok Sabha mit at Eleven of
the Clock,

[MR, SsEaxen in the Chair]
' ORAL ANSWERS TO QUESTIONS

Automatic Warning System

*102. SHRI M. S. PURTY: Wil
the Minister of RAILWAYS be
pleased to state:

(a) whether the State-ownedq Eleo~
tronics Corporation of India Limited
(E.CIL.) has developed san Auto-
matic Warning System (A.W.S) for
use by the Railways; and

(b) it so, how far it has been ins-
talled in various Railway Zones?

THE MINISTFR OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir.

(b) An ‘engineered model’ supplied
by M/s. E.C.1.L. is undergoing field
trial on the Eastern Railway.
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Murder of Station Master ef-.
Sabarmati Station :
*106. SHRI HARI SINGH: wm
the Minister of RAILWAYS be
pleased to state:

(a) whether a station master of
Sabarmati station near Ahmedabad in
Gujarat was found murdered in the -
Rallway yard on 7th July, 1976;

(b) if so, who were the alleged
murderers; and

(c) what steps Government have
taken to check such crimes on that
station and railway yard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
" BUTA SINGH): (a) and (b). The
extension in service to Railway Offi-
cers and employees beyond the age
of superannuation has been resorted
to very sparingly in specially deserv-
ing cases and the impact of such ex-
tensions on the general un-employ-
" ment in the country is neglMgible.
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“In such cases it should be poz-
sible for Department .to consider
slternative arrangements well m
advance. If necessary a person
could be posted as under-study for
some time. Re-employment and
extensions of service should be .
permitteq only in exceptional
cases. Cabinet Secretary might
stress this point to various Minis-
‘triea/depu‘hnentl"
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SHRI DINEN BHATTACHARYYA:
The Railway Minister has stated that
extension has been given in the case
of 33 employees. Out of the total
number of employees of 17 lakhs, as
Kindly stated by the Minister, how
many employees of classes IV, III
and II applied for extension and in
how many cases the railway autho-
vities considered thewr applications
favourably or they are till under
consideration?

SHRI BUTA SINGH:; There are
norms laid and according to those
norms, immediately after the strike
and before 31st December 1975, all
those appications which were :eceiv-
ed were duly processed and consider-
ed and those who were deserving
have been given extension.

MR. SPEAKER: He wanted to
know how many belong to Class III,
how many to Class IV, etc.

Wtazifag: 77 & 1976 %
Hgw 7 & #'erax fapar v a7 |

¥ he wants general informaion, I
can give him the figure.

SHRI DINEN BHATTACHARYYA:
It he does not have the information
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roady be may say so.and he can give
it Jater.
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Indian Assistance fer Oil Exploration
in Vietnam

+

*110, SHRI C. K CHANDRA-
PPAN-

SHRI B, S, BHAURA:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether India has offered as-
sistance to Vietnam for offshore oil
exploration and development of ol
fields in that country; and

(b) if so, the facts thereof?

THE MINISTER OF PETROLEUM
(SHRI K D. MALAVIYA): (a) and
(b) TIndia has not offered assistance
to Vietnam for offshore oil explora-
tion anq development of oil flelds in
that country. However India has
offered facilities to train Vietnamese
personnel in different branches of oil
industry in Institutes located in India
or by sending Indian experis to Viet-
nam.
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SHR] €. K. CHANDRAPPAN: May
1 know wheother there had been any
dAlscussions between the Governments
of India and Vietnam on the question
wof assistance from India for the deve-
jopment of the oil industry in Viet-
nam? If so, wbat was the kinq of
assistance  which the Vietnamese
Government requested from our gov-
sernment?

SHRI K. D MALAVIYA: Some
enquiries were made by the Vietna-
mese Government. In this connec-
tion. I also met their Ambassador
‘here. We pursued the points where
we could help them purposefully and
they appreciated it very much. We
assured them that in view of the good
prospects of oil, both on shore and
off shore in Vietnam all the assist-
ance that India is capable of giving
will be at their disposal. For the
time being we have made certain
proposals and they are under the con-
sideration of the Vietnamese Gov-
ernment.

SHRI C K CHANDRAPPAN:
Considering the fact that India has
gained a lot of experience in off
shore exploration for o1l in Bombay
High and also the fact that for Viet-
nam also, off shore exploration 1s
very important, may 1 know whether
that is the field in which India is
going to train their personnel or send
Indian experts to train the people
there?

SHRI K. D. MALAVIYA: It is
not exactly like that. So far as off
shore drilling and engineering part
is concerned, there is no specific
proposal from India to help the Vie-
thamese. Perhaps they may have
to give a second thought to it. The
primary question is to start from the
beginning with regard to organisa-
tional structures, the technical points
that go into preliminary surveys seis-
ic surveys, maintaining an organisa.
tion and pursuing this matter further.
So, there is a good part of the job
in ofi explorttion in which we can

Oral Answers 10

be of assistance to friendly countries,
like Vietham. In that parameter cer-
tain considerations are going on, and
We gpre awaiting for response from
the Vietnamese Government.

Ticketless Travelling

*111. SHRI RAGHUNANDAN LAL
BHATIA: Wil the Minister of
RAILWAYS be pleased to state.

(a) whether dezpite the vigilance of
the Railways, ticketless fravel conti-
nues;

(b) if so, the total number of ticket-
less travellers caught this Yyear upto
July, 1976; and

(c) whether any special steps are
being contemplated in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir. But, there is an appreciable de-
cline in ticketless travel.

(b) 1389 lakh persons
mately.

approxi-

(c) A statement is laig on the
Table of the Sabha

Statement

(c) Steps taken to prevent ticket-
less travel are indicated below:—

(1) Special massive checks against
ticketless travel are being con-
ducted by mobilising a large
force of ticket checking staff,
Railway Protection Force, Gov-
ernment Railway Police per-
sonnel and Local Police per-
sonnel under supervision of
Senior Railway Officers,

(2) Joing drives against ticketless
{ravel in co-ordination with the
State Governments.

(3) Frequent concentrated surprise
checks, especially Wy wmioving



Y4 ' Oral Avswers

panied by Ballway mmcum
Force/Police and Railway Ma-
gistrates by road transport.

(4) Incognito checks by Travelling
Ticket Examiners in plain
cloths.

(5) Replacement checks by the
Hendquarters and Divisional
ticket checking squads by in-
tercepting the traing in mud-
sections.

{6) Development of ticket checking
staff of one railway system for
ticket checking on another sys-
tem.

¢7) Educative propaganda against
ticketless travel is carried out
among the travelling public
particularly among the student
community

(8) The non-official Standing Volun.
tary Help Committee, func.
tioming in the Ministry of Rail-
ways, 15 also associated m the
drive agamnst ticketless travel

SHRI RAGHUNANDAN LAL BHA-
TIA: What is the total amount re-
covered from ticketless travellers
last year?

SHRI MOHD. SHAFI QURESHI
We have recovered from ticketless
travellers near about Rs, 5 crores plus
about Rs 35 lakhs as fines, which
has gone to the State Governments
Beas:des  this, the sale of window
tickets has gone up from Rs 34 crores
to Rs 50 crores per month.

SHRI RAGHUNANDAN LAL BHA-
TIA: While going through the state-
ment one finds that in order to meet
this permanent problem of ticketless
travel, which is facing the railways,
they are doing many things. But one
thing which the Minister has not
mentioneg in his statement, and which
¥ would ke %0 know from him, is

AUGUBY 17, i3
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whether the Minivtép Miself persopsl-
1y supervised sune of these operstions
of surprise ticket checking and, i o,
what is his experience,

SHRI MOHD. SHAFI QURESHI:
In fact, myself, the Deputy-Minister
and my senior collsgue, Panditji, we
have always been !nvolved in ticket-
less travel checking., From the date
of the emergency up till now nearly
94,000 surprise checks have been
conducted by the railways, which is
a very big number. Most of us have
be_en personelly conducting these sur-
prise checks in various parts of the
country.
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SHRI CHINTAMANI PANIGARHI:
In our couniry we say that one can-
not succesd in anything wnless one
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% involved In it. So, unless ong is
involved, in 1t, one cannot check
ticketless travel. We are very happy
to And that this problem has been
golved to a great extent in the main
routes, and I would like to congratu-
iate the Railway Minister and the
Railway Ministry for that. But re-
cently when I travelled through some
of the branch lines I found that
ticketless travelling in the branch
lines is continuing at before  and there
is no marked improvement. May I
know what steps are being taken to
see that there ir improvement in this
fleld in the branch lines also?

SHRI MOHD. SHAFI QURESHI: In
the initial stages we concantrateqd our
attention on those lines which were
identified ag the Iines in which ticket-
less travelling was rampant. Later on,
we have shifteq our attention to branch
lineg also and now we are checking
ticketless travelling in those lines.
May be, in some particular branch
lines this might have reappeared. But
the Government are very vigilant and
they are going to take very serious
steps against this menace.
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Aware for desighing Economy Stove

*117. SHRI VASANT SATHE: Will
the Minister of PETROLEUM be
pleased to tate

(a) whether Government had an-
nounced a Suitable reward for design-
ing of a safer and lesg kerosene con-
suming economy stove; and

(b) if so, the response
thereto?

received

THE MINISTER OF PETROLEUM
(SHRI K, D. MALAVIYA): (a) Yes,
Sir.

{b) The total of 40 entries from 28
contestantg were received from all over
India. However, no prize was awarded
because none of them met the norms
set for the contest.

SHRI VASANT SATHE; There is no
dearth of talent inour country. There

AUGUST 17, 1978 _
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art people, particularly young innova-
tors, who sre devising not only new
techniques, but new instruments and
desigris which eanbring about a saving
in the use of kerozane ang also gas, and
make it aiso cheaply available for
demestic purposes. 1 would like to
know what is the initiative taken by
the Ministry to help these innovators,
these young men in devising these
things, because, we know that these
&8 cylinders, etc, are costly expen-
sive, In order to enable the use of ke-
rosene, particularly by the smaller
people, I would ke to know what are
the steps being taken by the Ministry
to encourage this innovating.

SHRI K D. MALAVIYA: Unfortu-
nately, the 40 entries that offered a
design to us did not comply with the
specifications that we desired, that is.
increase in the efficlency We helped
them; we made counter-suggestions to
them, but they did not do. Ultimate-
ly, I am glad to announce this to the
House, after this inahility of the con-
testants, the Indian Institute of Petro-
leum and other research and develop-
ment institutes of the Ministry under-
took the joh and they have succeeded
in producing a kerosene chulha whose
efficiency 1s almost as good as, and in
certain cases better than, the LPG gas
efficciency It 1s on trnial. The pro-
tdtypes have been manufactured I have
personally seen, at least half =a
dozen times, its efficiency Very
soon, next week or so, it will be
finally cleared. The Prime Muister 1s
extremely interested in this Ferhaps
she would like to see it before it 1s
cleared. In the next three or four
weeks, we will put this chulha in the
market and advertise properly so that
people might go in for it. If this is
okayed, then we are likely to have a
saving of kerosene worth crores and
crores of rupees per annum

SHRI VASANT SATHE: I am thank-
ful to the hon. Minister for giving this
very encouraging information. Would
he also kindly arrange to give a de-
monstration of thig chulha fo the Mem-
bers of Parliament? If yeu like, I van
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arrange for it in the Vithalbhai Patel
House.

SHRI K. D. MALAVIYA: Before thig
-Ig finalised, the Mlnlst‘ry will give a
demonstration of this in the Central
‘Hall or in any other place.
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Contract for Of Exploration by
ONGC in Tanzania

*118. SHRI R. 8, PANDEY: Wil the

Minister of PETROLEUM be pleased
to state.

(a) whether the Oil and Natural
Gas Commission has entered into a
contract with the Government of Tan.

zania for undertaking oil exploration
there; and

(b) it so, the terms and conditions
of the contract?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) and
(b). The ONGC signed sn agreement
on the 20th December, 1975 with the
Tanzaian Petroleum Development Cor-
poration (TPDC) for a drilling contract
which provides for drilling of one ex-
ploratory well on the Songo Songo Is-
lang in Tanzania. It is not an explo-
ration contract. TPDC would make
payments to ONGC for the work in
accordance with the contract. The
contract also stipulates that TPDC
would provide the consumable mate-
rials required for the drilling opera-
tion and also meet the local costs such
as cost of civil construction works, the
cost of housing accommodation snd
transport for the crew and the other

staff, the cost of unskilled labour, PCL
ete.

&t T warw ofd : a3 waT W
T, w9 %Y qr T |

SHRI B. V. NAIK: Whenever in the
ptst the techmologically advanced
countries of the world went in for the
purpose of drilling operations, they
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also imposed, though we are not ad-
vocating & neo-colonialism, that a parti-
cular share of the raw crude or what-
over the petraleum product that was
available, would be available for the
parent country the technologically
advanceg country. In the contracts of
the ONGC with countries less develop-
ed than ours, do we insist upon such a
clause or a condition? Is it accept-
able? Has 1t been trieg and if so, what
are the reactions of the host country?

SHRI K D MALAVIYA This is &
specific agreement made with the Tan-
zaman Government and it is based on
co-.operation and friendship We do
not intend to have any arrangement,
businesg like or commercial wath Tan-
zania We have agreed to dnill a well
there Unfortunately, there wag an
explosion ang we are now driling an-
other well there All that we have
asked for ig the actual cost of drilling
anqd there is no commercial agreement
between us and Tanzania

SHRI VASANT SATHE I would like
to know whether this contract 1s only
for driling or also for the establish-
ment of the other plant that goes with
ofl exploration

SHRI K. D MALAVIYA The gas
field seems to have been ciscovered
There were some other companies
which wanteg to drill on a commercial
basis The Tanzanian Government
approached us and we offered them our
friendly co-operation “ecause w-~ are
capable of drilling Once the gas 1s
established which Ig there-—as soon o8
we complete the second well, it wall be
established—then perhaps they may
like us to build up the transport sys-
tem also Presumably they will come
forwarq and we will readilv agree to
develop the fransport system

SHRI RAJA KULKARNI Ig it a fact
that recently there was a big blow cut
in one of the wells in Tanzgnia and
severe damage was caused to tbe cil
fieldg there with the result frat the
Tanzanian Government wag on the
point of ferminating the Indian com-

a0

BHRI X. D, MALAVIYA; ¥ am sorty
the Iatter part, of the question is wholly
wrong. It is o fact that theye was a
blow out and a blow out is g part of
the game, We did not succeed. There
was some mistake and an inquiry iz
going on as to how it falled, how the
blow-out occurred and who was res-
ponsible for the damage, But we have
already dtspatched g second and
new rig to the place at our own cost so
that we may complete the agreement.

When a well {3 drilled and a mistake
occurs, then it occurs and nobody can
help it We hope to finish the second
well successfully and then we will
pursue the future operations

SHRI BHAGWAT JHA AZAD 1
want to know whether this contract
with the Tanzaman Government is a
part of our effort to build up a consul-
tancy system m this couniry either for
commercial purpose or for a one lLke
thuis Or 1s 1t a just 2 simple s.ngle
contract? If it fs a part of the whole
complex, how far wall it develop our
consultancy system and our techmcal
know-how?

SHRI K D MALAVIYA It 15 only
a beginning of the process and I hope
once this o1l well or gas well is com-
pleted, then subsequent processses of
our help or co-operation can te consi
dered for which we are readily agree-
able

MR SPEAKER Questron No 119,
Shr: Shashi Bhushan—absent

THE MINISTER OF CHEMICALS
AND FERTIJISERS (SHRI P C
SETHI) 1 think some other Member
may put the question I have been
preparing for the question for the
whole of the night and the whole of
this morning without engagements,
and now I am very much disappoint-
ed. Government and Parllament has
spent 80 much monay.

MR, SPEAKER: I am mrry, We
cannot do it under the rules.
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SURI K. LAKKAPPA: Some Mem.
bers are sbsent. There are in portant
qm

MR. BPEAKER: If the .dembers are
not present, I cannot help it.

SHRI K. LAKKAPPA: The Speaker
cap put gmportmt Questions, You
have got enormoug POWers.

MR. SPEAKER: I am vrepared to ac-
cept the advice provided tte IIember
is present,

Let me see whether any other hon.
Member is present. No. The Guiestion
List ig over.

WRITTEN ANSWERS TO QUESTIONS

Consultancy Agreements with Foreign
Countries for Development of Offshore
Areas

*101. SHRI P. M. MEHTA: Wil
the Minister of PETROLEUM be
pleased to state:

(a) whether the Central Govern-
ment are considering to explore possi-
bilities ot long term consultancy agree-
ments with advanced countries for
the development of offshore areas in
India; &3

(b) whether U.S.A.,, France and
Britain have not agreed to such pro-
posals; and

(c) whether any country hag agreed
to help India in this regard?

THE MINISTER OF PETROLEUM
éisrm K. D. MALAVIYA): (a) Yes,
L 1)

(b) and (c). Some foreign compa-
nies have shown interest in the mat-
ter. It iz mot In the public interest
to disolose any datelly in this regard
at this stage
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Production of Nitrogenous gnd Phos-
phatic Fertilizers

*105. SHRI K. MALLANNA: Wil
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) what is the present installed
production capacity of nitrogenous
and phosphatic fertilisers in the coun-
try; \

(b) whether the production is
enough to meet the present fertilizer
demand in the country; and

(c) if not, the steps Government
propose to take in this regard?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C,
SETHI): (a) The present installed
capacity for the production of ferti-
lizers ig 29 78 lakh tonnes of nitrogen
and 6.92 lakh tonnes of P205.

(b) and (c). The indigencus pro-
duction of fertilizers during 1976-77
is expected to be 19.5 lakh tonnes of
nitrogen and 48 lakh tonmes of
P205. The requirement of fertilivers
for the year 1976-77 as estimated -4
the Ministry of Agriculture is 265
lakh tonneg of nitrogen, 8 lakh tounes
of P205 and 3.5 lakh tonnes of potash.
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Ag the total quantity of fertilizers
available both by way of indigenous
production and the stocks with the
manufscturers ang the Central Ferti.
lizer paol at the beginning of the year
fall short of the estimated require-
ment of fertilizers, arrangementg for
adequate jmports have been made to
meet the gap. There is no indigenous
production of potassic fertilizers and
the requirements thereof are met en-
tirely through imports.

Kirpal Singh Committee Repory on
Raflway Security

*107. SHRI P, GANGA REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Kirpal Singh Com-
mittee on railway security and pro-
tection has submitted its report to
Government; and

(b) if so, the salient featureg of the
report? -

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir

(b) The salient features of the Re-
port are improvementg in the orga-
nisational set up ang co-ordination
and working arrangements of the
security forces viz, Railway Protec-
tion Force under the control of the
Minjstry of Railways and Govern-
ment Railway Police and District
Police under the control of the State
Governments to make them more
effective in ensuring better security
of the passengers and the property
entrusted to the Railways for trans-
port s also Railways’ own property;
enhancement of legal powers of the
lewqy Protection Force and work-

of the commercial de-~
pad'ment 30 ag to refluce compensa-
* tion claims.
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24
senlenity List of Jeliges of High
Qourts

*109. SHRI A. K. KOTRASHETTI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether there is any proposal
before Government to 'maintain a
seniority list of Judges of all the
High Courts in India; and

(b) whether there is alto a pro-
posal to transfer the Chiet Justices
from one High Court to the other?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R, GOKHALE): (a) There is no
such proposal,

(b) Under article 222 of the Consti-
tution, the President may after con-
sultation with the Chief Justice of
India transfer a Judge, including the
Chiet Justice of a High Court, from
one High Court to another High
Court. Recently, two Chief Justices
were transferred.

Means to check Contents of LPG
Cylinders

*112. SHRI N, K. SANGHI: Will
the Minister of PETROLEUM be
pleased to state:

(a) whether the consumers of LPG
do not have any means to check the
contentg of gas in a cylinder that 1s
supplied to them; and

(b) whether Government have any
machinery to check the contents of
LPG in each cylinder and give a certi-
ficate to that effect so that the con-
sumerg get what they pay for?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) and
(b). At the Liquifieq Pétroleum Gas
(cooking gas) fllling plants, the cy-
linders are filleg according to weight
on the filling machines. The cylin
ders agre cross-checked for muney
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of Alling and sealed before being
sent out to the retailers. Checks are
slsc mpde' ot the showrooms and
godowns of the dealers, Further, the
weight of empty cylinder is indicated
on its body. The weight of LPG in
the cylinder can bs cheeked by
weighing it, and deducting the tare
weight therefrom. The weighing of
cylinders can be got done at the
showroom/godown of the dealer in
the customer’s presence, if so desired.

Prices of State Trading Corporation
Drugs

#113. SHRI K. S. CHAVDA: Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether the prices of drug items
imported through the State Trading
Corporation were increased by Gov-
ernment in April, 1976;

(b) whether with effect from April,
1976 State Trading Corporation has
started charging revised prices but no
price increases have been allowed to
any unitg for formulations manufac-~
tured out of raw materials purchased
from State Trading Corporation: and

(c) if so, reasons for the same?

THE MINISTER OF CHEMICALS

AND FERTILIZERS (SHRI P, C.
SETHI): (a) Yes, Sir. Prices of
drug items imported through the

State Chemicals and Pharmaceutical
Corporation of India were revised on
an interim basis in April 1976 and on
a final basis on Ist August 1976, The
revision took into account changeg in
customs duty as well ag changes in
c.if, prices. In some cases prices
were enhanceq and in other cases
prices were reduced.

(b) and (c). Consequent to the
revision of imported drug piices, for-
mulators have submitted applications
to Bureau of Industrial Cost and
Priceg for revision of price of formu-
lations based on such imported drug.
That iy being looked intoe by the
Burean of Industrial Cost and Prices
as per fixed formula.

Work on Caloutts Tube Raliwsy

*114. SHRI R N. BARMAN:
SHRI K. M. ‘MADHUKAR":

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the work on the Cal-

cutta Tube Railway is proceeding as
per schedule; gng

(b) if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The ori-
ginal schedule to complete the [0
ject by 1979 has had to be re-
viseqd due to the constraint in resour-
ces, The Planning Commission have
indicated that only limited funds will
be available for this Project in the
remaining years of the Fifth Plan.
It ig not possible to make any forecast
for completion of the Project untit
a clear picture ig available regarding
g:n resources position in the Bixth

Indane Gas Dealerships to Unemploy-
od Graduates

*115 SHRI SHYAM  SUNDER
MOHAPATRA: Will the Minister of
PETROLEUM be pleased to state:

(a) whether any priority is being
given by his Ministry to unemployed
graduates of sound financial position
in granting licence of Indane gae
dealerships; and

(b) it so, the facts thereof?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) and
(b). Under its Social Objectives
Scheme, preference is being given by
10C, amongst other eligible categories,
to unemployed engineers/graduates

also in gelecting dealers for Indane -

ges.



*116. SHRI P, GANGADEB: Wil
“the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
-gtate:

(a) whether Government propose to
declare 200 nautical mileg of the
coastal marine waters of Bay of
Bengal and Arabian Sea as economic
zone laying claim to all fishing and
mineral rights within it; and

(b) it so, steps taken in this re-
gard?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R, GOKHALE): (a) Yes, Sir,

(b) On May 27, 1976, Parliament
amendeq article 207 of the Constitu-
tion vesting lands, minerals and other
things of value underlying the terri-
torial waters, the continental ghelf
and the exclusive economic zone in
the Union by the 40th amendment,

Powers have beep taken under this
amendment to specify the limits of
territorial waters, continenta]l shelf
and the exclusive zone by a parha-
mentary law The Bill for this pur-
pose wag introduced in Rajya Sabha
on 28-5-1976 and passed by it on
10-8-1976, Lok Sabha hag yet to pass
it. By clause 7 of this the limit of
the exclusive economic zone is 200
nautical miles measured from the ap-
propriate base ling and is beyond and
adjacent to the territorial waters of
‘India.

Fertiliser Units producing at full
Capacity

*119. SHRI SHASHI BHUSHAN:
the Minister of CHEMICALS
FERTILIZERS be pleaseq to

ttﬂtethemmegt)!the!mﬂizerunih
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which ars producing ferifiisexs o
anmatﬁuewuehm

THE MINISTER OF CHEMICALS
AND TERTILIZERS (SHRI P. C.
SETHI): Production and eapacity
utilisation of nitrogen and phosphatic
unity during the year 1975-76 and
duxing the period April—July 1878 of
the current year are given in state-
ment I and statement II laig on the
Table of the House. [Placeg in Lib-
rary. See No. LT-11128/76].

Savings due to eut In fmport of
Components and Spare Parts

*120, SHR] JAGANNATH MIS-
HRA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Railways have effected
substantial cut in the import of
components and spare parts; and

(b) if so, the total saving on this
account during 1975-76”

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD, SHAFI QURESHI):
(a) and (b) Yes, Sir A large num-
ber of items which had hitherto been
imported have been taken out from
the import list thus effecting a saving
of foreign exchsnge to the tune of
Rs 5 crores (approximately) during
1975-78. The net effect of this mea-
sure will, however, be known in two
year's time,

Suburban Railway facilities between
Burdwan and Assnsol and petWeen
Durgapur.Ranigin} ang Asansol

842 SHR! SAROJ MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Jlong standing
demand of the local passengevs, mer-
chant; snd public to introduce all
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suburbyn rallway facilities
Burdwan and Asansol and between
Duigaptif Raniganj-Asanzol  sections
ie. rumning of more local and shuttle
triing In this section, is proposed to
be fulfilled by his Ministry; ang

(b) if s0, how and when?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). A fast
morning/evening express between
Howrah and Asansol for daily pas.
sengers has been introduceq from
14-8-78. At present there is no other
proposal to provide shuttle trains,

Production by Pimpri Drug Unit

848. SHRI ANANTRAO PATIL:
Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether Pimpri, a sick plant
of Hindustan Antibiotics Itd. has
recovered in the first halt of 1976
and made profiy during the quarter
of January-March, 1976;

(b) whether the Japanese strain
ind technology have been introduced
since April, 1976 and that have resul.
ted jn increase in production;

(c) has the expansion programme
made ity start and when is it likely
to be completed; ang

(d) what is the amount sanctioned
for the new project and what ig the
fcope of additional esmployment?

THEMNISTEROFCHEMICALS
sm’mfm()m prfaau b

Po(a ctlon of
mﬂﬂ!ntmhﬂbdoﬂul.td.duﬁngﬂm
ﬁrathano“mh..mm,dm.

derably a3 compareg to the produc.
ﬂondudngthenmepeﬁodozlwa,
The working results during the quar-
ter January-March, 1976 bave resul-
ted in a surplus for the first time
during the past three years,

(b) The Japanese strain ang tech
nology have been introduceq since
April, 1976 angd this hag improved the
productivity considerably.

(¢) The company have submitted
to the Government a number of
schemes for expansion/diversification
during the Fifth Plun period. The
Company will start implementing
these schemies as soon as they have
received the approval of Government,

(d) The Planning Commission have
made a revised allocation of Rs
948.60 lakhs for the expansion/diver-
sification of projects of Hindustan
Antibiotics Ltd. during the Fifth Plan
period. The company anticipate that
these schemes, when implemented,
would provide additional employment

opportunitieg to the cxtent of 3230
persons.
e W sl feavoit 3 gwfesh/

wetewi & wrdwt w1 arqw e oA

844, st Wiy weo €ifre « waT W
T T T o g w0 e e e
e ¥ Qi CoTEAE YA auy i
Frdtordt % arg fsd 11 afadh WiT
saferft & fioed wdw avw Pl
wg?



Miritteon Hrawets  AUGUET.L7, 149 ° Wriken Asewurs

2

e ¥avsilt (o yariey)

KA XXW W wwew
fom®  oiforw
waTT, Wiy

wifas ¥
(i) Frafiary fsd o2 aifenfat o ey 97 €54
(4) 2wt (i) & & wrw gvarow fag iy wat-
<frat & gwaT . . . 97 442
(i) wearven el afeerg 7 wawrfedt o der, 46 66
fiv) s (iif) ¥ & wrm a3 aTew fog 07 w-
it Y qar 41 59

ward e2nx qv fed wg ag-aq e
wat w1 Tyey

845. W wWrlI® WwT w;T TN
~ N\ o
T T AW ) FTHLA (T

(%) wrRA-qrF 3T AT & I
WA 9T 9y aF feefog wwe &
w4 fratorwrd go € stTIv T aTHTY
fradt gt v gf § a7 fead o
¥ ® qAf,

(@) ®argaQAi e & i avaw
T A arfardt & ford werdy &£ 97 9%
fosre ow 327X 37 ¥1F fawy syFeqy
Mgy, A<

() & ot wrw W arfese
¥ & feaft mfear word wd Wy
faancy ?

W Ax_a W Fo-RAT (A qar
fag) (%) or-9r% ¥9q WET ¥
werdl Wy =Fww X frwfafes a7
formfor v fy At &~

(i) owere Fmr ceenr W
e |

(il) vaw zrgw wNT A
STHTET |

(iii) ave #r saear)

(iv) wrafer aor ®a 9
FATIT FY SUFEAT |
(v) aeft #r god & fad

ufaforr gqude o
ST 4

(vi) &ww T F YA

e HgaTy
wrrrperdt, faadt aay 't enfe
o swaewt wfex T it @ fre



33 Writien Auswers SRAVANA 28, 1808 (SAKA) Written Answers

@t o W war wErfer @t W
verfamad 9. oo T WAk

(a) frgty

(7) w7 T AT wgEeT &
& O NE s v w9 @
gizgesma R g senw adr )

@ 1RT. wiee qidt & fa5y RmEw

846. Yo FEWMRTW  ie- :
T W WA mAmr ouhe daew
W 91T axfadi grer aR T ki §
27 984, 1976 & warnfoes yoq geur
2601 & INT ¥ qva+y § oF FATY 7
¥ T fE

(%) %31 NAWF WTST UHH ¥
farg =7 Y@ wrrs Y 5% Fow faciy
fem AT 518, W7

(7) afz zr, 8t 3% 97 faw m
faopa - afercr fravoragr g ?

W oIAA W AN O gy
fag) - (%) 77 (@) 5@ w+AT AWy
e § @7 73 § W srfeat
IF@ w7 37 wfefma wfage,
qIANT A mwgres ¥ oy feqr war 2
fergmamsurszgdararer fafoy,
damg arse ¥ &1 sfaw gy
AFAT A GAG, 7T 3R} e §
1T TF WIHAT H 3] 7ATUE T &1

A2 T & aewd ENwT ¥ 0w @,
rriot av’ AE @I
847. %" J%R WA ®YNW : T
e weelY 7F qaTT ¥ FaT T

(%) wex ¥ ¥ waf felton
Y A% ATGAT I AWEY WA T EH
1392 LS—2,

84

gAY w1q '@, gifaat gt g w-zerey
¥ wer feadt 2,k

(7) fsa amy & 5% ey ol
grfaar Y ok & 3=y afes: f, sofearfaay
w1 frodr sf it - safamr 9 genr
ey 2 ?

Taara oy (ot wr
fazg) (¥) wer Wi o qoew A
T ATEAT T SH GRS ITTHT 58 &I,
ST AT 5 70FAT, 14 G857 F-r1 1T 2
IETF Z0FUT § | F70% qoew &) =gy
AZRATT AT I 627 AT 33 [EAF
Lac A

() mafsr sda « afeagt
&Y Fr #7 7 T wifeT feg ad &y

Proposal to upgrade Kalka and
Simla Stations

848. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the proposal to up-
grade the Raillway Stations at Kalka
and Simly 3, under the consideration
of Government; and

(b) if so. the date by which the
decision is likely to be taken in this
vegard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.

Licence for production of Hosalen

849. SHRI VAYALAR RAVI, will
the Minster of PETROLEUM be
pleaseq to state:

(a) whether Government have re-
ceived any apphcations for licences
to produce Hostalen, high density
polyethylene in the country; and
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(b) if so, whether sanction has
been given to any firm?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI)- (a) and
(b). The Government received an appli-
cation from Messrs E.ILD, Parry for
manufacture of 50,000 tonnes per an-
num of high density polyethylene
bssed on natural gas. The applica~
tion lacked necessary details regard-
ing financing and viability of the
project and was not considered for
approval.

0i} exploration in Uttar Pradcsh

850. SHRI R. K. SINHA: Will the
Minister of PETROLEUM be pleased
to state whether there is any propo-
sal for olf exploration in Uttar Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): Ves,
Sir. The ONGC proposes to undertake
drilling at Parewa in Bareilly district
and at Puranpur in Pilibhit dictrict.

Proposal to connect Patna with
Madray via Tatanagar

851 SARDAR SWARAN SINGH
SOKHI: Whll the Ministar of RAIL-
WAYS be pleased to state:

(a) whether ther, is any proposal
to connect Patna, Capita] of Bihar
State, with Madras via Tatanagar
(Jamshedpur) by another fast ex-
press Train in the near future; and

(b) it 80, by when?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) ang (b). No,
not go far.
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Foreign contract bagged by RITES

853. SHRI DHAMANKAR;

SHRI SHYAM SUNDER
MOHAPATRA.

Wi]] the Minister of RAILWAYS
be pleased to state:

(a) how many forelgn Railway
contractg have so far been bagged by
our Rail India Technica} and Econo-
mic Services;

(b) which are the countrieg which
have awarded these contracts; and

(c) what is the value of each con-
tract and what are the projects for
which these contracts have been
secured?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c), A state-
ment giving the requireq information
18 encloged,

Written Answers 16
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Seatement

Name of Value of the Nature of ascignment Current Status

ey meRITES.
to the R.I.T.E.S.
™ (Re.in lakh)

Syria 24-75 Preliminary feasibility-cum-cost survey Project completed and
togrther with economic study of three feport submitted to
new rajlway lines— the Syrian Railway au-

thorities.
(a) Deir-Ez-Zor-Palmyra
(b) Deir-Ez-Zor-Abu Kamal
(c) Latakia and Tartus.

fran . 21-45 Preliminary feacibility-cum-cost study Project completed a nd re-
of a new raijlway line between port submitted to Im-
Kerman and Shurgaz. perial Govt. of Iran.

Jran ., Cost plus Upgradation of existing line between RITES’ team of experts

overheads Mirjaveh and Zghedan. has gone there to study
the line and prepare
their report.

Zure 8 7 Secondment of Railwav experts and ¢ experts arc already
provide nec-ssary back-up services functioning in Zaire and
on consultancy basis 3 more are due to leave

shortly.

Ghana . 6-0 Study of the existing railway system 6 experts are scheduled

for formulation of recommendations
withaviewto improvetheoperating
efficiency of maintenance <tandards.

to leave for Ghana as
coor as iritial advance
remittance 18 recegved

Phosphatic Fertilizer Plant near
Mangalore Port

854. SHRI P, R. SHENOY: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleaseq to state:

(a) whether a licence has been
issued for commissioning 5 phospha-
tic fertilizer plant near New Manga-
lore Port;

(b) if so, the names of partieg uti-
lizing the licence; ang

(c) whether permission for com-
missioning the plant had been refus-
ed earlier to a party on the ground
that the plant would cause water
pollution?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) ang (b). A letter of
intent was issueq in 1974 to the Xar-
natakg State Industrial Investment

and Development Corporation for set-
ting up phosphatic capacity at Manga.
lore; the letter of intent has since
lapsed. Applications have been re-
ceived from g private party support-
ed by the Karnataka Government and
from Mangalore Chemicals and Ferti-
lizers Ltd. for setting up phosphatic
fertilizer capacity near Mangalore
ang are under consideration.

(c) No, Sir.
Titanium Dioxide Pigments Project

855. SHRI A K. GOPALAN: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Union Government has
approved the proposal made by the
Kerala Government for Titanium
Dioxide pigments project; and

(b) if so, the salient features of the
project?
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THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI C. P. MAJHI):
(a) Yes Sir, Two proposals have
been approved.

(b) 1—M/S. The Kerala
and Metals Ltd, Quilon a Govern-
ment of Kerala uniertaking were
granteqd a Letter of Intent On 15.8-74
for the manufacture of 48,000 tonnes
of Titanium Dioxide per annum on
the basis of maximum utilisation of
plant ang machinery subject to the
following conditions: .

Minerals

1. The neeq for ang the terms of
foreign collaboration, if any. shall
be settled to the satisfaction of the
Government,

2. The arrangements for the im-
port of plant and machinery shall
be settled to the satisfaction of the
Government of India.

3. The manufacture of Titanium
Dioxide will be by the Chloride pro-
cess,

M/S Kerala Mineralg and Metals
have submitteq a foreign collabora-
tion proposal also to implement the
project to the annual capacity of
22,000 tonnes in tne first phase, which
is under consideration of the Govern-
ment,

2. Besides the above, M/S, Travan-
core Titanium Productg Ltd, Triven-
drum a public sector undertaking
under the Kerala Government who
already hold a licence for manufac-
ture of 24,500 tonnes of Titanium
Dioxide per annum were also granted
a letter of intent on 29-7-72 to estab-
lish a Titanium Complex comprising
twelve items, including Titanium
Dioxide to the extent of 15,000 tonnes
per annum via Chloride route, sub-
Ject to the following conditions: —

1. The term of foreigp collabora-
tion would be settled to the satis-
faction of the Government.

2. Import of Capital Goods would
be allowed in accordance with the
procedure in vogue amq subject to
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the satisfaction of the Government.
Such equipments wouly be impor-

ted strictly in keeping with the
capacity proposed to be licenced.

3. The firm would contact the
Department of Atomie Energy to
secure technical know-how neces-
sary for the production of Tita~
nium Dioxide ete.

Foreign Collaboration to produce
Synthetic Rutile using effluents from
their existing plant in the first phase
of implementation of project hag also
been approved on 1-12-75. ‘The
manufacture of Titanium Dioxide pig-
ments from Synthetic Rutile via
Chloride route wil] be in the second
phase,

Advisory Counci] for Institute of
Petroleum Exploration

838. DR RANEN SEN: Will the
Minister of PETROLEUM be pleased
to state: Y

(a) whether sn Advisory Council
for the Institute ¢f Petroleum Explo-
ration has been constituted:

(b) if so, the nameg of the mem.
bers and subjects to be discussed by
the Advisory Council; ang

(c) whether the Adwisory Council
will also keep track of qualified en-
gineers who could be employed gain-
fully?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
Yes, Sir,

(b) The Advisory Council has
been constituted to (i) render advice
on research and development pro-
grammes of Institute of Petroleum
Exploration ONGC, (ii) make sugges.
tions for application of results of re-
search leading to development of new
concepte in the natural sciences, and
(iif) consider any other matter that
may he referred to it mainly connec-
ted with the Research ang Develop-
mend programmes of the Institute of
Petroleum Exploration.
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Names of the members of this
Council are:—
1. Shri C. Karunakaran, Officer
on Special Duty, ONGC,
2, Dr. Hari Narain, Director,

HGRI1, Hyderabad.

3. Shri M, V. A, Sastry, Director,
Palacontology apd  Stratigraphy
Division, GSI, Calcutta.

4. Dr, K, Naha, Prof. of Geology,
Indian Institute of Technology,
Xharagpur.

5. Dr. B, K. Sahu. Prof. of Geo-
logy, Indian Institute of Techno-
Jogy, Powai, Bombay,

6. Dr. S. Z. Qasim, Director, Na-
tional Institute of Oceanography,
NIO, Post Office, Doona Paula
(Goa),

7. Dr. B, G. Deshpande, Head of
Department of Geology, University
of Poona,

8. Dr. Jagdish Shankar, Director,
University Grants Commussion, New
Delhi.

9. Shri S. N. Talukdar, Director,
Institute of Petroleum Exploration,
ONGC, Dehradun.

10, Shri V. V. Sastri, Director
(R & D), IPE ONGC, Dehradun.

(¢) No, Sir.

New Drug Policy

857. SHRI RAJA KULKARNI: will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state
whether Government have finalised
and approved new drug policy and the
role of the foreign drug companies?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): The Hathi Committee in
their report has made recommenda.
tions on the various facets of the
drugs industry. Keeping in mind these
recommendations and other factors,
Government is in the process of fram.
ing a new drug policy which will also

cover the role of the foreign drug
companies,

43
Survey for New Railway Lines

858. SHRI K. SURYANARAYANA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a large number of gure
veys are under way for new railway
lines in various parts of the country;
and

(b) it so, the progress of such sur-
veys in various States?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) A statement 1s laid on the Table
of the House. [Placed in Library. See
No. LT-11127/76.]

New Railway Lines between Jagadhri
and Ponta and from Jagadhri to
Chandigarh

859. SHRI RAM PRAKASH: Wil
the Minister of RAILWAYS be pleased
to state-

(a) whether any survey has been
conducted for laying railway lines bet-
ween Jagadhri and Ponta and from
Jagadhri to Chandigarh; and

(b) if so, amount spent on this sur-
vey and the tentative date for the
commencement of the work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) The cost of the survey between
Jagadhri-Ponta Sahib Rajban was
Rs. 496 lakhs and the cost of
survey between Jagadhri-Chandigarh-
Ludhiana was Rs. 5.82 lakhs. Both
these projects were not found to be
viable on financial considerations.
,Due to unremunerative nature of the
project and the very limited availa-
bility of resources, it is not proposed
to take up the projects at present.
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Proposal for Setling up Fertilizer
Plants during next ten years

860. SHRI B. V. NAIK: Will the
Minigter of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) what are the locations of the
fertilizers plants proposed to be set up
in India during the coming one decade;
and
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(b) which are the countries that
will collaborate in the setting up of
these fertilizer plants?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) The following projects
are under implementation at the loca-
tions shown against them:—~

Nam~ of the Project

Fertilizer Corporation of India Limited
(1) Talcher
(2) Ramagundam
(3) Haldia . .
(4) Korba . . . .
(s) Sind-i Ratioralisation
(6) Sindr1 Modernisation .
(7) Nangal Expansion
(8) Trombay IV Expansion
(9) Trombhay V Expansion,

Fertilizers and Chemicals, Travancore Limited.

Loction/State

oo . . Orissa
. . Andhra Pradesh
West Bengal
. . . Madhya Pradesh
. . . Bihar
. Bihar
Punjab
Maharashtra

. Maharashtra

(10) Cochin Phase—II . . . Kerala

(r1) Madras Fertilizers Ltd.. (Expansion) .. . . . . ‘Tamil Nadu
National Fertiligers Ltd.

(12) Panjpat . . . Haryana

(13) Bhatinda . . . . . . Punjab

(14) IFFCO~—Phulpur . . . . . Uttar Pradesh

(15) Maharashtra Co-operative Chemicals & Fertilizers, Tarapur . Maharashtra

(16) G.S.F.C. (Expansion) . .

.

Gujarat

In addition, the following projects have been approved forimplementationin principle e

1. Kota (Expansion) ,

2. Kakinads Project . . . .
3. Msathura

4. Paradeep

Rajasthan
. Angdhra Pradesh
. U.P.
. . . Orissa

———
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(b) No foreign collaboration is en-
visaged in the implementation of these
projects, However, import of equip-
ment and services would be made from
the best possible source using appro-
priate credits,
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Freight Concession to Sitar Makers ot
Miraj (South Cemtral Railway)

862. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of RAIL-
WAYS be pleased to state:

(&) whether the question of grant-
Ing concessions in freight on sitars for

46

sitar makers of Miraj is being re-
peatedly raised for the last few years:

(b) whether during his recent visit
to Miraj, South Central Railway, the
Minister of State for Railways was
apprised of the injustice that was
being done in the matter; and

(¢) if 80, what concrete steps are
being taken to solve the problem and
relieve the Sitar makers of the undue
freight burden?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes

(b) The siter manufacturers have
further represented that they should
be allowed to carry sitar bundles as
luggage alongwith them in the com-
partments which should be charged
at parcel rates on the basis of actual
weight and not at luggage rates on
computed we.ght arrived at by
measurement.

(c) The manufacturers of sitars at
Miraj have already, in relaxation of
the extent rules, been permitted, as a
very special case, to book one instru-
ment per ticket to be carried with
passenger himself on payment of
luggage charges on its computed
weight by measurement after allowing
the normal free allowance.

On a further representation, the
Govt have again decided, as a special
case, that 1n cases where four sitars
are bundled together, the weight
should be reckoned on the total volume
(and not separately on each sitar) or
on actual weight, whichever is higher,
and charges recovered after allowing
the normal free allowance In such
cases, however, the bundled sitars are
required to be properly crated and
carried in the brake.van with a view
to avoiding inconvenience to other
passengers in the compartment. It
would thus be observed that certain
concessions have already been allowec!
tc the trade.
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Runping of New Delhi-Mangalore
Cochin Jayant§ Janata from
Trivandrom

864. SHRI C. H. MOHAMMED
KOYA:

SHRI N. SREEKANTAN NAIR:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government propose to
run the New Delhi-Mangalore-Cochin
Jayantj Janata Express from Trivan-
drum after commissioning of the Tri-
vandrum-Quilon broad gauge line; and

(b) if go, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGII): (a) and (b). Immedi-
ately after opening of Quilon-Erna-
kulam Broad Gauge line, the speed
on the newly Iaid track will be low.
Extension of 131/132 Nizamuddin-
Mangalore/Cochin  Jayanti Janata
Express to and from Trivandrum
Central can only be considered when
the speed is increased and acditional
maintenance facilities are developed
at Trivandrum,

Manufacture of Drugs by Ms. Ciba
Gelgy, Ciba Atul and Atul

865. SHRI NANUBHAI N. PATEL:
Will the WMinister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether M/s. Ciba Geigy Ciba
Atul and Atul manufacture drug in-
termediates in such a way that none
of them is producing upto the final
stage; and

(b) if so, particulars of their inter-
related activities, names of items pro-
duced and supplied to others, quan-
tities supplied during the past three
years and prices charged?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): {a) and (b). This matter is
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under enquiry with the MRTP Com.
mission on an application filed by the
Registrar of Restrictive Trade Agree-
ments.

Consultancy deal with a French
Company

886. SHRI D. B. CHANDRA
GOWDA:

SHRI D. K. PANDA:

Will the Minister of PETROLEUM
be pleased to gstate:

(a) whether 3 team of French
Company, CFP., visited India and
held discussions with the concerned
authoritieg recently; and

(b) whether the French Company
has offered package consultancy on
production and development of Bom-
bay High region?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
Yes, Sir.

(b) Yes, Sir.

0il Exploration in Rajasthan

867. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
PETROLEUM be pleased to state:

(a) whether any progress has been
made to explore oil in Rajasthan;
and

(b) if so, the broad feature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and
(b). ONGC has so far drilled 15 wells
on five structures in Rajasthan. Ex-
cept for a small gas find at Manhera
Tibba which was not of commercial
significance, no Hydro carbons have
so far been found in Rajasthan.
Presently drilling is going on at
Bhuana the sixth structure.



49 Written Angwers SRAVANA 26, 1898 (SAKA) Written Answers %0

Use of Saloons/Inspection Carriages

868. SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state:

(a) what is the criteria for attach-
ing saloons or inspection carriages to
different trains;

(b) how many saloons have been
attached to traing at Delhi Junction
and New Delhi Junction during the
last six months together with the
particulars of trains; and

(c) the officers using these saloons
with dates and the type of saloons?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) While saloons
are attached to various trains for Min.
isters of Central Government, Gover-
nors of States, other Indian and
Foreign Dignitaries and High Govern-
ment Officials for their official tours,
the Inspection Carriages are attached
for all Gazetted Officers of the Rail.
ways for their inspection of the work-
ing of the Railways. The use of these
carriages for Railway Officials is for
functional purposes only, such as when
they are required to go out on duty
for inspection; these serve as ‘office on
wheels' and provide facility for the
officer's stay. These saloons/inspec-
tion carriages are not, however, allow-
ed to be attached to Janata trains and
certain nominated important trains.

(b) and (c). A statement is laid
on the Table of the House. [Placed in
Library. See No. LT-11128/761.

Produetion of Drug Formulations by
Foreign Drug Companies without
Industrial Licences

869. SHRI 8 M. SOLANKI- Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(3) whether a number of foreign
tompanies like Glaxo, Pfizer, May &
Baker, Sandoz and Abbot are pro-
ducing number of drug formulations
without industrial licence;

(b) if so, particulars of items, their
sales during last three years for these
itemg and the authority responsible
for allowing the import of raw mate-
rials; and

.(c) the action Government propose
to take against these companies?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (c). No instance of
manufacturing any formulation with-
out an industrial licence or approval
by M/s. Glaxo, Pfizer, May and
Baker, Sandoz and Abbot has come to
the notice of the Government during
the last three years. Any such in-
stance which will come to the notice
or which may be brought to the notice
of Government will be suitably in-
vestigated and dealt with in accor-
dance with the law.

Projects for New Railway Lines Ex-
tension of Rail Lines and Conmversion
of MG to BG Lines in Kerala
(Southern Rallway)

870. SHRIMATI BHARGAVI TH-
ANKAPPAN: Will the Minister of
RAILWAYS be pleased to state:

(a) particulars of the main projects
which are in hand ang under consi-
deration of Government for the cons-
truction of new railway lines, exten-
sion of railway lines and for convert-
ing metre gauge into broad gauge
lines in the State of Kerala on South-
ern Railway;

(b) the progress of these projects;
and

(c) when will they be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). Work is
in progress in respect of the following
Railway projects, falling partly or
wholly in the State'of Kerala. The
present position in respect of these
projects is indicated below.
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1. BG railway line from Tirunelveli
to Trivandrum vie Nagercoll with a
branch line' to Kanyakumari—180
kms.

Construction work is already in

progress. The overall physical pro-’

gress is 35.5 per cent. In view of the
very limited availability of funds for
the construction of new rail links, the
project is now likely to be completed
by 1980.

2. Conversion of MG line into BG
from Ernakulam to Trivandrum—
221 kms.

Conversion work on the project is
already in progress and the overall
progress is 92 per cent. The section
from Ernakulam to Quilon has already
been opened to traffic. The Quilon-
Trivandrum section is expected to be
opened for traffic shortly. The latest
cost of the whole project may be
about Rs. 16 crores (approx.)

In addition to the above projects.
the following proposals for new lines
are under examination, falling in the
States of Kerala,

(i) Kuttipuram to Trichur ria
Guruvayor Length 61 kms Cost
Rs. 12 crores—Engineering and traffic
surveys have been completed and the
survey reports are under examination.

(ii) Ernakulam—Alleppey—Length
50.77 kms—Cost Rs. 483 lakhs, En-
gineering and Trafic Surveys have
been completed at the cost of the State
Government. The survey reports have
just been received. A final decision
regarding this project will be taken
after reports are examined in all
aspects.

Operation of New Delhi-Mangalore-
Cochin Jayanti Janta Express

871. SHRI N. SREEKANTAN NAIR-
Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government have re.
ceiveq any representationg to the
effect that the New Delhi-Mangalore-
Cochin Jayanti Janta Express should
operate from New Delhi Station in.
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stead of Nizamuddin in view of the
dﬁcu)ties experienced by the public;.
a

(b) it so, what action has been
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Running of 131/132 Nizamuddin-
Mangalore/Cochin Javanti Janta to
and from New Del¥ is not opera-
tionally feasible at present for want
of requisite terminal facilities at New
Delhi,

Cases against Newspaper Industry
with MRTP Commission

872. SHRI H. N. MUKHERJEE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(8) how many cases are pending
before Monopolies and Restrictive
Trade Practices Commission against
the Newspaper industry for violating
the Company Affairs regulations:

(b) whether any new notice was
served on a newspaper recently; and

(c) it so, the facts thereof?

-e.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR! BEDA-
BRATA BARUA): (a) The MRTP
Commission does not and is not em-
powered to take action for violating
the Company Affairs regulations.
However, in terms of the Monopolies
and Restrictive Trade Practices Act,
1969, the Commission can institute in-
quiries only for violating the provi-
sions relating to Restrictive and Mono-
polistic Trade practices under the
MRTP Act, 1969. At present 18 cases
involving a number of Companies are
pending before the Monopolies and
Restrictive Trade Practices Commis-
sion against the newspaper industry.

(b) No, Sir.
(c) Does not arise.
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Progress of Metropolitan
Project (Rallways) Casleutta

873. SHRI K. LAKKAPPA: Wwill
the Minister of RAILWAYS be pleas.
ed to state:

(a) whether the progress of Metro-
politan Transport Project (Railways),
Calcutta has been very slow; and

(b) it 0, the steps being contem-
plated to expedite the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, due to cons-
traint on resources,

(b) Close contact is being maintain-
ed with the Planning Commission to
obtain as much funds as is possible
keeping in view the overall require-
ments of the economy,

Search for 0Oil Depositg in Tamil Nadu

874. SHRI S. A. MURUGANAN-
THAM:

SHRI M. KATHAMUTHU:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether any attempt hag been
made to find oil deposits in Tamil
Nadu; ang

(b) if so, the facts thereof and with
what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
Yes, Sir.

(b) A number of wells have been
drilled in different parts of Tamil
Nadu. No oil or gas of commercial
significance has been found.

Railvay Accidents due to Sabotage

875. SHRIMATI SAVITR! SHYAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that sabotage by some interested
persons or groups was ope of the

causes of railway accidents that
occurred between January and July
1976; and

(b) if so, the precautionary
measures taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH): (a) No,

(b) Does not arige.

Piiferage and Thefig at Mughal Saral
Yard

876. SHRI BHOGENDRA JHA: Will
the Minister of RAILWAYS be pleased
to state:

(a) the position with regard to
pilferage and theft of coal, kerosene,
fans and other railway property at
Mughal Sarai Yard and compensation
claimed thereon since the beginning
of the emergency; and

(b) how does it compare with the
figures of the corresponding period
prior to that?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). No case
of theft/pilferage of coal and kerosene
oil was registered during the period
from July, 74 to June, 75 and July, 75
to June, 76 at Mughalsarai.

However, one case of theft of elec-
tric fan and 95 cases of other Railway
property and fittings were registered
during one year preceding the emer-
gency and one case of theft of electric
fan and 72 cases of other Railway pro-
perty and fittings were registered dur-
ing one year after emergency. Ques.
tion of compensation claim paid due
to pilferage/theft of Rallway property
does not arise.
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Essential Commodities Depots for
Rallways Employees

878. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of RAIL-
WAYS be pleased to state how many
essential commodities depots have
been opened by Government for the
Railways employees zone-wise since
the proclamation of emergency?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): Supply of foodgrains
and other essential commodities to the
general public including the Railway

AUGUST 17, 1978
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employses 15 primarily the responai-
bility of the State Governments.
However, Railwaymen's Consumer
Co-operative Societies organised by
Railwaymen as well as State-autho.
rised dealers have set up a number
of fair price shops in Railway colo-
nies. In all 1318 fair price shops—
419 run by Railwaymen’s Consumer
Co-operative Bocieties and 899 by
State-authorised dealers—are at pre-
sent functioning,

2. The zone-wise number of fair
price shops opened since the procla-
mation of the emergency is as under:

Name of Zonal Railway

No of Fair Price Shops opered
from July 1975 to June 1976 by Total

Railwaymen’s  State-authori-
Consumcr Co- s d d-alcrs.
operative Socie~
. ties.
1. C ntral Rujway 1 I
2. BEastern Railway - -
3. Northern Railway 2 2
4. North Eastern Railway .
5. Northeast Frontier Railway 2 2
6. Southern Railway
7. South Central Railway . . . I 1 2
8. South Eistern Railway ., 1 1
9. Western Railway . . . . 2 2
Total . . . . - 9 3 17

Proposal to engage Foreign Contract
Drilters

g79. SHRI N. E. HORO: Will the
Minister of PETROLEUM be pleased
to state:

(a) whether Government propose to
engage foreign comiract dnll.er.s for
carrying out exploratory drilling for
oil on land with the help of heli-rigs;
.and L.

(b) if so, the broad outlines of its
terms and conditiong and the progress
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) Yes,
Sir.

(b)Y Offers have been invited by the
ONGC, which are yet to be received.
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Uniform Freight Rateg for Fruits and
Perishable Articles

880. DR. K.L. RAO, Will the Minis-
ter of RAILWAYS be pleased to state:

(a) whether any studies are made
in advance in respect of streamlining
trafiic for export of seasonal items like
Mangoes to determine approximately
the number of wagons required and
to ensure their availability; and

(b) the reason why the freight rates
for fruits and perishable goods varied
from year to year and why are rates
not unifom in different zones?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The programme
for clearance of perishable traffic like
managose from the predominantly
mango growing areas is drawn up 1n
advance in consultation with the
trade and the traffic is cleared current.
tly

(b) It is not a fact that the freight
rates for fruits and perishables traffic
have varied from year to year In
fact, after April, 1972, only a supple-
mentary charge of 15 per cent was
levied over these rates with effect from
15-9-1974 which was, however, not
made applicable to vegetables traffic.
These freight rates are uniform
throughout the Indian Railways,
except in cases where special reduced
station-to-station rates are quoted by
any individual railway under their
own powers with a view to capturing
new traffic or arresting diversion of
existing traffic to road.

Unmanneq Railway Crossing in Bihar

881. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of RAIL-
WAYS be pleased to state the steps
taken to reduce the number of un-
manneqd Railway crossings in Bihatr?

THE DEPUTY MINISTHR IN THE
MINISTRY OF RAILWAYS. (SHRI
BUTA SINGH): To reduce the num-
ber of unmanned level crossings, the

58

Railwayg carry
Qut periodjcgj

t:l! road and raijl trafic to revi:;n:::

: :ed for their manning. Based on

13, certain unmanneq leve] crossings

Government
various factors
raffic, visibility,
38, etc. as also the
da. During the last
2 umanned level crossings
ate have been manned,

taking into account

such as density of ¢
accident

t.hree Years,
in Bihar St

The number of unmenned level
crossings in Bibar State is about
1,500. Manning of all these unmanned
leve] crossings would cost, according
to the present day rates, about Rs.
7.5 crores initially, and Rs. 2.25 crores
as annual maintenance charges, It is
neither feasible nor necessary to man

all the unmanned level crossings in
the State.

Fixation of lease money of canteens in
Railways

882. SHRI NITIRAJ SINGH CHAU-
DHARY): Will the Minister of RAIL-
WAYS be pleased to state:

(a) principles adopted by Railways
for fixing the lease money of canteens;

(b) whether the Railways periodi-
cally depute persons to check the dai-
ly sales on canteens, and

(c) if so, the action taken as a re-
sult thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Contracts for
Railway Canteens are not awarded on
lease basis but against licence fee
which is fixed on the basis of the
sales turn-over and other local con-
ditions subject to a maximum of 5
per cent of the sales turn-over.

(b) and (c). Yes. Periodical checks
are conducted by a team of Commer-
cial and Accounts Officials for asess-
ing the licence fee on the basis of
sales turn-over.
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‘Steps to check sale of Spurious Lubr-
cants

883, SHR! R, P, DAS; Will the Min-
ister of PETROLEUM be pleased tn
state the steps taken to check the sale
of spurious and untested lubricants
which cause damage fo sophisticated
-plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARD. Gov-
ernment have initiated followw up
action on the measures recommended
by an expert penel setup by the
Government to took into
the problem of adulteration/misuse of
lubricants and suggest comprehensive
measures to  prevent adulteration.
Separately Government have issued a
scheme of discipline in regard to dis-
tribution of lubricants wheih is required
to be implemented by all the major il
companies. Oil companies have been
directed to mount determined and
energetic effort by way of repetitive
surprise checks on their retail outlets/
agentg with g view to eradicate such
practices as misuse/adulteration. The
0il companies have also been asked to
increasingly take up direct sales to
consumers,
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Election expenditure of candidates

830. SHRI P. M. MEHTA: Wil
the Minister of LAW, JUSTICE AND
(.;OMPANY AFFAIRS be pleased to
state:

(a) whether decision has been tak-
en that Government should incur el-
ection expenditure of the candidates
for Lok Sabha and Assemblies; and

(b) if so, whether this will be im.
plemented in the coming elections?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A
SEYID MUHAMMAD): (a) No, Sir.

(b) Doeg not arise.
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Through Train between Kalka and
Bombay
894. PROF. NARAIN CHAND

PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether a request has been re-
ceived by Goverment for the running
of a through train between Kalka and
Bombay to cater the needs of tourists
for Himachal Pradesh as also to con-
nect Chandigarh with Bombay; and

(b) if so, the decision taken by Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes,

(b) This will be considered along-
with requests for other trains.

Rajlway line between Ernakulam and
Kayamkulam in Kerala State

895. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleased
to state: .

(a) whether Govermment have tak-
en a final decision regarding the cons-
truction o. a Railway line conncciing
Ernakulam with Kayamkulam via
Alleppey in Kerala State; and

(b) if so, the salient features there-
of and what progress has been made
so far in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b).
Survev for a rallway line from
Ernakulam to Alleppey has been com-
pleted ang the survey report is under
examination. A decision regarding
construction of the line will be taken
as soon as the examination is com-
pleted, and would depend upon the
availabijlity of resources.

No proposal is at present under
consideration for extending the line
upto Kayamkulam.

AUGUST 11, 1976
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Relaying of dismantjed Rsilway Lines

896. SHRI RK. SINHA: Wil the
Minister of RAILWAYS be pleased
to state:

(a) the extent to which the disman~
tled railway lines have so far been re-
laid in various parts of the country;

(b) the names of railway lines which
were dismantled earlier and have not
so far been laid; and

(c) the proposal under consideration
for relaying those railway lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH). (a) ang (b). A
statement is attached.

(c) As a result of development of
alternate means of transport and
because of stringent financiel position
it has not been possible to take up

the restoration work on the remaining
lines.

STATEMENT

(a) Dismentled Railway lines so far
Restored are as under-

. Modura-Bodinayakanui.

. Shoranur-Nilamhur.

. Vasad-Kathana.

. Bobbh-Salur.

. Nagrota-Jogindernagar,

5. Bijnore-Chandpur Siau.
Unnao-Madhoganj-Balamau

. Utrailia-Sultanpur-Zafarabag
Khairada.Bhimsen.

. Bhagalpur-Mandarhill,

. Tinpahar-Rajmahal,

. Rohtak.Gohana.

. Cambay Bunder Siding.

. Dalmau.Daryapur.

. Akbarpur-Tanda.

. Saraigarh-Raghopur Partapgan].
g Pnrtapganj-l"orbel'ggnj.

—
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Restorattion Work in Progress

1. Gohana-Panipat,
(b) Dismantled Railway Lines not yet
Restored are as under:

1. Madhoganj-Auhadpur.

2. Tirupattur-Krishnagiri.

3. Morappur-Hosur.

4. Gosaigaon-Kakilamukh Ghat.

5. Cocanada-Kotipalli.

6. Moranhat-Khowang.

7. Cinnamara-Titabar.

8. Raipur Forest Tramway,

9. Burhwal-Barabanki.

10. Bahram Ghat-Burhwal.

11. Darwha-Pusad.

12. Nirmali-Saraigarh.

13. Pratapganj-Bhimnagar.

Damage to Railway bridges and lines
due to rains and floods

897. SHRI R. K. SINHA: Will the
the Minister of RAILWAYS be pleased
{o state

(a) the loss suffered by Govern-
ment on account of damage to rail-
way bridges and railway lines caused
by ramng and floods in the current
year; and

(b) the loss of revenue to Govern-
ment on account of cancellation of
trams due to rains and floods in the
same period?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The loss is esti-
mated to be Rs. 280 lakhs approximate.
ly,

(b) The estimated amount of loss is
Rs. 98 lakhs approximately.

Electrificatoin of Bandel Katwa line

898. SHRI SAROJ MUKHERJEE:
Will the Minister of RAILWAYS be
Pleased to state the steps taken or pro-
bosed to be taken to  meet the persis-
{ent demand of the various Pagsengers

70

Associations and the people in general
for electrification of Bandel Katwa
line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): A Preliminary exami.
nation of the electrification of the
Bandel.Katwa section of the Eastern
Railway has revealed that sufficient
capacity is available with the existing
form of traction to cope up with the
anticipated increase in traffic in the
foreseeable fulure. It has been found
that electrification  of the section,
which is  capital intensive, is not
financially justified, Hence there is,

at present, no proposal to electrity
Bandel-Katwa section,

Utilization of capacity in polyethylene
lndus(ry

899. SHRI D. D. DESAI: Will the

Mimster of PETROLEUM be pleased
to state:

(a) whether Government are aware
that manufacturers of high density and
low density polyethylene were not
fully utilising their capacity despite an
unsatisfied demand for these products;
and

(b) if so, the steps taken to ensure
full utilisation of capacity in this field?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and
(b). The present licensed capacity af
both Low Density and High Density
Polyethylene of the existing manufac.
turers is being fully utilised.

Production of Fertilisers

900 SHR1 RAGHUNANDAN LAL
BHATIA: Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased 1o state:

(a) whether India has tremendous
potentia] to increase its fertilizey pro-
duction:
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(b) if so, whether production of
“NPK” fertilizer in the country wculd
be increased four fold.

(¢) whether India’s 1equirement of
fertilizer would be met by such an
increase; and

(d) if so, saheny features thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (d). There has been
a substantial growth in the instelled
capacity for the manufacture of ferti-
lizers in India. The present instalied
capacity for the manufacture of ferti-
lizers is 29.73 lakh tonnes of nitrogen
and 6.92 lakh tonnes of P,04 as com.
pared to 0.85 lakh tonnes of nitrogen
and 0.63 lakhs tonnes of P,O, at the
begzinning of the First Five Year Plan.
A large scale programme is under im-
plementation in the public, private and
co-operative sectors for augmenting the
indigenous capacity for production of
nitrogenous and phosphatic fertilizers.
With the implementation of the above
programme, the capacity is expected
to increase to 46.90 lakh tonnes of
unitrogen and 13,11 lakh tonnes of
P,O, by 1978-79. The increased pro-
duction arising from substantial addi.
tion to capacity as envisased above,
should help narrow appreciably gap
between demand and Indigenous avail-
ability of nitrogenous and phosphatic
fertilizers.

A< there is no production of potussic
fertilizers in the country, the entire
demand would have {0 be met bv im.
porls,

Meeting of Federation fo Bombay sub-
urban Railway Passengers’ Associalions

9801. SHRI RAJA KULKARNI: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether a meeting of the Feder-
ation of the Bombay Suburban Rail-
way Passengers’ Associations wag in-
augurated by him in Bombay on 1Sth
June last;

AUGUST 17, 1976
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(b) whether any memorandum on
the problemg of the Bombay Commut-
ers was submitted to him; and

(¢) what are the main problems of
the Commuters and how do Govern-
ment propose to solve them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Yes

(¢) In the Memorandum the Bom-
bay Suburban Passengers’ Associations
have requested for 1ncrease in the
numnber of suburban  services, their
speeding up, provision of passenger
amenties at suburban stations ete.
Efforts are being made to meet these
requirements so far as they are opera-
tionally feasible and justified, subject
to availutnlity of funds,

Application of Third Pay Commission
recommendations to Class II Officers of
0.&N.G.C.

902. SHRI RAJA KULKARNI. will
the Minister of PETROLEUAM be
pleased to state:

(a) whether the recommendations
of Third Pay Commission have not
been applied by Oil and Natural Gas
Commission to its more than 1500
Clas; II Officers, while applring  the
same to Class I Officers; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) The
recommendations of the Third Pay
Commission are not as such applicable

to the ONGC employees. However,
keeping in view, inter-alia, the said
recommendations, the pay-scales of

both the categories of employees have
been revised on a uniform pattern

(b) Does not arise.
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Trans-Asian Railways

903. SHRI P. M. MEHTA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether India alsp attendeq the
meeting of the Economic and Social
Commission for Asia and the Pacific;

(b) if s0, whether one of the sub-
jects discussed was urgency of giving
concrete shape to the concept of a
trans-Asian Railways in view of the
serioug congestion of ships in the West
and South Asian ports; and

(c) if so, what was the outcome of
the discussion?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Yes.

(v) While the need for Trans-Asian
Railway link, trom Turkey to Far East
was accepied by the member Railways,
a nunber of technica! problems con-
necfed with  through  movement of
traffic on the mulli-gague system re-
main t{o be resolved in addition to the
problems of compatibility of the route.
rollng stock and fixed equipment.
ESCAP continues to make Studies of
these aspects. Movement of traffic on
Trans-Asian Railway neiwork will,
however, become possible only after
the work on ‘missing lirks’ on the route
is programmed and complefed by Iran,
Bangladesh, Burma and Thailand in
their respective countries.
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Crash plan for crude production in
Eastern Secter

907. SHRI D. D. DESAI: Will the
Minister of PETROLEUM be pleased to
state;

(a) whether hig Ministry has drawn
up a crash plan for boosting crude oil
production in the Eastern Sector;

(b) if so, the broad features thereof;

(c) whether refining capacity in the
Eastern Sector will be adequate to
meet the increased output; and

. (d) whether there are any plans to
increase the refining capacity there?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and
(b). While Oil India Ltd., and Assam
Oil Co., will maintain their present
level of production, the ONGC has
planned to increase production from
the present level of 1.12 million tonnes
per year to 2.25 million \onnes per
vear by 1878-79, the increase being
essentially on account of the develop-
ment of Galeki oil feld.

(c) Yes, Sir.
(d) Does not arige.

AUGUST 17, 1976

Written ;ﬂ.mweu 76

Aslan Rail Jink preject for Indian
Rallway

908. SHRI D, D. DESAIL;
SHRI DHAMANKAR:

SHRI SHYAM SUNDER MO-
HAPATRA;

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Railwayg are planning
to take up more consultancy jobs abe
road;

(b) whether the proposeq Asian rail
link wil} be entrusted to the Indian
Railwayg for completion; and

¢c) if so, the broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes. Consultancy
service 1s being undertaken by Rail
India Technical and Economic Services
Ltd.,, a Public Sector Undertaking
under the aegis of the Ministry of
Railways.

(b) and (c). The concept of Trans-
Asian Railway link includes utilisation
of the existing network and construc.
tion of missing links in different coun-
tries wherever they exist. The con-
struction of the missing links will
have to be undertaken by the respec-
tive countries anq through the agen-
cies of their choice. It is not possible at
this stage to say whether construction
of any oi the missing links woulg be
entrusted to India.

Introduction of super-fast or de-Luxe
Train on Ahmedabad-Delli route

909, SHRI D. D. DESAI: Wil the
Minister of RAILWAYS be pleased to
state:

(a) whetheyr there ig any proposal to
introduce a super-fast or de-luxe
train on the Ahmedabad-Delhi route;
and

(b) it so, the salient features there~
of?
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THE DEPUTY MINISTER IN THR®
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No,

(b) Does not arise.

Foreign exchange ecarming due t0 ex-
port of Coaches, Bogieg and Spares

910. SHRI K. MALLANNA: Will the
Minister of RAILWAYS be pleased to
itate:

(a) whether Indian Railwayg are
now in a better position to export
zoaches, bogies and spares to foreign
zountries; and

(b) i s0, the salient featureg re-
garding the earning of foreign ex-
change during the eurrent year along-
with the names of the countries to
which exports have been made?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) During the current year the
Indian Railways are executing an ex-
port order for supply of 17 coaches to
Tanzania. Approximately Rs. 1.85
crores in foreign exchange is likely to
be earned as a result of this export
order,
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Drive to provide basic amenities to
Passengers in Trains

913. SHR1 RAGHUNANDAN LAL
BHATIA: Will the Minister of RAIL.
WAYS be pleased to state:

{a) whether Railways have launch-
«d another drive during the last three
monthg to ensure basic amenities in
trains for passengers;

(b) if so, whether gurprise checks
were conducted by the Railway Board
and the Zonal Rajlwayg in the recent
past; and

(c) if so, outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Yes.

(¢) Drives are a regular fcature of
our working and they lead to greater
passenger satisfaction. Greater aware-
ness is created amongst the staff to
ensure adequate supply of water in
coaches and to ensure better clean-
liness of lavatories. apart from ensur-
ing that fitlings hike fans are kept in
working order, From the trend of
recent opinion expressed in Committee
meetings and our own feed back in-
formation, it is felt that there has been
an all round improvement.

Racketeering in sale/transfer of Rail-
way Tickets

914. SHRI RAGHUNANDAN LAL
BHATIA: Wil; the Minister of RAIL-
‘WAYS be pleased to state:

(a) whether Government are aware
that there has been racketeering in
the sale and transfer of railway
{ickets; and :

(by if so. whether any new orders
have been issued during the last three
months to end the racketeering?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a).Some cases of
resale/transfer of reserved tickets by
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unauthorised agents and other ungocial
elements by charging extra amount
have come to notice from time to time.

(b) Besides intensifying checks at
Officers’ level with the help of anti-
fraud squads and Vigilance Organisa-
tion, the period for advance reserva-
tions has been extended to six months
uniformly in all classes and all trains
and at all stations.

LO.C, agreement with Iraqi National
0il Company for crude

915 SHRI RAGHUNANDAN LAL
BHATIA:

SHRT RAM PRAKASH:

Will the Minister of PETROLEUM
1e plea.cd to state.

(a) whether an agreement hag re-
cenily been signed between Indian Oil
Corporation and the Iraqi National Oil
Company:

(b) if so, the total quantity of crude
oi] to be imported betwecn May and
Decembe., 1976 under the agreement;
and

(¢) whether the Iraqi crude is ear-
markeqd for the Haldia Refinery?

THE DEPU1TY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and
(b). An agreement was recently entered
into befween the Indian Oil Corporation
anq the Iragi National Oil Company
for the import of 21 million tonnes of
crude nil between May and December,
1976:

(c) The Iraqi crude is not earmarked
only for the Haldia Refinery. How-
ever, as it is suitable for processing in
that Refinery, .quantities are allooated
to meet the requirements of Haldia
Refinery.
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1.0.C. contracty with National Compa-
mies of Iran ang other countries for
crude

916. SHRI RAM PRAKASH: Will
‘the Minister of PETROLEUM be pleas-
ed to state whether the Indian Ojl Cor~
poration had entered into contracls
during 1975 with National Companies
of Iran, Baudi Arabla and U.A.E, for
supply of crude?

THE DEUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): Yes, Sir.

Construction of new Railway lines,
conversion to broad-gauge Ilines and
doubling of Railway tracks

917, SHR] RAM PRAKASH: Wwill
the Minister of RAILWAYS be pleased
to state:

(a) the broaq outlines regarding the
works in hand for construction of
Railway Lines conversion to proad-ga-
uge lines and doubling of railway trarks
a1 present; and

(b) the names of the States which
have demanded construction of n-w
railway lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SIIRI
RUTA SINGH): (a) A statement is
Iaid on the Table of the House. [Placed
i Library. See No. LT-11130/76].

(b) There have been demands for
construction of new Railway lines from
various State Governments which
have been considered on merit de-
pending on the availability of funds.

Works undertaken by Railway Cons-
truction Corporation of Indiy

018, SHRI B V. NAIK: Will the
Minister of RAILWAYS be pleased to
state what are the works undertaken
by the new'y started Railway Cons-
truction Corporation of Indja?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): The Indien Railway
Construction Company (Private)
Limited, 5 Fublic Sector Undertaking,
set up recently under the aegis of the
Ministry of Rui'ways, has not, so far,
secured any railway construction pro-
ject.

Sale of obsolete drugs by multina-
tional drug companies

919. SHRI N. XK. SANGHI: Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether according to a 1eport
prepared by Haslemere group, a Lon-
don based voluntary organisation, the
multinational drug companies are en-
gaged in profiteering, price fixing and
promotion of ineffective drugs and
this is more widely pronounced in the
third world:

(b) whether the report has pointed
out that while 1n America, 35 per cent
of the drugs produced by these multi.
nationals were found ineffective, obso-
lete or having irrationa] combinations
and were withdrawn from the market
but the same medicines were being
s0ld m the third world;

1¢) 1f so, whether Government tried
to find out whether such obsolete and
ineffective medicines haye founq their
w3ay to India: and

(d) if so, steps being taken against
the above menace?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) Government have seen
the news items  appearing in the
“Times” of London dated the 14th
May, 1876 and the “STATESMAN"” Cal-
cutta of 17th May, 1976 regarding a
1eport prepareq by Haslemere group,
a London based voluntary orgamsa-
tion. The news item in “TIMER”
states thai the authors of the report
do not claim to have conducted any
original research but have dravm on
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a large number of diverse sources in
the preparation of ‘their report.
According to fhe “TIMES” the author
have concluded that there is clear
evidence of profiteering, price fixing,
promotion of ineffective drugs which
is more widely pronounced in third

world,

In India prices of drugs are statu-
torily zontrolled under Drugs (Prices
Control) Order, 1970 which also pro-
vides for a mechanism for revision in
prices. Under the said order the
price once fixed cannot be altered
without the approval of the Govern-
ment. Drug manufacturing umts
having turn over of less than Rs. 50
lakhs are exempt from the purview
of the said order. All importers of
formulations intended for sale in the
country are required to get theiwr
prices fixed before such sales could be
effected. The said order apphes uni-
formally te all drug manufacturing
companies including the multina-
tionals operating in the country,

The alternative scheme of pricing
mentioned in the said order also pro-
vides that gross profit before tax, if it
exceeds 15 per cent of the sales turn
over as shown in the audited accounts
of the manufacturer or importer has
to be funded separately and could
only be utilised for the purposes
specified in the order with the
approval of the Government,

(b) to (d). Quality control on
drugs in India is exercised under the
provisions of Drugs and Cosmetics
Act, 1940. According to the said Acrt no
new drug can be imported or manu-
factured in thc country unless it is
approved by the Drug Controller.
Firms applying for permission to
market new drugs are required to
furnish  detailed pharmacological,
toxicological, biochemica| and other
studies to prove the safety and effi-
cacy of the drug to the satisfaction of
Government. Only such drugs as
are considered safe and effective are
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permitted to be marketed in the
country. No new drug which is pro-
hibited in the country of origin is
permitted to be marketed in India.
One of the conditions imposed in the
permission for introduction of a new
drug is that in case any toxic or un-
towarq effects are noticed subse-
quent to the permission then the per~
mission granted will be withdrawn,
Government have also appointed an
Essential Drugs Committee for
advising Government on matters re~
lating to the essentiality and safety
of drugs. This Committee is con-
sulted on matters relating to the
safety, efficary and essentiality of
drugs.

Issue of licences to Public Sector drug
units during Fifth Five Year Plan

period

920. SHRI K. S. CHAVDA: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) how many letters of intent and
industrial licences have been granted
1o Public Sector Drug units during the
Fifth Five Year Plan perioq giving
names of items with capacities cover-
ed in these approvals;

(b) when were these approvals
granted and whether thessa public
sector units have gone into production
of any of the items covered; and

(c) if not, by when they are likely
to go into production?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): () to (¢). During the Fifth
Five Year Plan, 11 Industrial Licences
and 8 Letters of Intent have been
granted to the Public Sector Drug
Units. The detail of these Industrial
Licences/Letters of Intent are given
in the Statemeng laid on the Table of
the House. [Placeq in Library., See
No. LT-—11131/76). The production



8s Written Answers SRAVANA 26, 1808 (SAKA) Written Answers 8s-

of the following drugs in the LD.PL.
flunt has atready commenced:—

Bulk:

. Chloropropamide
Metronidazole
Nitrofurantoin

., Sulphaphenazole
. Thiacetazone

U o

Formulations

Indomethacin Capsules
Frusemide tabs,

Methyl Dopa tabs.

Phthalyl Sulphathiazole tabs,
B. Complex tabs.

Chewable Vitamin ‘C’ tabs.
Primaquine Phosphate tabs.

R R

It is expecied that the production
of all the drug items including ex-
pansion scheme will commence or
will be implemented by the end of
the Fifth Plan

Grant of Jetters of intent and indus-
trial licences to Foreign Drug Com-
panies

921. SHR1 K. S CHAVDA: Wil
the Mmwter of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the names of foreign companies
Wwith more than 26 per cent foreign
equity who were granted letters of
inteny ang industria] licences during
the last two years;

(b') how many companies have es-
tablisheq the projects approveq quiing

the last two Years and gone into pro-
duction; and

(¢) whether  foreign companies
um_iertake the manufacture of formu-
lationg by securing imported raw
materials, which are not permitted to

them as per palicy, through other
meang?

THE MINISTER OF CHEMICALS'
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). The names of
foreign drug manufacturing companieg
with foreign equity more than 26
per cent who were granted letters of
intent/industrial licences during the

period from 1-4-74 to 31-3-76 are as-
follows:—

(A) Letters of Intent

1. M/s. Hoechst Pharmaceuticals
Itd,

. M/s. Duphas Interfran Ltd.

2
3. M/s. Ciba-Geigy of India Ltd.
4. M/s. Suhrid Geigy Ltd.

5

. M/s. Burroughs Wellcome (I)
Pvt. Ltd,

6. M/s. Sterling  Drugs (I) Pvt.
T(td-

7. M/s. Bayer (1) Ltd.

& M/s. Mc-Gaw-Ravindra
9. M/s. German Remedies.
10, M/s. Organon (I) Ltd.
11. M/s. Boehringer Knoll.
12. M/s, Glaxo Laboratories.
13. M/s Pazrke Davis.

14. M/s. Anglo-French

15. M/s. Smith Kline and French.
16 M/s Synbiotics Ltd.

17. M/s. Sandoz (I) IAd.
(B) Industrigl Licences

M/s Burroughs Wellcome
M/s. German Remedies.

1.
2.
3. M/s. Merck Sharp & Dohme.
4. M/s. Roche Products,

5.

M/s. Hoechst Pharmaceuticals
Ltd.

M/s. Pfizer Ltd.

7. M/s. Alkali & Chemical Corpn.,
of India Ltd.

*
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8. M/s. Bayer (I) Ltd.

8. M/s. Sandoz (I) Ltd.

10. M/s. Organen (I) Ltd.
11, M/s. Glaxo Labs. (I) Ltd.
12. M/s. Searle (India) Ltd.
*18. M/s. Roussel (I) Ltd.

14. M/s. Un:1-UCB Pvt. Ltd.
15. M/s Uni-Sankyo Ltd.
16. M/s. Synbiotics Ltd.

17. M/s. Miles (India) Ltd.

The companies who have been
granted letters of intent can imple-
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ment the projects only affer the letters
of intent granted to them are con-
verted into industrial licences, ‘The
position regarding implementation of
industrial licences granted to these
companies is indicated in attached
Statement.

(c) Two instances of manufacture
of formulations by such companies
without valid industrial licence have
came to the notice of Government.
Position in this regard has already
been indicated in reply to Lok Sabha
Unstarred Question No. 41 answered
on 10-8-76.

Statcment

Sl.  Name of Company No. of No.of No.of
No. Industrial implemen-unimple-
licences  ted h- mented
u:m;d cence hicences
last two
years
- 1 2 3 4 s
- 1 Mis. Burroughs Wellcome 1 1

2 M/s. German Remedies 2 2

3 M/s. Roche Products b I

4 M's Merck Sharp & Dobme . 3 3

s  M/s. Hoec st . . . . 6 4 2

6 M/sy Plizer . . . . . . . 1 I

7 M;/s. Alkgli Chemicals Corpn. of India Ltd. 1 .. g

2 M/s. Bayer (I) Ltd. . e . o . I 1 .

g Mj/s, Sandoz (I) Lud. . . x x .e
18 M/s. Organon (I) Ltd. . S 1 o
11 M/s. Gaxo (I) Ltd. . . . . . 1 ¢ ..
12 M/sy Searle (D Ltd, & . . . . 1 . *x
32 M/s. Roussel (I) Ltd.(COBLicence) . . , 1 1 .
14 M/s. Uni-UCB (COB Licence). . . . b ¢ 1 ..
15 M/s. Un§-Sankyo . . . . 1 1
16 M/s. Synbiotics . . . . 1 . *
17 M/s. Miles India Ltd. . . 1 .. *x

- * The validity period for implem:atation of the licz1c:3 is tw) years which has not yet

expired.
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Production vis-g-vig consumption of
on

923. SHRI S. R. DAMANI: Will
the Minister of PETROLEUM be
pleased to state:

(a) what is the estimated produc-
tion of indigenous oil in the current
year;

(b) what is the consumption trend
in view of the expected higher pro-
duction activity in agriculture and
industry; and

(c) the broad features of contracts
entered into with other countries for
import of oil during this year and also
of any other long term contracts?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHIMAN ANSARID): (a)
The tar,jet of production of crude oil
in 1976 is 8.9 million tonnes.

(b)Y The consumption of petroleum
products during the first six months
of 197G has been higher by about 5
per cent as comipared 1{o the corres-
pondine period last vear.

(¢) Arrangement: have been made
for unport of required crude oil from
Iran, Irag. Saudi Arabia and UAE

(0 Koyali Expansion
(1) Mat“ura Refinery

(s Pipeline

both through their National Oii Com-~
panies and private oil companies.

Cost Estimates of Koyall Refinery and
Other Projects

924, SHRI S. R. DAMANI:
SHRI S. A. MURUGANAN-
THAM:
SHRI Y. ESWARA REDDY:

Will the Minister of PETROLEUM
be pleased to state:

(a) the original project cost esti-
mates respectively of Koyali Reflnery
expansion, Mathura Refinery and
construction of offshore terminal at
Salaya with pipe links with Koyall
and Mathura;

(b) what are the latest estimates
and how is the escalation of costg ac-
counted for; and

(c) the broad outlines of time sche-
dules for the completion of these
projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAEMAN ANSARI): (a)
The original costs of Koyali expan-
sion, Mathura Refinery and the con-
necting pipeimne including oil termi-
nals at Salava. based on feasibility
reports preparcc. in 1973 were esti-
mated as under:

(Rs. ‘erores)
28+08
97°00

119°90

{b) The present cost estimates of these projects are as under:—

(Rs. ferores}

i) Koyah Exnansion (based on DPR recently submitted{by I0C*. 5649

(1) Mathura Refinery**® (**As assessed in 1974, The DPR s 149
under renaration of JOC.  The revised

(i) Pipline#*

.42
1816

cost estimates Will be known as soon as the
DPR has been finalised)
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The increase in costs is mainly due
to unprecedented escalation in the
cost of eguipment materials and
labour that has occurred on account
of oil crisis subsequent to the pre-
paration of feasibility reports. The
other factors are provision of finan-
cial cost to cover interest charges on
the capital taken on loan during
construcfion period, addition and
alteration made during engineering
design, provision of extra facilities,
etc.

(c) As per the present assessment,
the Koyali Expansion project is ex-
pected to be mechanically completed
by the last quarter of 1977 and com-
missioned in early 1978. The Off-
shore and On-shore terminals and the
Pipeline from Salaya to Viramgam
and Koyali are expected to be com-
pleted in the last quarter of 1977 to
coincide with the mechanical comple-
tion of the expanded Koyali Re-
finery.

-

The Mathura Refinery is scheduled
to be mechanically completed by
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completed in the last quarter of 1879

to coincide with the mechanical com~
pletion of the Mathura Refinery.

Cases of Crimes on Railways in West
Bengal

925. SHRI R. N, BARMAN: Wil
the Minister of RAILWAYS be
pleased to state:

(a) the number of cases of crimes
in West Bengal in Eastern, North
East Frontier and South Eastern,
Railways during the last three years,
year-wise;

(b) loss suffered by Railways and
the travelling public as a result of
these crimes; and

(¢) in how many cases the culprits
were caught and what steps have been
taken to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH). (a) Total number of
cases of crime reported in West
Bengal on Eastern, Northeast Fron-

December, 1979 and commissioned tier and South Eastern Railv!ra}'l
by April 1980 The pipeline from during 1973, 1974 and 1975 is given
‘Salaya to Mathura is expected to be below:
Railways Number of cases
1973 1974 197§
EBastern 16,811 18.696 17,224
Nortbeast Frontier e 627 758 697
South-Eastern . 1,338 1,437 1,296

(b) Railways

Loss suffered by Raiways and
travelling public (Rs.}

st

1973 1974 1975
Eastern . 62.72,993 1.34.11.440  96.11,659
Northeast Frontier . 457,786 598,376 9,66,836
South-Eastern . 2,745,281 7,16,691 5124,845
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(c) (i) 5812 persons were arrest-
ed during 1973, 1974 and 1975.

(ii) The following steps have been
taken for prevention of crimes on
"Railways:—

(1) Important trains are being
escorted by Armeq FPolice
and Reilway Protection Force
Staﬂ. "t

(2) A wvigorous drive has been
launched against the crimi-
nals and receivers of stolen
property in cooperation with
State Governments, In
addition to action for speci-
fic offences, action has also
been taken under the pre-
ventive laws.

‘Oil  Drilling in Laxmikantapur and
Sundarbans

926. SHRI R. N. BARMAN: Will
the Minister of PETROLEUM be
pleased to state:

(a) whether the work on drilling oil
hag been started at Laxmikantapur in
West Bengal,

(b} if not, when this wil] be taken
up; and

(c) w}}at has been the findings of
the df-xllmgs made in Sundarbans area
for oil potentialities?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
WNo, Sir,

(b) Drilling at  Laxmikantapur
Wwould depend on the results of dril-
ling  at Diamond Harbour, which
Would be taken up in the neap future.

(c) No drilling has so far been
‘carried out in Sundarbang area,

Aid by World Bank for Production of
Fertilizers

927. SHRI YAMNA PRASAD
MANDAL: Will the Minister of
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether World Bank provided
aid to the tune of $212 million for
production of fertilizers in the country
during 1975; and

(b) if so. the terms and conditions
of this aid?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). In 1975, an
agreement was signed with the World

Bank for z loan of US $108 million

for the Phulpur project of Indian
Cooperative

Farmers Fertilizer
Limited and another agreement with
the International Deveiopment As-
sociation (INA), a soft lending affi-
liate of the World Bank, for a deve-
lopment credit of US $105 million.
The two loans together amount to
%214 mullion.

The Norld Bank loan of <109 mil-
lion is to be utilised for meeting the
foreign evchange component of the
Phulpur fertilizer project ang is for
a term of si:feen years including
five vears of grace, with intcrest at
the rate of § per cent per annum.

The 1.D.A. development credit of
S105 miluon 15 to be utilised mainly
for improving the operations of the
existing fertilizer units, both in the
public as well as private sector.
Apart from the balancing  equip-
ments required for improved opera-
tions of fertihzer plants the credit
woulg be cvailable for:—

(i) development of associated
facilities to ensure reliability
of captive power generation
equipment, and
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(it) schemes designed for better
production control like re-
covery of fluorine in phos-
phatic fertilizer plants and
production of items like soda
ash and argon associated with
fertilizer plants.

This credit does not cairy any n-
terest but only o service charge of
3/4 per cent per annum; the period
of repavinent is fifty years including
ten years of grace period.

Prices of Drugs under 20-Point Eco-
nomic Programme

928. SHRI S. M. SOLANKI- Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state-

(a) whether the drug unite are
being forced to reduce their prices
under the 20-Point Economic Prog-
ramme of the Prime Minister in spite
of the fact that there is statutory
price control in this commodity: and

(b) is there any lacunae in the Price
Control Order and if so, the action
proposed to be taken by Government
to remove the anomalies?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P C.
SETHI)* (a) and (b) The prices
of drugs are statutorily contro’led
under the Drugs (Price~ Contrel)
Order, 1970 which provides a medhan-
ism for revision in prices. The pi ces
of drugs and medicines are tevised
by the Government {rom time to
time in accordance with norme and
proced:ires prescribed in thi~ Order.
The prices fixed under the Order are
ceiling prices and dealers are not
precluded from sel'ing them below
the ceiling price. There is no lacuna
in the Drugs (Price Control) Order
1970 and this Order has been operat-
ing satisfactorily since May, 1970

The Programme Implementation
Committee, Delhi Administration
have initiated action to seek volun-
tary cooperation of the manufac-
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turers and dealers, including manu-
facturers and dealers of drugs and
medicines to reduce prices of articles
of mass consumption,

Pending Applications for Grant of
C.0.B. Licences

929, SHRI S. M. SOLANKI: Wwill
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) how many applications for the
grant of C.0.B, licences for drug iteras
are pending with Government and
particulars regarding names of the
companies and items applied for; and

(b) particulars of C.0.B. licences
granted during the last two years with
names of the companies and items
and capacities approved in auch
licences?

THE MINISTER OF CHEMICALS
AND TERTILIZERS (SHRI P, C.
SETHI): (a) and (b). At present 12
applications for the grant of COB
licences for diug items are pending
with Government. Statement I
showing particulars regarding names
of the comparier and items applied
for 1n COB licences which are pending
with Governni.ent angq Statement II
showing the particulars of COB
licences granterl to the drug manu-
facturing compames during the
period 31-7-74 to 1-8-76 with the
names of the companies and items
with annual capacitics approved in
such licences ar~ laid on the Table of
the House. [Placed on the Table of
the House, See LT-No, 11132/76].

Drilling in West Bengal and Orissa
Coast

930. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
PETROLEUM be pleased to state:

(a) whether work on offshorg drill-
ing in West Bengal and Orissa Coast
has been abandoned; and
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(b) it not, when it is likely to ve-
start?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
No, Sir.

(b) The data/information obtain-
ed from two exploratory wells drilled
in Bengal-Orissa offshore is cur-
rently under review, and further
programme of work woulg depend
on the outcome of the review,

Fresh Survey for Rallway Line from
Jaipur to Chandbali

931 SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
RAILMAYS be pleased to state:

(a) whether there will be g fresh
survey of Railway line from Jaipur
to Chandbal; connecting them with
Cuttack and main line in Qrissa; and

(b) if so, when will this project
sta't?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(1) Do=s not arise.

Electrification of Railway Lines in
Kerala

932 SHRIMATI BHARGAVI
THANKAPPAN:

SHRI C JANARDHANAN-

Wil] the Minister of RAILWAYS
be pleased to state:

(a) whether Government have
taken any final decision to electrify
rallway lines in the State of Kerala;

(b) it so, the provisions made there-

fOt“i i the gnnual plan for 1976-17;
an

{c) whether the Kerala Government

have agreed to help the Railways in
this regard?

1392 L§—4

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.

(c) Kerala Government have re-
mitted Rs 50,000 to the Railways for
carrying out a cost-cum-feasibility
study for electrification of Olavak-
kot-Cochin ahd Ernakulam-Trivan-
drum Central Sections.

Saving of Furnace Ofl due to its
Substitation by Coal

933. SHRI P GANGADEB: Will
the Mimister of PETROLEUM be
pleased to stafe:

(a) whether there hag been any
saving of furnace oil as a result of its
substitution by coal during 1975-76;

(b) if so, whether there has been
some foreign exchange saving alsu;
and

(¢) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to
(¢) Yes Sir. As a result of substi-
tution of furnace oil by coal and the
various fuel efficiency measures in-
troduced in industrial units and fhe
power sector, furnace oil consump-
tion decreased from 4.502 milhon
tonnes m 1973-74 to 4300 million
tonnes in 1974-75 ang 4253 million
tonnes in 1975-76 Taking into
account the earlier growth rate in
furnace oij cansumption, it is esti-
mated by Directorate General of
Technical Development that a saving
of nearly 45 lakh tommes of furnace
oil wag ‘effected in 1875-76, s a
result of these measures, valuéd at
approximately Rs. 27.8 crores,
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Use of Electronic devicey for Safety
of Trains

935. SHR] P GANGADEB: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Indian Railways are
considering any steps to ensure the
safety of trains;

(b) whether Government have any
proposal to use electronic devices for
the purpose; and

(c) if so, salient featureg thersof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH). (a) Yes.

(b) and (¢). Electiunic devices.
like Automatic Warning System and
axle counters ayr. being provided pro-
gressively for improved safety in train
operation.

Maharashtra Express

936 SHRI VASANT SATHE: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether the speed of Maha-
rashtra Express between Kolhapur and
Pune is 35 Km, per hour and between
Pune, Manmad, Bhusawal and Nag-
pur 30 Km per hour;

(b) whether Government proposa to
dieselise thig train for speeding it up
and provide dining car to make the
journey more comfortable; and

(c) it so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) 83/84 Maha-
rashtrg Express is already booked to
run at 80 KMPH on its entire run
except on Diund-Manmad section
where iy is bookeqd at 80 KMPH due
to steep gradients, Due to a large
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number of halts en Toute, the average
speeds of 82 DN and 84 UP Maharash-
tra Expresses between Kolhapur and
Pune are 35 and 375 KMPH and
between Pune and Nagpur 39 and 40
KMPH respectively,

(b) No.

(c) Does not arise,

Double Decker Coaches for Taj Express

937. SHR]I VASANT SATHE: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether there is a proposal to
introduce double decker coaches on
Taj Express shortly on a pilot basis;
and

(b) how soon s the proposal 10 be
implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)' (a) and (b). One
prototype double decker coach has
been manufactured and the train to
which it wi'l be attached is under
consideration.

Overseas Operations by O&NGC

938. SHRI R S. PANDEY: WwWill
the Minister ¢f PETROLEUM be
pleased to state:

(a) whether Rs. 6.15 crores have
been earmarked for overseas opera-
tions of the Oil and Natural Gas
Commisrion during 1976-77; and

(b) it #o0, the broad features of the
overseas operations?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
and (b). ONGC has entered into a
Service Contract with Iraq National
Ofl Company for exploration, deve-
lopment and production of Petroleum
in an 1rea of 4175 »q. kms. in South
Irag, In addition, ONGC hag sscured
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a contract for conducting seismic
survey. of an adjoining area. A pro-
vision of Rs. 6.15 crores has been
made for both these contracts in the
Annual P'an of 1976-77.

Utllixation of Allocated Fung for
Metropolitan Transport Project (Rail-
ways) Calcutta

939. SHR1 K. LAKAPPA. Will the
Minister of RAILWAYS be pleased 1o
State:

(a) whether a large gmount of allo-~
cated funds with the Metropolitan
Transport Project (Railways) Calcutta
have not been utilised;

{b) if 80, the reasons therefor; and

(c) the steps proposed to be taken
in the mattes?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)" (a) Yes, in the period
1972—1976.

(b) In the first two years, 1¢72 73
and 1973-74, expenditure was less than
what was anticipated dus to (1) fna-
lisation of designs taking mcre time
(1) shortfall i imports (11) Jess com-
pensation paid for land acquired In
1974.75 and 1975.76, the surrender of
funds was due to the necessity of a
detailed review of the project by the
Government in the light of the cons-
traint on resources and the increased
cost of the project.

{c) Construction work has been
planned to utillse the funds made
avallable for the project.

Steel stolen by Crows In Bombay

940. SHRI RAJDEO SINGH. Will the
s!\finister of RAILWAYS be pleased to
ate.

(a) whether Crows have started
tealing Stee for making nests along
Lue railway track in Bombay;

(b) whether any loose wire hang-
ing from the nests along the track
could cause an accident if the wire
nappened to touch the pentograph of
the rzilway line: and

(c) if so, what steps have been taken
to guard against this new danger?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. Crows pick
up stray wire piece; alongwith other
materials to build nest on overhead
structures.

(b) Yes.

(c¢) The following steps have been
taken to guard against this danger
which has all along been in existence:

(i) Special gangs of staff are em-
ployed to remove crow-nests
from overhead structures cur-
ing nesting season.

(ii) Insulating sheets are provided
on roof of coaches of electric
trains in the vicinitv of pan.
tographs

(1) Bird guards are provided on
overhead wires close to the
structures.

Manufacture of Coaches, Diesel and
Electric Locomotives

941. SHRI RAJDEO SINGH: Wwill
the Minister of RAILWAYS be pleas-
ed to state.

{(a) whether the three production
units of the Railways manufactured
535 shells of coaches, 517 furnished
coaches, 138 diesel and 54 electric
locomotives guring 1975-76;

(b) it so, the percentage of im-
ported rarts used in coaches and
electric and diesel locomotives; and

() whether the manufsctara of
steam locomotives has heen completely
abandoned?

THE DEPUTY MINISTER IN THE
MINISTRY Op RAILWAYS (SHR1
BUTA SINGH): (a) Yes,
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(b) The percentage of imported parts used was as under:~—

(i) Electric Locomotive

(1) Dizsel Shuater WDS-4 and Di+.el Locomative ZDM-3/ZDM-4

(iii) Diesel-Electric Locomotive

(1v) Diesel-Blectric Loc motive .

AUGUST 17, 1976

(v) Fully Purnished Conventionsl Coach—

(a) inclusive of steel and Wheels & axles:

(b) excluding steel . . .

(c) Yes,

Muslim law of Polygamy

942, SARDAR SWARAN SINGH
SOKHI: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Pakistan, Bangladesh,
Tunisia and other countries having a
majority of Muslim population have
amended the Muslim Law of Poly-
gamy; and

(b) whether Government propose {0
enact such g legislation in India to
bar Muslimg from keeping more than
one wi‘e at a time so as to bring it
in line with majority Commumnty of
the country and make family plan-
ning a success under the 20-Point Eco-
nomic Programme of our Prime Min-
ister?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V A.
SEYID MUHAMMAD): (a) Certain
restrictions on polygamy have been
imposed in Pakistan. Polygamy has
been banned in Tunisia, Algiers and
Turkey. Regarding Bangladesh, this
Ministry has no authentic infarma-
tion in the matter.

(b) There is no such proposal
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o . . . 3:59%
Recommendations of the varions

Committees on Commission rates of
Petroleum and higy speed diesel

943. SARDAR SWARAN SINGH
SOKHI. Will the Minister of PETRO-
LEUM be pleased to state

(a) whether the Qil Prices Commit-
tee had sent any recommendation to
Government of India in January this
year, regarding fixation of new Com-
mission rates of petrol and high speed
diesel oil which remaineq unchanged
since 1955;

(b) whether Shantilal Shah Commit-
tee on oil prices haq also made certa n
recommendation;

(¢) whether the NCAER in its report
to Government of India in 1972, had
also made recommendation for noward
revision of commission on both the
above mentioned products:

(d) whether the petroleum dealers
in the country are facing many prob-
lemg due to non-revision of the Com-
mission; and

(e) if so, what steps Government
propose to take to implement the re-
commendations of the Committees?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHR1
ZIAUR RAHMAN ANSARI): (2) lo
(¢). Yes, Sir,
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(d) and (e). As recommended Ly the
Ofl Prices Committee i its Interim
Report submitted in January 1976,
Government introduced we.f 1.7-76,
the aliding scale of commission t
make outlets of low and medium
throughput economically viable, ¢t the
same time containing the high profits
of the high throughput outlets, On an
average, the commission works out to
Rs. 65/KL. for motor spirit and Rs.
40/KL for high speeg diesel oil, in-
stead of the previous commission of
Rs. 41:80/KL. and Rs. 1760/KL res-
pectively,

Dealers have made further represen.
tations to the Committee whose final
report is awaited.

Catering system in traing

944. SARDAR SWARAN SINGH
SOKHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the catering gystem is
deteriorating day by day in Mail
Traing Jike Kalka Mail and other fast
Expres; trains whereag the food serv-
ed in Rajdhanj Express is o! superior
quality;

(b) whether Government propose to
change the present catering system in
fast trains;, and

(c) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No, on the con-
trary, the standard of catering service,
provided on Mail ang fast Express
trains has progressively improved
The Food served on Rajdhan: Express
Train is of different quality as special
higher tariff is charged from the pas-
sengers travelling by this train

(b) and (¢). With a view to supply-
ing better quality of food on the Mail
and Express Trains. base-kitchens were
set up on important routes to serve
ready.to.serve meals. Under this sys-
tem, food prepared under hygienic
condition is picked up in insulated

trolleys ang supplied to the panicy
cars on trains where it is stored in hot
cases and supplied hot to passengers
on run. It is now our policy to extend
the gystem progressively to other
trains,

Fall in growth rate of 10C

945. SHRI JAGANNATH NISHRA:
Will the Minister of PETROLEUM be
pleased to state.

(a) whether the growth rate of
Indian Oil Corporation hag lately re-
gistered a fall; and

(b) if so, the remedial mecasures
proposed in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and
(b). Yes Sir. The growth n total
sales of IOC during the last three
vears has been as under:

1973-74 . . . .o~ a2%
1974-75 . . . . 4%
1975-76 . . . . 1°9%

Thig decline in growth has teen the
result of fall in overall consumption of
POL products in the country and the
greater availability of products with
Hindustan Petroleum Corporation and
Bharat Refineries Limited, crude sup-
plies to whose refineries were earlier
restricted. This decline in growth has
thus been inevitable.

Compilation of financia) statements by
Companies
946. SHRI B S. BHAURA:
SHR1 D. K. PANDA:

Wiil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether most of the companies
take abnormal time for compilation
on their financial statements:

(b) whether Government have any
proposal to make it compulsoty for
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companies to prepare thelr financial
statementg before expiry of the next
consecutive financlal year; and

(¢) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHR!I BEDA-
BRATA BARUA); (a) No, Sir. Ac-
cording to the information uv.ilable in
the Ninetecnth Annual Repory on the
Working & Admunistration of the Com
panies Act. 1956 already laid before
the Lok Sabha on 30-3-1476. the total
number of companies at work in the
country as on 31-3-1975 was 43644
87.362 copies of halance sheet and pro
fit anq loss account we-e filej by the
companies with the respective Regis-
trars of Companies.

(b) and (¢, Under Section 219 of
the Companies Act, 1t is obligatory for
the companes to lay wpelore the an-
nual general meeting, & halance sheet
and profit and loss account within a
period of six months from the date of
closing ¢f its financial year. Section
220 requires that three copies of these
accounts should be filed with the Re-
gistrars of Companies within 0 days
from the date of adoption in the annual
general meeting to be held in accord
ance with the provision of Sectior 166
read with Section 210 of the Act. De-
lay in holding of Annual ieneral Mcet-
ing by the companies consequently
causes delay in filing of alance sheet
and profit and loss account with the
Registrars of Companies. In order to
obviate this delay, a oropasal is under
consideration to make it ohligatory for
a company to file its balanc= sheet and
profit and loss account with the Regis
trars of Companies irrespeclive of the
fact whether an annual general meet.
ing is held or not.

Production ot Dye-stuffs and Interme-
diates

947. SHR! DHAMANKAR: Wil] the
Minister of CHEMICALS AND FERTI.
LIZERS be pleased to state:

Wf#tn Amwm .-xes

(l) whether any lt\ldm hnvg boan
undertaken to gauge the )
demandg ang supply of sophhtlouted
dyes and intermediates, hoth domestic
as well as for exports;

(b) if so, whether we are technnlo-
gically advanced and well equippeq to
produce the required type of dye-
stuff and whether foreign collabora
tion on g selective basis is contemplat-
ed to flll any technological gaps in
this regard; and

(c) what ig the present capacity in
the country for dye-stuffs and inter-
mediates whether any additional capa-
city 1s being created and what types
of dyes and intermediateg are served
for the gmall-scale sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHR! C. P. MAJHD:
(a) Yes. Sir, studies have been under.
taken to gauge the fargets to be fixed
for various dye-stuffs and the same
rontinue to be revised from time to lime
to meet the changing pattern of domes.
tic consumption as wel] as in the export
market.

(b; We are sufficiently advanced to
produce dye-stuffs using our owm
technology, but for sophisticated types
fureign collaboration muy be considered
provided an economic capacity is possi-
ble for the production.

(c) The present production capecity
for dye-stuffs in the country is estimat-
ed at 16,700 tonnes per annum and
additional capacity is being created to
cover the gaps. The dye-stuffs and
intermediates reserved for small-scale
sector are:—

(i) Azo Dyes (Dircet and Acids).
(i) Basic Dyes.

(1ii) Pyrazolone (intermediate).



Productisn of Associated Gas and
Cruge from off-shore areas of Maha-
rashiry and Guisrat

948. SHRI DHAMANKAR: Will the
Minister of PETROLEUM be pleased
to state;

(a) the anticipated production of
associated gas along with the poten-
tial crude production from the Bombay
High off-shore area and other promis-
ing off-shore structures of Maharash-
tra and Gujarat;

(b) whether any active advance
planning has been done on the profit-
able utilisation for industrial and
other purposes of associated gas which
will be available from off-shore pro-
Jects; and

(c) if so, what are the projects
which could be harnessed and based
on associateq gag and other phased
programmes so as to avoid pointless
flaring of the gag for want of outlets
to use it?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to (c).
At the optimal level, the production of
oi} from Bombay High ofI-shore fielq is
expecied to be around ten (uillion
tonnes per annum and the production
of associated gas around three million
cubic metres per day. The production
potential of Bassein and other off-shore
structures where oil has been discover-
ed is yet to be estimated. The issues
relating to the transportation and uti-
lisation of the associated gas from
Bomlay High field are under study.

Completion of alternate alignment on
Kangra Valiey Rallway

949. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of RAILWAY
Le pleased to state*

(a) whether the alternate alignment
on Kangra Valley Railway has been
completed; and

(b) if s0, the likely date by which
the line would be opened o goods
and passenger traffic?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (2) and (b). Work on
the re-alignment of the section hetween
Jawanwala Shahr and Guler stations
of the Kangra Valley Railway line is
still in progress. M/s. Braithwaile,
Burn &  Jessop Construction Co.
Calcutta, who have beon entrusted with
the work of fabrication and erection of
girders for three major bridges (Dehar
Sukhad and Gai! nr~ the project. have
been specifically reques..d 10 expedite
the wnrk nn these bridges and tn try
to compiewe the work by end of Septem-
her, 1976. It would be possible to
open this line soon after completion of
the bridges—say by 31-10-1978.

Running of train between Mangalore
and Subramanya Road

950. SHRI P. R. SHENOY: Will the
Minister of RAILWAYS bLe pleased to
state;

(a) whether it has been decided to
run passenger trains between Mangalore
and Subramanya Roag on the newly
laid railway line in South Kanara
District; and

tb, if so. the date by which the line
will be opened for the traffic?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes

(b) Tentutively by the end of Decem-
ber, 1976.

Restoration of Roads near Mangalore

951 SHR] P. R. SHENOY: Will the
Minister of RAILWAYS be pleased to
state:

{(a} whether the two roadgs from
Neerumarga to Valachhil and Neeru-
marga o Arkula near Mangalore have
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not been restored by the Railways after
laying Mangalore-Hassan railway line
across these roads; and

(b) if so, the manner by which these
roads will be restored?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b), For the
road from Neerumarga to Valachhil, ar
unmanned level-crossing has been pro-
vided and is now in use by road users.

For the road from Neerumarga 1c
Arkula which crosseg the railway line
about 2550 ft. distance from the above
level-crossing, a pedestrian  crossing
has been provided.

Vehicular trafic will utilise the level.
crossing referred to earlier.

Withdrawa] of L.P.G. supplies to Hos-
tels and Restaurants by 10C

952, SHRI RAM BHAGAT PAS-
WAN: Will the Minister of PETRO-
LEUM be pleased to state:

(a) Whether Government have
directed Indian Oil Corporation to
withdraw L.P.G, supplies to hostels,
canteens and restaurants in the coun-
try; and

(b) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and
(b). In view of the Iimited availability
of Liquified Petroleum Gag (cooking
gas) and keeping in view the objective
of giving priority to domestic users so
as to help the housewives, oil companieg
were advised ag under:—

(1) The demand for LPG from orga-
nised establishments, where cooking is
done by employees, like canteens,
hotels, shops, etc., should not be

entertained except to a limiteqd extent
as specified.
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‘(i) LG sy be'supplied’to studeit
hoiets in arsar whety doslfstt coke
is not readily available, on the basis of
an assessment of the resident atudent
population; and

(iii) A phased programme may be
drawn up for withdrawal of LPG
supply to hotels, restaurants, canteens
etc. No withdrawal of LPQ from those
using it in the past has, however, been
started yet and it has been decided to
pend such action for the time being.

However, LPG connections have been
allowed 1n a few cases of hotels/hostels

which cater to the needs of foreign
tourists.

Setting up of Kerosene Depots at
Taluka Level

933. SHRI MOHAN SWARUP: will
the Minister of PETROLEUM be pleas-
ed to state:

(a) whether oil companieg in public
sector propose to implement a scheme
of setting up kerosene depots at Taluka
leve] all over the country;

(b) it so, the broad outlines of the
scheme; and

(c) the timeg by which 1t would be
implemented?

THE DEPUTY MINISTER IN THE
MiINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to
(c). A field survey for the development
of Taluka Kerosene Depots (TKD) was
conducted by the Hindustan Petroleum
Corporation Limited in coord'nation
with other oil industry members. A
pilot project has also been started in
Ratnagirl district. The concept of
Taluka Kerosene Depots envisages
setting up of Kerosene storage points,
as far ag practicable, in each Tehsil/
Taluka, so that kerosene distribution
upto Taluka leve]l will take place under
oil companies’ directions as per State-
wise allocations made by the Ministry
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of Fetroleum. The subsequent distri-
bution of kerosene beyond TKD will
be done through Dealers/Retailers and
it will be the responsibility of the res-
pective State Governments, ag ig the
position at present. The Damle Com-
mittee on Distribution System of Pet-
roleum Product has also commended
the scheme and recommendeq its ac-
ceptance in principle by the Govern

ment, Recommendations of the Com-
mittee are, however, at present under
consideraion,

11,42 hrs.

PAPERS LAID ON THE 1ABLE

MR SPEAKER: In view of the un-
precedented situation, I find, some bon.
Members on this side are not present.
I will allow today as a special case,
without any precedent, the hon. Minis-
ter for Farliamentary Affairs to lay the
papers ou behalf of hig colleagues who
are not present.

Shknn H, R, Gokhale,

NOTIPICATION UNDER SUPREME COURT
JupGes (CONDITIONS Oor SERVICE) AcCT

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR] H.
R. GOKHAE)' [ beg to lay on the
Table:

(1) A copy of the Supreme Court
Judges (Travelling Allowancea)
Amendment Rules, 1976 (Hindi
and English versions) publish-
ed i Notification No GS.R.
343(E) in Gazette of India
dated the 18th May, 1976 1m
der sub-section (3) of section
24 of the Supreme Court
Judges (Conditions of Service)
Act, 1858 [Placed in Library.
See No. LT-11117/78.}

() A copy of the High Court
Judges Travelling Allowance
(Amendment) Rules, 1976
(Hindi and English versions)
Published in Notification No.
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G.SR. 344(E) in Gazette of
India dated the 18th May, 1976,
under sub.section (3) of section
24 of the High Court Judges
(Conditions of Service) Act,
1954. [Placed in Library. See
No, LT-11118/76.]

TAMi. NAbU COOPERATIVE SOCIETIES
(APPOINTMENT OF SPECIAL OFFICERS)
Act

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
TAH). On behalt of Shri A.C, George,
1 beg {0 lay on the Table a copv of the
Tamil Nadu Cooperative Societies
(Appointment of Special Officers) Act
1976 (Pr2sident’'s Act No. 25 of 1976)
(Hin* and English versions) published
17 Gazette of India dated the Ist June,
1976, under sub-section (3) of section 3
of the Tamil Nady State Legislature
(Delegation of Powers) Act, 1976
[Placed in Library. See No, LT-11119/
76.]

NOTIFICATION UNpER ESSENTIAL
CommonITIRg ACT

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI B.
P, MAURYA): I beg to lay on the
Table under sub-section (6) of section
3 of the Essential Commodities Act,
1955, a copy of Notification No. S.O.
440(E) (Hindi and English versions)
vublished {n Gazette of India dated the
30th June, 1976 extending the Cement
(Quality Control) Order. 1962 to the
State of Sikkim [Placed in Library.
See No, LT-11 120/76.}

NorrFicaTrons Unper ALL-INDIA SER-
VICES ACT

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF RARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): I beg to lay on the Table
a copy each of the following Notifi-
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cations

(Iind1 and English \ersions)

under sub section (2) of section 3 ot

the All
(0%

(2)

(&3]

4

-~

—
L
-

(6)

(7

India Services Act 1951 —

The Indian Ptilice Service
(Fixation of Cadre Strength)
Seventh Amendment Regula
tions, 1970 published in Noti-
fitation No C SR 351(E) 1n
Gacette of India dated the 25th

May 1976
The Indian Police Service
(Pay) Eighth  Amendment

Rules 1976 publiched in Not
ficatton No GSR 352(E) mn
Garttte of India dated the
25th Mav 1476

The All India Services (Death
cum-Retirement Benefits) Fif*h
Amendment Rules 1976 pub
hished m Noulucation No
G SR 758 in Gazette of India
dated the 5th June 1876

The All India Services (Death
cum Retirement Bunetr )
S «th Amendment Rulcs 1970
published in Notification ¢
GSR 158 1n Gazette of Inla
dated the 5th June 1974

The Indian Police Service
(Fination of Cadre Strength
Fifth Amendment Regulations
1976 published 1n Notification
No GSR 812 in Gazette of

Ind a dated the 12th Iune
1976

The In‘1an Poice Service
(Pay' Fourth Amendment

Rules, 1876 published 1n Noti-
fication  No GSR 813 1n
Gazette of India dated the 12th
June 1876

The Indian  Police Service
(Pay) Sixth Amendment
Rules 1976 published in Noti-
Rules 1978 published 1n
Gavsette of India dated the
12th June 1876

(8) The Indian Police Service

(Pay) Seventh Amendment
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(8)

(10)

an

(12)
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Rules, 1976, published in Noti
fication No GSR. 68 m

Ga,eite of Indin  dated the
12th June 1876
GSR 400(E) published in

Guarette of India dated the 16th
June 1976

The Indian Police Service
(Pay) Nmth Amendment
Rules 1976 published in Not
ficatton  No GSR 827 in
Gazetie of India dated the
12th June 1976

fthe Indian Police Service
(Fixation of Cadre Strength:
Eight Amendment Regula

tions 1976 published in Not:
fication No GSR 401(E) mn
Gavette of Inia dated the 16th
June 1976

The Indisn  Police Service
(Pay) Twelfth Amendment
Ru es 1976 published in Noti

fication No GSR 402(E) in
CGarettc of India dited the
t6th June 1076

(13) GSR 403(E) publiched n

(14)

(15) The Indian

(16)

India dated the

1976

(Gazette of
16th June

The
Service

Indian  Administrat ve
(Fixation of Cadre
Strength) Thurteenth Amend
ment Regulations 1976 pubh
lished 1n  Notification  No
GSR 4M(E) in  Garzette of
India dated the 18th June
1976

Administrat ve
Serice (Pav) Thirteenth
Amendment Rules 1978 pub
lished fn  Notification No
GSR 405(E) In Gazette nf
L1 diag dated the 16th June
1976

The
Service

Indian  Administrative
(Fixation of Cadre
Strength)  Twelfth Amend
ment Regulations 1976 pu’-
hshed In  Notification No
GSR 416(E) In Guzette of
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India dt‘hd " the 22nd June,
1976.

(17) The Indian Admmnistrative
Service (Pay) Twelfth Amend
ment Rules, 1978, published in
Notification No. GS.R 417(E)
in Gazette of India dated the
22nd June, 1976,

(18) The Indian Admirnustrative
Service (Fixation of Cadre
strength) Fourteenth Amend
ment Regulations, 1076, pub
lished 1n  Notificaton No
GSR 424(E) 1 Garelte of
India dated the 25th June
1978

(19) The Ind.an Admimstrative
Service (Pay) Fourteenth
Amendment Rules, 1876 pub

lLished in  Notification No
GSR 425(E) in Gazette of
India  dated the 25th June
1976

(206) The Indian Administrative
Service {Pay) Eleventh

Amendment Rules 1076 puh-

hiched in Notification  No
GSR 900 in Gazette of
Ind:a dated the 26th June
1976

(21) The Indlan Police Service
(Pay) Tenth Amendment
Rules, 1976, published 1n Noti.
fication No GSR 901 in
Gazette of India dated the

26th June 1976

(22) The Indian Police Service
(Pay) Eleventh Amendment
Rules 1976, published in
Notification No GSR 902 in
Gazette of Ind-a dated the 26th
June, 1876,

(2%) The Indian Police Service
(Fixation of Cadre Strength)
Ninth Admendment Regula
tions 1976, published in Noti-
fication No. GSR 438(Ey m
Gazette of India dated the 3-d
July, 1976.

(24) The Indian  Police Service
(Pay) Tenth Amendment
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Rules, 1976, pu“i ehed in Noti-
fication No. GSR. 419(E) mn
Gazette of India dated the”
3rd July, 1978

The Indian Admnistrative
Service (Fixstion of Cadre
Strength) Fifteenth Amend-
ment Regulations 1976, pub
lished in  Notification No
G SR 990 in Gazette of India
dated the 10th July, 1976

The Indian Administrative
Service (Pay) Fifteenth
Amendment Rules 1478, pub
hshed n Notification No
GSR #91 1n Gazette of India
dated the 10th July, 1976

The

(28)

(20)

Indian  Admnistrative
Service (F xation of Cadre
Strength) Ninth Amendment
Regulations 1976, published .n
Notification No G SR 465(E)
In Gavette of Irdia dated the
23rd Julv 1976

@@n

The Indian Administrative
Service (Pay) Ternth Amend-
ment Rules, 1976 pu%lished n
Notification No GSR 466(E)
in Garette of India dated the
23rd July 1876

[Placed tn Library See No LT

1112178 |

RFPORT ON THE GENERAL ELFCTIONS TO
THE LEGISLATIVE ASSEMBLIFS AND
PRESIDENTIAL  A\p  VICE-PRESIDENTIAL
ELFCTIONS, NOTIFICATIONS UNDER TamiL
Napt- Hinntv ReL1GIOUS AND CHARITABLL
ENDOWMENTS ACT AND A STATEMENT re
DELAY IN LAYING NOTIFICATION ve TaMiL
NapUu INDIAN MARRIAGF (REGUITRATION)
RULES,

THE MINISTER OF STATE IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (DR V A
SEYID MUHAMMAD) I beg to lay on
the Table

(1) (1) A copy of the Report on
the General Elections to the Legis-
lative Assemblies of Manipur, Nage.-
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[Dr. V, A. Seyid Muhammad]
land, Orissa, Pondicherry and Uttar
Pradesh in 1874, Gujarat in 1975 and
the Presidential and Vice-Presiden-
tial Elections, 197¢—Narrative.

(ii) A statement (Hindi and
English  versions) explaiming the
reasong for not laying simultane.
ously the Hindi version of the above
report.

[Placed in Library. See No. LT-
11122/76.)

(2) A copy each of the following
Notifications under sub-section (3)
of gection 116 of the Tamil Nadu
Hindu Religious and Caritable En-
dowments Act, 1959 read with clause
(c) (iv) of the Proclamation, dated
the 31st January, 1976 issued by the
President in relation to the State of
*Tamil Nadu: —

(i) The Installation, Safeguarding
and Accounting of Hundials
Rules. 1975, published in Noti-
fication No GOMs 1231 in
Tamil Nadu Government
Gazette dated the 12th Novem-
ber. 1975.

(ii) G.OMs 1409 published 1n
Tamil Nadu Government
Gazette dated the 17th Decem-
ber, 1975 making certain
amendment to the Admihis-
tration of the Hindu Religious
and Charitable Endowments

Common Good Fund Rules,
1962.

(i1i) G.O.Ms. 1541 published in
Tamil Nadu Government
Gazette dated the 21st Jan-
uary. 1976 making certain

amendment to the Adwvisory
Committee Rules, published n
Notification No., S.R.O. A-
1034 dated the 17th February.

1960.
(iv) G.OMs 780 published in
Tamil Nadu Government

Gazette dated the 30th June,
1978 making certain amend-
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ment to the Installation, Safe-
guarding and Accounting of
Hundisls Rules, 1975.

(v) Three statements (Hindi and
English versions) showing
reasons for delay in laying
the notifications mentioned at
(i), (ii) and (iii) above,

(vi) Four statements (Hindi and
English versions) explaining
the reasons for not laying
‘Hindi versions of Notificationg
mentioned at (i), (ii), (iiD)
and (iv) above ([Placed in
Library. See No. LT-11123%/
76.1

(3) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying Tamil Nadu Govern-
ment Notification No G O.Ms_ 2866°
published in Tamil Nadu Govern-
ment Gazette dated the 10th Decem.
ber, 1973 making certain amend-
ments to the Tamil Nadu Hindu
Marriage (Registration) Rules. 1987
{Placed in Library. See No. LT-
11124/76.)

NOTIFICATIONS UNDER COMPANTES ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lav on
the Table a copy each of the follow-
ing Notifications (Hindi and English
versiong) under sub-section (3) of
section 842 of the Companies Act,
1956: —

(i) The Cost Accounting Records
(Soda Ash) Rules. 1976 pub-
lished in Notification No. S.0.
1720 in Gazette of India dated
the 28th May, 1976,

(ii) The Compenies (Particulars
of Employees) Amendment
Rules, 1976, published in
Notification No. G SR. 942 in
Gazette of India dated the
26th June, 1976.

*The ;;t‘iﬂcltion was lai@ on the Table on 18-5-1976,
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of SC&ST Reports

(lii) The Companies (Transter of
Profits to Reserves) Amend-
ment Rules, 1076, published in
Notification No. G.S.R. 472(E)
in Gazette of India dateq the

24th July, 1978. [Placed in
Library. See No, LT-11125/
76.}

11.48 hre

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SIXTY-SIXTH REPORT

SHRI G, G SWELL (Autonomous
Districts): I beg to present the Sixty-
sixth Report of the Committee on
Privae Members' Bills and Resolu-
tions.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

FIrTY-FOURTH, FIFTY-FIFTy anNp FiFTY-
BIXTH REPORTS

SHRI NIHAR LASKAR (Karim-
gan}). I beg to present the followmg
Reports of the Committee on the Wel.
fare of Scheduled Castes and Schedul-
ed Tribes - —

(1) Fifty-fourth Report on Action
Taken by Government on the
recommendations  contained
in the Thirty-Fifth Report ¢n
the Ministry of Agriculture
ang Irrigation (Department
of Agriculture)—Reservations
for Scheduled Castes and
Scheduled Tribes in the Indian
Council of Agricuftural Re-
search (Headquartere), the
Indian Agriculturgl Research
Institute and the Directorate
of Extension.

Delhi Saleg Tax  yax
(Amdt, etc.y Bul

(2) Fifty-fitth Report on Action
Taken by Government on the
recommendationg contained
in the Forty-second Report on
the Ministry of Education, So-
cial Welfare and Culture (De-
partment of Education)—Re-
servation for, and employ-
ment of, Scheduleq Castes ang
Scheduled Tnibes in the Uni.
versity Grantg Commission
and admission ang other faci-
lities provided to Scheduled
Castes and Scheduled Tribes
by the Universities.

(3) Fifty-sixth Report on Action
Taken by Government on the
recommendationg contained
in the Forty-eighth Report on
the erstwhile Ministry of
Finance (Department of
Banking) —Recruitment of
Probationary Officers in the
Bank of India.

11.48 hrs.

DELHI SALES TAX (AMENDMENT
AND VALIDATION) BILL*

MR  SPEAKER: Shri  Raghu
Ramaiah has heen authorised, Shri
Raghu Ramaiah

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K, RAGHU RA-
MAIAH) Sir, on behalf of Shri
Pranab Kumar Mukherjee, I beg to
move for leave to introduce a Bill to
amend retrospectively the law relat-
ing to saleg tax as in force in the
Union Territory of Delhi during a past
period ang to validate taxes on the
sale or purchase of certain goods gur-
ing such period.

MR SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to gmend retrospectively

*Published in Guaetle of India Extraordinsry Part II, seetion 2, dated

17-8-18.

jintroduced with the recommendas tion of the President.
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[Mr. Speaker]

the law relating to sales tax as in
force in the Union territory of Delhi
<uring a past period and to validate
taxes on the sale or purchase of
certain goods during such period.”

The motion was adopted,

SHR! K, RAGHU RAMAIAH: Sir,
1 introducet the Bill.

11.50 hrs.

‘TERRITORIAL WATERS, CONTI-

NENTAL SHELF, EXCLUSIVE ECO-

‘NOMIC ZONE AND OTHER MARI-
TIME ZONES BILL—contd,

MR. SPEAKER: The House will
now take up further consideration of
the following motion moveq by Snri
H, R Gokhale on the 16th August,
1976, namely: —

“That the Bill to provide for cer-
tain matters relating to the terri-
torial waters, continental shelf, ex-
clusive economic zone and other
maritime zones of India, as passed
by Rajya Sabha, be taken into consi-
deration.”

The time taken was 25 munutes. Shri
Jagannath Rao may now continue his

speech,

SHRI JAGANNATH RAO (Chatra-
pur): Mr. Speaker. Sir, I was submit.
ting yesterday how, at the United
Nationg Conference on the Law of the
Sea a broad consensus was arrived at
regarding the territorial waters, its
extent, continental shelf and mwaritime
zones which are synonymous with the
exclusive economic zone and. to this
extent, the sovereign rights of the
coastal States over these areas. What
would remain to be decided by that
International body was about the ex-
ploration and exploitation of the deep
sea bed resources and how that body
<hould be constituted, its powers and
funrtiong and so on. But. that does
not deter us from proceeding with the
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admitted areas, that is, the territorial
waters, the continental shelf and mari-
lime zones as admitted by a number
ot States. So, we need not wait for
that.

We have got a long sea coast—the
Bay of Bengal in the east, the Arabian
Sea in the west and the Indian Ocean
in the south. We have got vast re-
sources. We found oil in the «fishore
and also other mineral resources with-
in this area and we will have to ex-
ploit them at the earliest and we need
not wait till a broad consensus or
an agreement s arrived at at that
Conference regarding the other matters
which are still unresolved.

Sir, the international conferences go
on unending; they do not arrive at
docisions. That does not mean that we
should sit idle as spectatorg and should
wait till a final agreement is arrived
at or it is signed. On such of those
points a< there are agreements—-un
Animous rereements—we shouldl take
them as rlorigiong arrived at at the
Conference and we shall have to take
advantage of that and start exploiting
the resources. We are exploring oil
and we have exploited it and got good
reserves and we shall have to intensity
our efforts o fird oils in the Bay of
Bengal and also in other places in our
countrv in the sea bed

Apart from that, as I said. we have
go! mineral resources such as man-
ganese ore in the deep sea beds as also
copper. nickel and other valuable
metals. We have to take advantage of
it. 'The sea contains valuable metals—
precious stones and all that. I do not
understand why we should wait till the
treaty is signed or a final conclusion
is arrived at on the pointg which are
s1ill unresolved. These are my respecti-
ful gubmissions firstly.

Secondlv, as 1 said. we have no
marine technology and we have not
been able to applv our mind in that
Airection. That we will have to do
fmmediately by taking the assistance
of our friendly countries. The Soviet
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Union has becn helping us in several
fields of our economic activities with
whom we have to enter into an agree-
ment for a period of ten, fifteen or
twenty years and see that we get iheir
technology for the exploitation of deep
sea resources and to train our yrung
men so that we can start forthw ih
and we should not wait for the future
date. The international conferences are
unending; they go on year after year.
{ have seen 1t because I happened to
be a Member of the Indian Delegation
in the Uniled Nations Conference
where the same subjects come every
year and nothing ig decided There.
fore, while we have full faith in the
U.N. let us not wait for the final deci-
sion which, I am sure, will never be
reached.

Apart from that, the firsi thing that
we will have to see is ahout the sea
pol'u‘joc. g@Sea pollution is a problem
which affects the lving resources in
the sea. that is. fish. It is said that
four-fitth of sea pollution ig caused hy
the land based sources and one-fourth
by the ships which, by discharge of the
oil. cause the sea pollution. Sir. this
problem cannot be decided by the law
of sea It is outside ifs purview but
1 am sure in 1958 the inter-Govern.
mental Maritime Consultative Organi-
sation went into this question and
suegested a broad spectrum which
authorised the coastal States to make
laws and regulations to conirol this
pollution.

The shipping tonnage has increased
in the last 25 years. It has gone upto
306 million GRT. Many nations depend
on oi] which hag to be carried by bulk
carriers and there ig bound to be sea
pollution. Therefore, this problem has
to be tackled immediately since we
have got a long sea coast.

Then, Sir. we have got valuable
fishing flelds in this continental shelf
which have to be exploited but un-
fortunately our fishermen do not go
beyond the territorial waters. We
have the right to go beyond the tervi.
o waters for fishing. In Kerala
there are very good fishermen and they

ete. Bill

are using Norwegian trawlers for
catching fish. It is said Japun gets 50
per cent of its protemn food value from
fish We can as we]l do that. The
coasta] States should be allowed to
exploit these resources and Central
Government should come 10 an agree-
menf with the States and give them
necessary help and need not wait till
States come up individually to exploit
these resources,

Then there is the problem of land-
Tockeq Stales. It is said that thev are
entitled to share the benefits of the
living resources of the sea and not the
non-living resources. Recently in an
article written by Shri D, Sen. Secre-
tarv-General of Law of the Sea Con-
ference it is said that land-locked
States are entitled to share the living
resources and not the mineral recources.
The Minister may explain the position
In the other House the Minister stated
that it Nepal and Bhutan want to ex-
ploit the resources of sea we will have
to permif them. 1 want to know whe-
ther land-lockeq States are allowed fo
share the minera] resources.

Then I com~ to the point about his-
toric waters. What are the historic
waters which the hon. Minister has in
mind. There is an interesting Judwe-
ment of Justice T. R Venkataramsn
Iver of the Madras High Court in the
vear 1953 wherein he has explained
that Palk Strait and the Gulf of Mannar
cannot be said to he part of the sea.
Thev are island< which have an coen-
ing into the inland waters and rot the
sea They are parl of the territory of
India and the successive Sovereisng of
India have exercised control over this
area and it was acquiresceqd in bv other
States. Therefore. we have got that
status—the sovereizn status—over this
area and these_areas should be freated
as part of the territory of India.

Then I want to know about the sfatug
of the Andaman and Nicobar Islands,
the Lekshadween and Amindiv Islands.
What abo'it Goa? Are you taking them
as part of the tlerritory of Indis or
giving themt a separate archipelago
status®
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SHRI INDRAJIT GUPTA (Alipore):
Goa is in the mainland.

SHRI JAGANNATH RAO: it is also
,8n {sland. It is connected by Karna-
take.

SHRI B. V. NAIK (Kanara): Goa
is a part of Indian territory.

SHRI JAGANNATH RAO: In all
these cases, you have to measure the
territoria] waters and the continental
shelf. Leave Goa alone. I would like
to know about the Lakshidweep and
Amindiv islands and the Andaman
and Nicobar {ilands. Are they treated
as part of India or are they given a
separate status in which case the
calculation of maritimé zone would be
different? This has to be made clear.

Then what about the maritime boun-
daries with neighbouring countries?
We have neighbouring countries, per-
haps not that friendly, which are less
friendly, like Pakistan on the one side
and Bangladesh on the other. Have
any talks been carried on or started
with these countries about the mari
time boundaries between these count.
ries and India® Have we got any dis-
pute or tusslc be‘ween Burma and
India about maritime boundaries> I
understand there was a maritime
boundary settlement bhetween Sri
Lanka and India. All these matters
heave to be gone into and rettled early
and the necessary maps and charts
have to be published. The maps are
prepared and printed at Dehra Dun
where we have got the Hydrological
Survey of India manned by naval offl-
cers of the Government of Indla and
the Serurity Press, In 1066 I happened
to go there along with some MPs. They
are doing a good job. Charts have to
be prepared soon %0 that we know our
boundries.

'Tbenlcom.tomchumo!mt
Bill. As I said yesterday, tiis Bl is
only an emahling Rill. It defines the
geographical arems of the séa which
beiong.to us. As negards clauees &

and 7, cl. 5 relates to the vuntimuwous
zone of India which i3 up to a distence
of 24 nautical milag from the bastline.
The continenta] shelf is 200 mileg from
the baseline. These clsases come into
force on such dates or such different
dateq as the Central Government may
notify., I do not see the reason why
different dates should be notified.
Contiguous area is only 24 miles from
the baseline or 12 miles from the
edge of the territorial waters Umit;
continental ahelt is 200 miles from the
baseline or 188 miles from the edge of
the territorial waters. These are umi-
versally admitted by all the world
States as coming within the sovereign.
ty of the concerned State. Shoulg we
not say that our sovereignty exists as
soon as the Bill is passed and assent-
ed to by the President when the Act
comesg into force? I do not 8see the
reason why different dateg should be
appointed This is my sulnission.

;

My second submission is this. We
have got power to extend any enact-
ment to these areas That means our
sovereignty extends over these areas.
That being so. where is the nred for us
to say ‘as if they are part of India’
When we have the right to impose re-
strictions or control or make rules and
regulationg to contrul the various acti
vities of other nations in these areas.
why should we say ‘as if it is & part of
the territory of India'? 1 do not see
the difference.

Another thing In these clauses,
right is given to the Government to
alter any of these areans. By ‘alter’
is meant that we may increase the limit
or decrease it depending on interns-
tional agreements. Therefore, that is
one reaton why I say that our soverel-
gnty straightway extends and applies
to these areas specified in clauses 5 and
7 immediately from the date of the
coming Info force of this Act.

Whuereplymgtothadebuhhtho
mamthemrw

“As 1 bhave said in my,
speech, there has &

L
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acceptance and everyone has agreed
that 200 miles should be the limit cf
the economic zone. It was also said
that there our sovereignty prevails
in respect of the exploitation and
exploration of the living and non-
living resources and in certain
other matters like carrying out of
research, control of pollution and
things of that nature.”

So,' when it is an accepted principle,
why should we be afraid of the inter-
- national community? I am sure our
friend, the Soviet Union, will stand
by us in the international conferences.
Let ug not lose further time. Let us
take advantage of what has been
agreed to in the conference and start
exploitation and scientific and techno.
logical research in the field of exploi-
tation of deep sea-bed resources.

12 hrs.

You say that our sovereignty ex-
tends anqg is “deemed to have exten-
ded.” As I said while speaking on
the Constitution (Fortieth Amend-
ment) Bill the Presidential Proclama-
tion of 1956 fixed the territorial limits
at 6 nautical miles. In 1965, after
article 297 was amended by the Con-
stitution (Fifteenth Amendment) Act.
the limit was increaseg to 100 nautical
miles. So, how can you say ‘“sovere-
ignty is deemed to have existed”? If
it ig said like that because of interna-
tional understanding, that is a diffe.
rent matter. That is one more reason
why I say that the Ril] should come
into force immediately and the deci-
sions arrived at the international
conference on the Law of the Seas
should be put into action immediately,

SHRI1 SAMAR MUKHERJEE
(Howrah): Sir, we generally support
this Bill. The non-aligned conference
is going on now at Colombo. The
non-aligned countries have raised
these ' issues of control over the
seas as well as the question of
sovereignty for the exploitation of
the sea-bed resources. Generally I
think thig Bill is in conformity

1392 LS—5.

etc. Bill

with - those demands, It is a
fact that the areag under sea and
the natural resources have become
issues of big conflicts of interests, As
days pass by; these conflicts are being
intensified. The history of the efforts
made on ap international plane to
arrive at some solution gives the pic-
ture that up till now since 1958, the
main issues have not yet been clinch-
ed, though some general consensus has
emerged from the conferences. We
knuw that the main conflict is between
the big imperialist powers and the
newly-developing or under-developed
countries, which were deprived of the
rights to utilize the sea resources for
the development of their economies

and for the benefit of their people.

The Minister in his statement in the
other House said that there has been
some general consensus and on the
basig of this consensus thig Bill has
been drafted. On the other hand, he
hag also stated that the issues have
not yet been clincheq and he cannot
say categorically when all these will
be clinched. Here we have some ap-
prehensiong and reservationg that if
we go on unilaterally demarcating our
own areas, specifying our own rights,
whether it will solve the conflicts or
will further intensify the conflicts.
While the conflicts with the imperialist
countries ig of one category, that of
the neighbouring or land locked coun-
tries is of a different nature.

The Minister has made it specifically
clear that there is flexibility in the
scope of the Bill and in the interpreta-
tion of the areas and if in the Con-
ference some general consensus is
arriveq at. or some issue is clinched.
we will adjust our law according to
that decision, Still, there is some
fear or apprehension - because these
areas are becoming centres of conflict.
Already there is some conflict cenfer-
ing some of the islandg like Parcels
ang Spritly with Philippines and some
other countries. Since in these areas
petroleum and some other rich mineral
resources are available, there is every
likelihood of conflict, These conflicts
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should be resolved through pewcefil
methods, by dialogue and negotistions,

One doubt is whether our unilateral
action in the passing of this Bill will
bar the possibility of adjustment with
those neighbouring countries which
are friemdly with us In fact, there
is glready arrangement with Iand-
Jocked countries like Nepa] and
Bhutan for the exploitation of the
territorial waters anq they can get up
some structures for maritime exploita.
tion. The reaction of those countries
to thig Bill ijs not before us.

‘The Minister 1n his speech in the
other House said that New Zesland
hag threateneq that if anv unilateral
action is taken without clinching the
fssue in the international conference,
then it will unilaterally pass a law,
declaring 300 miles as its economuc
zone.

The Minister has mentioned that
America and some other States heve
already passeq laws, but what are
those laws, are they in conflict with
the interests of our country? There
is po report bhefore us about that We
do not know whether by passing this
law unilaterally, we are creating
obstacles for a settlement at an inter.
national conference or not hut there
is a report that the develoveq coun-
tries are nonosing some of the pro-
posals of the non-aligned countries

These are some of the questions
which require clarification Otnerwise,
we think we must stand firmly by the
proposals of the non-aligned countries
about the 200 milex economic zone and
the 24 miles cont'Tuous zone We
must have proper control and utilisa-
tion of these area: ang that is why
we support this Brll, but thege are the
misapprehensiong that I have men-
tioned,

1 think that the imperialists will not
easily g0 down if thev think that this
will generally throw them out of thelr
old controls. So, must take a firm

m but fowexdg SN

I\
and our neighbours ws muet.be mueh
maore flexible. Any wrong . handliag
may give scope for reactiomary foroes
to isolate India. I want % draw
attention to the recent example of
Bangla Desh propaganda regarding
the Farakka waters. This has besen
raised unfortunately at Colombo glso.
So, the fear may gain ground among
the small neighbouring countries that
India is now developing herself as &
boss and taking full advantage of this
concensus at the international con-
ference for exploiting the resources in
the narrow interestg of the people of
India alone If that happens, we will
lose politically though there may be
some economic gains That ig why
particular care must he taken in the
framing of this Bil] and it« execution,
because the other countries are also
searching for new resources As sea
resources have tremendous potentiali-
ties confiicts mav flate up rentering
these resourceq unlese =ufficient ave-
nues are kept open for them Th-t is
whv. while supporting th: Rill we
want Government to h part eularly
carcful shout dealine ‘ith the de-
mands and intereste of these countries.

SHRT K NARAYANA RAO (Bohil.
Y- Sir, I rse to support this Bill i
th~ larger intereste of the countrv not
onlv of todav, but in the licht nf the
future orospects which 1t holds for the
economic growth of the country.
Hitherto till very recent times. the
high seag have been seen mostly hv
the European navigational vowers in
the form of freedom of the hugh geas.
But the recent technological develop-
menty have shown that there is much
‘potential underneath the ocean and
also n great future for the economie
growth,

Even now, except in respect of two
aspects, still the picture has not really
come up clearly from all the discys-
sions that have taken plape In
int:cmutloul plane, The twa
which have clearly embergefd, as
bon Minister has rightty mid..

f

: 1
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<about the territoridl ‘waters ‘and also
gbout the i¢ontinéntal ‘shelf. There
also, -there :are ‘qualitative ‘gifferences.
_About the econiomic zone ‘also, ‘the ‘in-
“ternational ‘consensus is very ‘clear,
“though about the content there dre
f-eei'tain wariables

In the light of these things, I would
Tike to confine myself, from the Con-
stitutional point of view, to ‘its impli-
catiohs and also to its international

“ramificaions. From the Constitutional
ipoint of view, the recent amendment
“is very clear that the territorial waters
cannot be claimeqg for whatever pur-
‘poses bv the respective States in the
“Indian Union. This has to be made
clear because evepn today in several
. Federal Constitutions, the debate s
‘going on whether the territorial
‘waters belong to the federating units
~o+ to the Union Government. Judicial
decisions are also econfusing. They
~ «draw g ‘distinction between the terri-
“torial waterg for the purpose of inter.
“national law ang territorial waters for
“the purpose of -exploitation of the eco-
nomic resources underlying therein.
Qur nosition is very clear that, for all
practical nurposes, from international
and Constitutional points of view, the
“territorial waters. the economic zone
‘and all these thines pertain to the
“Central Government and will be uti-
lised for the Union purposes. Having
said go, I only make a suggestion whe-
“ther, in the resources explottation. the
crncerred coastal States, the federa-
ting units. can be 'given some special
concern. Thig ig the basic issue. From
“the mationa] point of view, it is true
- ~that every wealth 'that ‘is drawn
~shoulg o to the excheguer. "But our
~eclaim for, territorial waters ‘ang eco-
“nomic zone is based on geography ‘in
“the international centext; if that is
owr claim for a special econcern ahout
~our-coastal economic- zone and all that,
T think. the same eoncern may also
ehter into the cslculations so “ar as
“the feéderating States, which are the
“maritime States, are “concerned. . ..

AN "HON, MEMBER:
«roastal States for what?

\

-PRights of

_ fisheries ang marine fisheries,

etc. Bill
SHRI K. NARAYANA RAO: I am

mot ‘elaborating on that, it may ‘Be in

the form of royalties or whatever it
may be, . I do not know. I am only
floatiig @n idea, T am not el’aboratmg
on that, %

AN HON. MEMBER: Fisheries
come under the State List.

SHRI K. NARAYANA RAO: They
draw a distinction between inland
‘So far
as inlang fisheries are concerned, it iis
a State subject, but about marine
fisheries, it wag not clear before, but
now the recent Amendment ‘has made
it clear—all 'the living and non-hvmg
resources within the entire aconhomic
zone belong to ‘the Centra ‘and st
be utilised for Union ‘purposes. This
is only by way of convention, if You
can evolve in the future, that I was
suggesting ‘a ‘special concern to the
coastal ‘States.

Now I come to Clause 2. Thera was
some discussion '‘about this in the in-
ternational forum, whether the islands
can be 1nc1udﬂﬂ for the purpose of
calculation of the limit of the terri-
torial waters, continental ghelf, “éco-
nomic zone or any other maritime
zone. We have calculateq rightly not
only the mainland of thig country but
‘also the islandg that we have, thst is
to sav, we have at least tws offshore
islands which are Union Territoriés
recognised in the Constitution in arti-
cle 1 read with Schedule 1-<the
Andaman and Nicobar Islands -and
the Liaccadive, Minicov and Tmindivi
Islands. Tn thig context I have had
loccasion tolook into the 1958 Conven-
tion on Territorial Waters, There,
they draw a d-tstmcfmn ~between
islands with = low water  tides -and
islands without low water tides; I
quote, in thig regard, 11(2) of the
Geneva Convention on Territerial Sea
and ‘Contiguous Zone, 1958:

«“Where a low-tide ‘elevation ~is
wholly situated at = -distanee -ex-
ceeding ‘the breadth -of, the territo- ;
rial sea from the mainlang or an
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island, it hes no territoria] sea of
its own.”

I do not know what ig meant by a
‘low-tide elevation’. Anyway these
islands are away from the distances
specified here, In the light cf these
things, perhaps there is & need for a
change in the law in this regucd, But
thig is not 50 so far ag the continental
shelf is concerned. The Geneva Con-
vention concedes the extension of the
;:onténmtnl shelf even to the island
tself,

Now, certain other things About
the details the Bill has provided ex-
haustively One thing, I have a doubt
about the two provisions, One is
about the designated areas In the
designateq areas, so far as the conti-
guoug zone is concerned, it is con-
ceived in the context of physical re-
servation so that both in the economic
zone concept as well as in the conti-
guous zone concept the government
hag reserveg the right to designate a
particular area for the purpose, inter
alia, of physical reservation Whether
this can be conceded in the future
discussions ig open to doubt because
thig concept ig conceived in a different
context for the length and sometimes
the coincidence, for instance, of the
economic zone and the continental
shelf though they run parallel to each
other, But these concepts have dis-
tinct hallmarks of their own. So far
as our extension of physical reserva-
tion and designation of certain greas
are concerned, whether they will be
protected or not and whether the in-
ternational community will also come
Toung to this concept is still doubtful,

The next point I would gubmit is
about the delineation of the coastline
between two countries about these
z0nes,

Clause 9 provideg how to draw the
line in this regard. I just do not
know what happens because in the
earlier conventions and the Sex Law
Contevences they have used two diffe.

rent types of mASpUIeS

the Fﬁf;q& h”mm S
ween those States which are sdioine
ing ang those which sre upwprd:
There they have lald down two diffe-
rent criteria. In the Territorial
Waters and the Contiguous Zone they
have adopted a different zone and we-
just do not know what those points
are and whether our provision ton-
forms to those things or whether we
have made any deviations from those
positions ang if so, in what regard and
I wish all these the hon. Minister may
kindly explain.

Now, the last point I wish to make
ig that in our Constitution, as receatly
amended, power has been given to
Parliament to specify from time to
time the limits of the territorial
waters. the continental shelf, etc. Here,
1 concede that in the above concept
of ‘under the authority of law' pro-
bably the power is delegated as such,
In this context, the Bill has provided
that where there is a change in the
international law angd 1f the limit is to
be altered in the case of territorial
waters or the economic zone, the
power 1s given to the Central Govern~
ment to issue notifications, but care
has been taken to see that no noti-
fication shall take effect without the
approval of the Parliament But this
is not the position that has been taken-
with reference to agreements conclud.
ed with other countries with reference
to the maritime boundaries between
the two countries, Here, what they
have stated is:

“Every 8 t referred to in
sub-section (1) shall ag soon as may
be after it is entered into, be pub-
lisheg in the Official Gazetie.”

That means that it will have the effect
of altering the limit provided in the
Act itsell. l'danotkmwwhethetwe-
have abdicated this power uncgndi-
tionally and totally to the govern-
ment....

RAQ: Like
nysn:um;mmm\m Q,mw
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ths Govemment, that will alsc esme
#0 the House and only.with the ap-
provai of the Parllament it will be
altwred. -

» SIAT & NARAYANA RAO: Not
only that, clatise 9(3) i very signifi-
<ctnt, 1t sayst

“The provisions of sub-section
(1) shall have effect notwithstand-
ing anything contsined in any
other provision of this Act”

“That means that it abrogateg the very
provisions of this law jtself. This, I
submit, is a type of vicious delega-
tiop which is not warranted. There-
fore, I wish that every agreement
altering the position taken here must
be brought before the House and
must be approved by she House, Then
alone it will be m tune with the
constitutional amendment that we
have passed earlier stating that it
will be for the Parliament to fix the
limits of the continental shelf, tl"le
contiguous zone and the economic
zone. 1 think thig blanket power is
not necessary, With these remarks 1
welcome thiz Bill.

SHRI INDRAJIT GUPTA (Ali-
pore): Mr. Speaker, 8ir, I welcome
this Bill But it gives rise to some
very interesting implications and qu
«estions which I hope the hon Mini-
ster w’ﬂl clarify and reply to when
he replies to the Debate.

To some extent the Bill is of co-
urse in conformity with the cons-
ensus which has been arrived at al-
ready, though not formal agreement,
but consensus of agreement, on the
question of territorial waters and
particulerly exclusive economic zones.
But to some extent I see in this Bill—
T don'f disagree for that reasons. but
1 see this—that this is 4 sort of pkeem-
ptive measure. Because, as far ad' I
have “imderstocd it, the convenfions
whith'vére adopted at the previous
conféiences ‘dnthe Law of the Sea In
195§ §hd - 1060 Bave not yet Seen
actiiilly ‘Snalised. That is the reason
WY Sk “cortlirdned e now -taking

place. But it sesmas, as Mr. Jagannath
Rao has pointed out that the matters
afe not 50 easy to reach agreement on
and cohference after conference is
taking place on an issue which was
become at the ‘particular moment im.
portant, not only from the point of view
of security. Considerstions of security
must be there and those considera-
tions hold good always. But security
considerations have now undoubt-
edly been overshadowed by the ques-
tion of sovereignty. Science and tech-
nology has brought home to every-
body the fact that beneth the waters
of the ocean and on the sea-bed it-
self there are tremendous riches av-
ailable in the form of raw materials,
minerals add so on, not to mention
oil. So, I agree with some speakers
who have said that while we defini~
tely should take this preemptive
action in order to assert our sover-
eignty as we consider it very legiti-
mate, so we should voluntary place a
limitation on it to that extent only
that it should not in future, involve
us in sny kind of conflicts or disputes
with that family of nations of which
India is also a member.

I do not want to say that there are
Do disputes between non-aligned
nations or between developing nations.
There are some disputes as we know
very well relating to the Law of the
Sea. Such disputes may arise from
time to time.

But more important than those
disputes are the common interests of
all the developing countries, the
non-aligned  countries,
tries which over the last 25 or 30
years have won their national inde-

:
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nomic zones. are. accepted, eventua:ly,
to- the. extent. that they are accepted

it alse. implies a sort of: shrinkage.

of- the open. seas. To that extent the

open seas- will: shrink' and that:
shrinkage of the open seas: has
got, further. imp.ications for
certain. countries and  certain
powers, of« course, who may
not- like- the idea at all. That is:
very cbvious. and, perhaps,
this is one of the reasons-
which. lie behing the conflict:

or. the disagreements which are obvi-
ously surfacing between the deve-
loping and mnon-aligned countries
on the one hand and the imperilist
countries of the former colonial coun-
tries which were holding the colonial
empires on the other; many of which
are very. powerful military powers
which have got powerful  naval
forces at their command.

This exclusive economic zone is
a concept which ofl course is vital now
for the developing countries. There
is no doubt about it. With that ri-
der, I would like to ask that question
‘which has been asked—how are the
interests of the landlocked countries
going to  be safeguarded? We have
got landlocked countries as our nei-
ghbours with whom we have got
very good. {friendly relations. There
is Afghanistian; there is Nepal; there
is Bhutan and so on. We also know
that by virtue of these being land-
locked  ccuntries certain problems
regarding transit of traffic and so

_on already exist between us _and
Nepal, for example, with which. we
have continuously been trying to
have friendly  negotiations and talks
for some mutual amicable settlement.
So, we have to bear in mind this one
point; there must be some scope; some
latitude must be. there

gitimate interests. of, those landlooked
countries which are our. neighbours

and- w;th whom we have. and with.

_h:A M il

AUGUST, 17, 1976 Cantinental, Shelf: ete, Bill;

in. whatever.
- laws we frame to_provide for.the le-

x40

which, we haope, to: continue our fri-
end.y relatiuns;
Sir, in. this Bill, it has very corre-

8

2,

ctly been stated. that the right of in--

nocent passage is the only thing which.
we can concede through. these terri-
itorial- waters: which. rules out: of: the-
concept of any free passage; particu-
larly, of: ceurse, in the case of war-
ships of. any, kind, whether. they are-
surface vesselg or submarines or other:
under water vessels. For India, this.

is a matter of particular importance:

in view cf what is- happening in the:
Indian. Ocean areas. I do not need,
to elaborate on this. Diego Gaucia:
base has: now become ©operational,,
we. are. told; we are reading.in the
papers- every day. and we, remember
what: happend in 1971, during. the:
Bangladesh. Conflicts. and so on. Sy,
there can be no question of free pas:
sage. Though the rightg of: free pas--
sage are demanded. by certain powers,.
in the interests of our own security,
in the interests. of our, national: de-
fence, it is essential as the Bill has:
made clear, that the only right that
can be. conceded is the right- of an
innocent passage and to the extent.
that some powers insist on going on
proliferating the military bases in the-
Indian Oceans or building up their
navies, their naval’ strength, it be-
comes all the more/important: for us:
to emphasise this question of: inno-

-cent passage as against a free pass--

age right.

I would like to know from the
Minister; because I was not able tos
ascertain quite conclusively, whether-
or not, it is a fact that.- the United:
Nations General Assembly, in. 1968,
has declared some sort-of moratorium:
on the exploiting of sea “bed: reso-.
urces, espeeially, minerals whether-
that moratarium is still in force be-
cause the dispute. over sea bed:re-
sources between-technologically deve--
loped countries and undeveloped:
countries is really 5 matter ofracute:
conflict of interests.

to solve.

Ang ' this prob-- )
ably could be- the most - difficult thing:
I thmk a Deelaratmn was ;
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made: at: the: United Natiorg: that: the! -

mineral - wealth;: particularly; - of “the:
sea bed; sheuld: be treated’ as—the:
words used—a’ ‘commion’ heritage: for
mankind’ and’ therefore somie sort of'
a: Declaration’ was made ‘about the
moratoriunt on the- eiéﬁlbit&tio’n of’
these’ minerals’ until a final’ agreement
wis artivedi at!

A propesal ‘wag made about. setting

up a Sea Bed Authority. Now, what

is the position regarding that? Amnd
what is the view of our Government -
regarding that? It seems that certain
powers are anxious that even if such
a sea bed authority comes into force,
it should have minimal powers and
not be invested with very many
powers whereas other countries like
ours or the developing countries
would like perhaps such 5 sea bed
authority to have adequate powers
to. ensure that no country unilaterally
by virtue of its superior technology
and resources is able to try to appro-
priate some- of these sea bed resourc-
es for itself ~What is now the:
position regarding the sea bed autho-
rity proposal? I would like to have
some clarification from the Minister.

Then there is the question of right
of other countries to carry on scienti-
fic research in the execlusive economic
zone -of another country—of- course,
with the permission of that country.
There can be noc question- or doing
that unilaterally. I do not know what-
is the thinking. of our Government:
.on - this question. I would’ certainly-
not recommend very much that we
should given permission- easily to*
foreign powers.to come into our- ex~-
clusive economic:zone on the pleaof

carrying on scientific- research because -

these are methods and modarlities- by
which nowadays “all - sorts - of - things’

are done.and -all sorts-of dubious and"

doubtful operations’ are carried:on by
certain powers in the name of scienti<-
fic .research.- :

This 200t milef'f"eéénoiﬁic zone” will!
imposer mnaturally on’ any dév
loping” . countfy’ intluding  Ini
ehornous”” probléms’ aldo’

whieh™
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I hope the' Govertittient! has
fully considered.. Here it our’ countryt
with® gn" encrincus lorig! coastling’ aHd’
once’ we have' defined! otir positior
and given' it a statutory forni' thed
the whole business' of maintaining!” &'
mechanism for coastal® vigilanee ~ if'
order to guard the®inviolability of! our”
economic zong  rmieamls somethifig@
which is really quite a 'stupendous
task ‘calling” for tremendous rasources

~which I do nc¢ know' whether we

have yet been able to acquire. This
problem  of maintaining vigilance
along the’ coast also implies acquisi=
tion of sophisticated: under-water”
technology for purpéses: of explorai~
tion and exploitation. Would not:
these aspeets—the question off vigi-"
lance and the questionof: technologi="
cal resources 40 exploit: this econdmiic
zone—present’ problems which® we’
have already had to encounter? We
hag some’ experience in regard to the
question of checking the smuggling’
operations, particularly on our west-
ern coast. We all know the volume
of smuggling which was taking place
from Abu Dhabi. I’ have no' doubt
that it is still continuing but on a
reduced scale. In between we were
faced with the problem of acquiring a
few' hoverZcrafts. Even that  had
presented enormous problems — of
finding funds and foreign exchange
for acquiring these hover-crafts and
so on. Once we have stated before
the world’ through statute thau this
is our 200 mile~economic zone, this
question of vigilance will present a
very big problem from the point of
view of resources. As far as the
technological capacity to exploif that'
economic zone for our own
benefit  is concerned, we  are
now actively engaged in offshore exs.
ploratlon and' drilling for oil;
and’ we are" still' at the: stage
where "e 1ave to rely to a-great ex-
tent, on’ fore1gn techmcal a 1sta e
for this purbose, which we
W111 be: abIe gréduany to reom

You will 'recal] ‘that }asf‘yeér vihiﬁ’
theré was a question of democrating
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‘zones in the Bay of Bengal within
which we would carry on our explo-
ration or drilling work and Bangla-
desh wanted to carry on theirs also
some difficulties and problems arose
as to how to appropriate one part
of the Bay of Bengal to them and
one part to us for this purpose.

SHRI JAGANNATH RAO:
time boundaries.

SHRI INDRAJIT GUPTA: It is a
question of maritime boundaries. All
these questions are involved. So, I
hope that when we are going in for
all this, the implications will be pro-
perly considered and the-obligations
that follow from this in the interests
of our own national security and
development will not be avoided but
wil] be boldly undertaken.

Mari-

As far as pellution hazards go, Shri
Jagannath Rao has spoken about it.
Nowadays anti-pollution technology
at sea has developed considerably and
is developing very fast and we should
have to insist that these anti-pollution
technology standards and so on should
be applied rigorously to all vessels
which pass through our territorial
waters, that means not only foreign
ships but our Indian ships also: I do
not know to what extent the Indian
merchant marine fleet has reached a
stage of development where it is
able to utilise this latest anti-pollu-
tion technology. It is all very well
for us to insist that foreign ships
should take necessary  precautions,
but- we must see to it that our own
vessels also are not found
in this respect.

One clause in this Bil] has provided
for offences by companies which I th-
ink obviously refers to the question
of pollution from land-basedq comp-
nies which very often discharge all
, sorts of effluents into the water ca-
using pollution hazards. Penalties are
prescribad for such offences and so on.
. ‘Companies’ means;, I presume, any
company which ‘is doing business in

lacking ’
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India, whether it is an Indian com-
pany or a foreign company or what-
ever it is. There is no distinction. So
I take it, this covers everybody.
But in the case of foreign govern-
ments which may violate any of these
clauses or provisions of our statute,
what will the position be? It is not in-
ternational law yet—that is my point.
This is not yet accepted universally as
international law. Any breach of in-
ternational law by any country is
normally dealt with in a particular
way. But when we are introducing
our own statute and law and some
other country chooses for = what-
ever reason, to violate our
exclusive economic zone or territorial
what
sort of situation will we be confon-
ted with and how do we propose
to deal with it? From what I have
understood also, there is this possi-
bility even between the best of friends
of disputes arising over the question of
fishing rights. We know there are so
many big disputse over fishing rights
taking place in so many parts of the
world.

SHRI JAGANNATH RAO: Tuna in
Mexico.

SHRI INDRAJIT GUPTA: Mexico
and Alaska, Newfoundlond and so on.
We know what has been happning.
There are some countries which go in
for largescale maritime fishing very
near their own coasts. They are s2
situated with the geographic and cli-
matic conditions that the bulk of the
fish catch they make is very near to
their own coastal waters. But there
are other countries which are also
leading maritime countries in the
world which do not catch their fish
very near their coasts but far out in
the open seas, which rely mainly on
long-distance fishing fleets equipped
with what  are called mother ships,
factory ships and all that. They sthy
out in the open sea for months to-
gether and  do their fishing. The
catch is transferred to the mother ship,
processed -in-the factory ship which
stays out and then after a long period
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these catches are brought back. This
question, I think, has =mlso given rise
4o certain variations in the attitudes
of certain countries and powers to-
wards these definitions from the point
of view of their self-interest whether
#their fishing wealth is located adja-
cent to their immediate coastal waters
or they are countries who catch fish
‘at longer distances. It is this which
determines the varying attitudes of
countries. It is very difficult sometimes
to define these things because there
are so many species of fish which
have migratory habits. They may be
feeding and breeding in the shallow
waters adjacent to our coast, but they
migrate seasonally and go out into the
.open seas, where anybody can catch
them and vou cannot say, “it is our
fish”. The fish move from one coast
to another in a sort of lateral direc-
‘tion also. We have got such countries
as our neighbours also roung about,
‘where this problem may arise.

The fact-is that there is a tremen-
dous potential lying untapped. In
fact, our country is one of the most
backward im this respect. We have
not been able to tap the immense
‘potential lying there. We should see
that once we codify these definitions
in our statute it implies that we
should try to make some good use of
it. Actually fishing near the coastal
waters of our couniry, for example,
‘would not be a very attractive pro-
position to distant water fleets. They
do not coma mnear our coast; they catch
fish in the open seas. But we should
‘be on cur, guard. Nowadays techno-
logy is moving in such a direction that
powers which usually indulge in dis-
‘tant water fish catching can, with
the help of mother ship, factory ship,
etc. come very close to the coastal
waters of other countries and carry
-on fishing, specially when that count-
Ty concerned is somewhat backward
in its development of fishing capacity
‘by modern means.

" All these questions arise and they
are very interesting. I have mo
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doubt that as time goes on we will
have to face new problems and adjust
ourselves, and perhaps even adjust
our laws accordingly. Mr. Jagannath
Rao asked about historic waters. I
had also noted it down. There Iis
no definition of historic waters in law.
There is mention of historic waters,
but nothing has been said as to what
is meant by it. You may not specify
it in the Bill here, but the minister
should tell the House what is his con-
cept of historic waters.

It is probably a happy coincidence
that Parliament is discussing this Bill
at a time when the Colombo Confe-
rence is in session. T saw today in
the papers that Mrs. Bandaranaike
in her inaugural address alsoc has
referred to the fact that this histo-
ric gathering of the heads of non-
aligned governments should also
discuss this question of the law of the
sea and attempt amongst themselves
to come to some common ideas, some
common outlook on this question. It
is very important. I hope 1that at
the Colomabo Conference India also
will take some initiative in the matier
and try, for example, to evolve at
least as far as the mon-aligned com-
munity is concerned some sory of
mechanism for settlement of disputes
which may arise out of the law of
the sea between ourselves. There
are friendly neighbouring countries,
countries with a colonial past, with
the common objective of independent
economic development, which are
faced with new threats and pressures
exerted by neo-colonialists and impe-
rialist forces. At least among them-
selves they shoulg try to evolve some
machinery for the settlement of dis-
putes which may arise from time to
time among themselves, arising out
of the law of the sea. Also I hope
they wil] try to evolve some methods
by which there will be better co-
operation in the settling of these mari-
time boundaries. As'I mentioned the
case of Bangla Desh and India, there
are so many others. These are ques~
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tions: which the non- -aligned’ countries®
can settle very well among’ ‘themselves-
without® waiting for anybody else:
They can evolve a machinery for:the-
settlement of disputes arising out of’
this law of the sea, a machinery for
co-operation among themselves for
settling maritime boundariesr and
mutual co-operation; which of course
will not' fructify - overmght for' the
beneficial' transfer of technology
among themselves, which is most’ im-
portant because technologically most
of these countries are still far, far
behind the advanced countries and
that is where we are at'a disadvan-
tage, but we’cannot always safeguard
our interests simply by putting down
laws on paper. Laws on paper have
to be backed by resources and techno-
logy which will permit us to really
assert our national sovereignty and
our 'rights against the more powerful
Powers. So, there should be some
arrangement alsc for beneficia] mu-
sual transfer of technology among
these non-aligned countries who,
after all have got such great identity
among themselves which is bringing
them together in this great confer-
ence which is taking place now,

With these words I support the Bill
and hope that I will get replies to
some of the questmns which I have
raised.

MR. SPEAKER: 1 think we have
exceeded the time far too much, and
still there are three speakers left.

SHRI B. V. NAIK (Kanara):
While welcoming this Bill, T would
like to draw the attention of the
hon. Minister to fishing which is of’
great importance to us and to our
fishermen. '

Entry. No.. 57 of the: Union!. List

mentions: ﬁshmg and. fisheries: beyond :
erntonalx waters- as: a subject to. be:

dealt with: by: the: Central  Govern-

ment, but: Entry: Ne: 21  puts:fisheries:

‘a5 such within: the State:Lists 1. pre~

e
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sume; therefore; that-as. far as mana-
gement. of. ﬁshmg and. the: profession
of. fishing. is. coneerned within. twelve
nautical miles it will be the responsi-
bility of the State Government. and-
their: Directorate of Fisheries, and:
beyond twelve nautical miles it” will
be: the responsibility: of the Union
Government. Besides the administra-
tive absurdity, irz such a concept that:
after twelve miles the Central Geov-
ernment officials take care of fisheries
and the: fishing profession- and that-
within twelvs: miles the State Gov--
ernment cofficials will: do the same; I:
want to know from the hon. Minister
of Law  whether it is- possible to-
Identify one. single agency for the:
purpose of adnfinistering and manag-
ing the fishing trade as 'such.

The  point which I am making is
very -<valid, with due apologies: to-
Shrimati Parvathi Krishnan, because-
the right of fishing of ‘Indian seamen
within 200 nautical miles from the
coast has never been protected and
preservaed as such. In difining the

‘exclusive economic zone we have said,

“exclusive jurisdiction to preserve and"’
protect the marine enviornment and
to prevent ang control marine pol'u-
tion.” I locked into the definition
of the “designated areas”, and there
the same thing continues because it
says: “In regard to the continental
shelf sovereign rights for the purpose
of exploration, exploitation, conser-:
vation. and management of all re-
sources”. May I know from the hon.
Minister whether since the' continen-
tal shelf has been defined as includ-
ing all resources, this includes the-

marine - biological resources also.

aret syafr § farar 9 @
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This is of such vital importance . to
our fishermen giong our coastline of
3,500 miles. In view. of the encroch-
ment of these areas by aliens with
superior technology as well as traw-
lers, I think a categorical assurance
would go a long way.

Already, in respect of coastal fish-
ing, even today our fishermen with
mechanised boats go beyong twelve
nautical: miles. The point that: has
been raised by Mr. Rao is very valid.
Already, fishermen from my area.are
quarrelling with fishermen from, Goa.
Fishermen from South. Kanara in
Karnataka are having a battle royal,
with fishermen
coming from Tamil Nadu. Already
there is that fierce war. We have our
own sort of cod or mackeral or sar-
dine war. They are not able to see
eye to eye. Therefore, when you have
defined fishing within the territorial
waters as ‘the business of the State
Governments, do we give the State
Government the exclusive right to
prevent other people from coming
in  the designated area? I hope I
have registered this point and that
the hon. Minister will kindly give a
reply. This is a plain question al-
most a fisherman’s ‘question asking
you whether I as an Indian fisher-
man have the full right upto 200
miles—tell me yes or no—and nobody,
Tai-
wanese, will ccme into our waters.

If that is protected, it will have a

tremendous impact on our fisheries
trade and on the growth of our traw-
lers, and there will not be this dog
fight between the big and small
fishermen.

Within the area of the exclusive
economic zone you want to put:the
designated area and the: contiguous:

zone; but"if ‘1 have.understood aright,;

the "area- of territorial: waters: was:
purely. ~ on the basis of ‘the interna-
tional ' pewer sifamation,
area -which-coulq:be said to beowithin:
the gunshof ‘of ‘your -mainland canons:
But ‘nows with: the  missiles-that thave .

WP sy

It was an

‘ 150

ete. Bill ek
been added to the armouries. of the
world, no area of the earth is pro-
tected against: the: missiles:

Therefore, the meaning of an.
economic zone. today has a. signifi--
cance; it has: an economic signific-
ance. We congratulate the Minister. .
I hope that....

MR. SPEAFEER: The hon, Member
will continug after Lunch,

We adjourn to meet again at

2.00 p.m.
13.00 hrs. ‘

The Lok Sabha adjourned for Lunch .

till Fourteen of_ the Clock

The Lok Sabha re-assembled after -
Lunch at four minutes past Fourteen
of the Clock,

[Mgr. DEPUTY-SPEAKER in the Chairl

TERRITORIAL WATERS CONTI-
NENTAL SHELF, EXCLUSIVE ECO-
NOMIC ZONE AND OTHER MARI-
TIME ZONES BILL—Contd.

MR. DEPUTY-SPEAKER: Mr. B.
V. Naik to continue his speech.

SHRI B. V. NAIK: Leaving aside
the question of ‘the fisheries in regard
to the exclucive rights of our fisher-
men, the next issue is with regard
to the territorial waters. Clause 3 of
the Bill says: clearly:

“The. sovereignty of. India. ex-
tends and has always extended to
the territorial waters of India
(hereinafter referred to as the ter-
ritorial waters).and.to the seabed
and.subsoil urderlying, and the air
spage. over, such waters.”

All along our coast there are those:
coastal strips lying virtually at-zero-.
altitude.. ‘The: zere: altituda. of .a-
particular area; usuallv. puts it: bes, .
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Jow the high water-tide mark and
above the.low water-tide mark. In
:some parts of our country in an area
as long as 10¢ k.m. there will be 20
to 30 thousand acres of land. There
.are no clear-cut land records. exist-
ing in the States regarding these
Jands. These are known gs salt lands,
khar lands or salt water lands. As
‘to whose clear jurisdiction it is,
whether of thy Centre or of the
States, has not defined. I wish that
the jurisdiction of this thing should
"be defined and it should be comple~
“tely taken over by. the Centre.

There is already a controversy in
‘respect of the Backbay Reclamation
in Bombay. In regard to coastal
waters of Irdia, in regrad to those
lands which are below the zero alti-
tude, there is dispute as to whose
jurisdiction it is. There is dispute
“whether it belongs to the Corpora-
‘tion of Bombay, the State of Maha-
rashtra or the Union of India as
a national asset. In regarg to our

"big metropolitan areas land out of .

-sea-bed may  be reclaimed for the
purpose of constructing coastly build-
‘ings, apartments etc. There are
~other lands which can be reclaimed
‘from the sea. The Central Govern-
ment must come out with clear state-
“ment on the ownership and right in
‘regard to the administration of such
pieces of land. Already adequate
discussion has taken place at the
“time of the Constitution Amendment
"Bill. There are international impli-
-cations of this particular Bill. The
‘only thing which I would like to
suggest is this. There are Iland-
locked countries tying themsclves up
together among the international
communities, not identifying their in-
terests ‘with developing countries.
"They are trying to go along with
~Czechoslovakia and other land-locked
countries.

MR. DEPUTY-SPEAKER: Do you
want that also to be provided in this
"Bill?

. defined.

SHRI B. V. NAIK. This Bill in
its assessment, and in its ultimate
analysis, will have to prove its cre-
dibility on the basis of international
acceptance. = There are controversies
in the forums of Uniteq Nations re-
garding the problems of the develop-
ed countries with' coasts and develop-
ed countries without coasts.

MR. DEPUTY-SEEAKER: I think
you are going of the limit of this
Bill.

SHRI B. V. NAIK: Sir, I will try
to confine myself within the 200
nautical mile limits. I welcome the
Bill to the extent certain areas are
There is provision in this
Bill that you can alter even the ter-
ritorial limits of 12 k.m. Alter for
what? Alter for further extension or
for reduction or alter your adjacent
areas? Therefore if it is a question
of an administrative order subse-
quently to be taken by the Govern-
ment, without the sanction here. I
think the word ‘alter’ should be cur-
tailed. It may mean reduction or ex-
tension. '

With these words I support this

“Bill,

DR. HENRY AUSTIN (Ernakulam):
Sir, I support, this Bill. In fact this
Bill is a sequal to the Constitution
Fortieth Amendment Act 1976. Those
who have followeg the prophecies
of the traditiona! geologists and de-
mographers may have noted the
cynicism or pessimism about our
future. From the dawn of the cen-
turay, they were saying that by
2,000 A. D. we will have exhausted
all our resources and that the fate of
mankind would be far from desir-
able; would be disastrous. But,
fortunately for us, scientists, parti-
cularly, those working in the field of
marine biology and related sciences
pertaining . tc . the = sea have
come . out with-  scheme. . .offering
great - optimism for the: future; they
have said that inexhaustible resources
are lying concealed under-the sea.and ..
with accelerated pace of the studies:’
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of the sea resources, the concealed
marine wealth can be exploited for
the use of mankind. It was in this
context that great articulation had
been initiated in various countries
particularly developing countries for
the study of marine science and for
the exploration of the resources of
the sea. Thanks to the consistent
movement or agitation that was car-
ried on ir the developing countries,
particularly, by the non-aligned
countries, the U.N. was moveg to
hold the Conference on the law of the
seas. As everyone knows four
sessions of this conference were al-
ready held and the fifth one is now
currently being held in New York.

Fortunately, the Conference has
been able to arrive at broad consen-
sus at least on some of the major
issues. And this Bill seeks to incor-
porate achievements so far of the
Conference on the law of the seas.
I happened to be in New York when
our esteemed Law Minister was at-
tending that Conference, I knew how
lively it was and how effective the
advocacy our own Law Minister had
been to achieve some of pur naticnal
aspirations in ‘this regard at that
Conference.

As everyone knows, India has a
long coast line of 4,000 miles; our
country includes about 1,280 islands
and islets including the arghipelagos
of Andaman and Nicobar Islands and
the Lakshadweep. This naturally
makes us very much concerned about
what is happening in the seas—in the
Bay of Bengal, Arabian Sea and in the
Indian Ocean—where we had enorm-
ous mineral resources concelled under
the seas. On the western coast, in the
Arabian sea—in the Bombay High and
Bassein, regions we have been able to
prospect and exploit oil, consequent

~ upon the studies made about the exis-

tence of hydro-carbon in that area.
As early as the later half of the 18'th
century, great marine biologists dis-
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covered a largest fishbreeding centre
known as the Wadger Bank in the
seas of Trivandrum. Naturally, our
country should become concerned,
therefore, about the Seas and it is
this concern that is reflecteq in this
Bill that has been brought forward
before us by the esteemed Law
Ministers.

The most significant achievement of
the conference on the law of seas is
the establishment of what is called an
exclusive economic zone. The tradi-
tional view, about the jurisdiction
and rights of countries in regard to
the adjacent seas was limited to what
was called territorial waters extend-
ing only a few nautical miles from
their Coast lines. But today because -
of these discoveries of the existence

of vast resources in the seas, the con-

cept of an economic zone was deve-
loped. This Bill seeks to establish an
exclusive economic zone extending -
from the appropriate base line deep
into the sea upto 200 nautical miles
where we will have exclusive rights.
over living and non-living resources
and jurisdiction for certain other mat-
ters such as scientific experiments.

Perhaps, we are late in this field.
Already the U.S., Canada, Mexico, and
France and in our neighbourhood"
Bangladesh, and Sri Lanka have taken
legislative steps to establish this eco-
nomic zone, Perhaps, our Law Min-
ister has taken time to introduce this
Bill because he was expecting further
favourable outcomes from the current
session now being held in New York.
It is also perhaps the reason why we
are saying in this Bill that Govern-
ment will at appropriate time notify
the time when these .provisions will
come into effect.

With respect to this 200 nautical
miles exclusive economic zone we will
have absolute sovereign rights for ex-
ploitation of living and non-living re-
sources. Further, we will have juris-
diction over other matters including
putting artificial islands or other in-
stallations for purposes of drilling and
prospecting of oil.
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With regard to continentst ghelf
«eaglier there was no clear cut, un.
versally pccepted limitation Till {oday
this subject is mainly dealt with in
<our country by Presidential orders
With the pass.ng of this Bill the con-
tinental ghelf will be fairly defined
The continental shelf will be earmark
ed from the appropriate base line ex
tending right upto 200 nautical muiles,
the area of exclusive economic zone

MR DEPUTY SPEAKER
«~even be longer

It may

DR. HENRY AUSTIN Yes Sir,
this law will undoubtedly bring much
satisfaction to us by the establish-
ment of areas for economic exploita
tion, Lut then there should be sume
laws regarding the seas beyond the
exclusive etonomic zone because I
beeve that the entire sea should be
the common heritage of mankind
Merely because we are going to esta
blish the economc zone 1t does not
mean that the mighty powers will have
exclusive powers to do whatever they
want 1n the high Seas of the world
For instance the much disputed Diego
Garcia islands are hardly 800 miles
away from mv constituency It 18
there that some big powers are build
mg uo a nuclear armament depo*
Th s 15 of great concern to us Even
as we are concerned and are trying to
bring necessar, lezal framework for
the purpose of scientific and economic
exploitation of the Seas we have also
to be concerned about the se~urity
problem 1n our oceans

As regards the 24 mile continguous
zone contemplated 1n that bill, there
is the right of innocent passage but
it warships have to pass it has to te
with prior permussion But what
about the 200 mile zone” It just out
of the contiguous zone un ! inside the
economuc zone, there 1s a build-un of
naval armaments security problems
will become very vitai I suggest
that this matter may also be brought
up at the Law of the Ssas conferance
«0Ot course, it is a wider question I do

0ot want fo bring it within ¥e smbit
of this Bil. But it beiug » matter of
urgent unportance 40 ‘the weaket
nations, particularly the non-aligned
countries, I refer to it You may feel
that I sm bringing in something
which 18 irrelevant to our debate now,
but if you have seen the TV reports
of the yesterdsy's proceedings of the
Non Aligned Summit Conference in
Colombo, almost every speech made
in the morning session yesterday high-
hghted this point of the mlitary
build up 1n Diego Garcia and inter-
ference with other people’s affairs.
In that view this is also a matter of
vital interest tc us and germane to
this BI1L

I am sure after the Bill comes into
force our scientists and others will
have a great opportunity to exploit
the mineral and fishery resources of
our coastal regions upto the Lmit of
the 200 mi'e economic zone This 18
a long overdue Bill and I heartily
welcome it
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H.R. GOKHALE): Sir, T am very grate.
ful to the House because there has been
a very  satisfying and good debate.
In fact, the standard of the discussion
on this Bill has been fairly high. Al-
though every one supported the Bill,
so many points were referred to to
highlight the importance of some as-
pects affecting the law of the sesus.
That is as it should have been.

In my opening remarkes, I had very
briefly attempted to point out the
broad consensus which has emerged
on some of the points which have been
nnder negotiation and discussion in the
l.aw of the Sea Conferences which
have been taking place for the last so
many years. Unfortunately, the im-
pression generally held seems to be
that the only major point in the law
of the seas is 'the economic zone. It is
no doubt a major point but not the only
marjor point. In fact, there are many
other issues of equally great impor-
tance which are being negotiated and
discussed in the law of the seas con-
ference and had been discussed in the
previous conferences. The Bill does
not take care of all these issues. We
are here concerned with the provision
of our maritime zones. With regard
to other matters which are outside the
scope of defining our maritime zones,
the Bill does not say anything. It
was not expected that a Bill of this
type would say anything about other

matters which do not pertain to our.

maritime zones.

There has been a consensus on the
extent of territorial sea. We started
with three miles under a Presidential
Notification and then extended it to 6
miles. In the Carcas Conference which
I attended\as a representative of this
country. I first said, it should be 12
miles. That was said on the basis of
what was noticed as a general con-
sensus in the countries participating
in that conference. Today we are in
a position to say that a very large
majority of the courtries participat-
ing in the conference, including the
developed countries, have agreed that
the extent of territorial waters should
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be 12 miles. Even here it is not as if
different distances were not claimed.
Some countries claimed upto 30 miles,
some up to even 100 miles. But today
the position has emerged that 12 miles
has been regarded as a general con-
sensus with regard to the extent of
territorial waters.

The same thing applies to contiguous

.zones. It begins, of course, from the

same base line from which the terri-
torial zone begins, but extends up to
24 miles, which means about 12 miles
further ahead of the limit at which the
territorial waters come to an end. The
jurisdiction in respect of this conti-
nuous zone is in certain matters like
customs, fiscal matters, iimmigration,
sanitary and such other matters, where
ordinarily outside our territorial
« aters the jurisdiction of our country
would not have extended and our laws
would not have been applicable. So,
this idea of a contiguous zone is
another matter in which I think I can
say safely there has been a general
consensus at the Conference,

The third is with regard to the eco-
nomic zone; which is most spoken of,
not only in this country but all over
the world, because it is a new idea
which has emerged in the recent past.
In article 297 of our Constitution,
before its amendment by the Fortiethr
Amendment, there was a reference to
the continental shelf, although the
extent of the continental shelf and ifs
definition was not given. But, for the
first time, after the Fortieth Amend-
ment, when article 297 was amended,
there is a reference to other zon-~s.
like the economic zone, the territorial
waters, the contingno-1s areas and the
continental shelf, and power is taken
under the Constitution so that Parlia-
ment can Dpass appropriate laws in
order not only to lay down the limits
of the maritime zone' but also to oro-
vide for certain other matters, which
are closely connected with the use to-
which these zones would be put by-
our counftry.

The economic zone, as I said is a
recent concept, comparatively speak--
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ring, and 1 think vur country should
tuke credit for it that for the first time
it was rsised by us, along with certain
other countries, when we Insisted that
it was to the utmost advantage, parti-
cularly of the developing countries,
that an exclusive economic 2zone of
200 miles should be available for the
full exploitation and exploration of the
living as well as non-living resources
in the economic zone, When we say
that India has complete sovereignty,
or will have complete sovereignty
over the economic zone....

SHRI N. K. P. SALVE
Will jt be complete?

tBetul):

SHRI H, R. GOKHALE: No, I am
coming to that. When we say that we
have goverelgnty, it is not to say that
the economic zone will become a part
of the territorv of India. Someone
said earlier that when you are saying
for an economic zone you have com-
plete sovereignty certalin laws can be
extended and made applicable to that
area, as if it is a part of the territory
of India, It is not so. So far as
territorial waters are concerned, of
course, they are part of the territery
of India, but not{ the economic zone.

In the economic 20ne one will have
exclusive right to explore and exploit
the living and non-living resources,
which will of course take in the right
of fisheries, which will also take in
the right of deep sea mining such as
exploitation of mineral resources, and
all available evidence indicates that
there are plentv of it not only in the
economic zone which will come to us.
but all over the world, in manv coun-
tries which will come under the
economic zone, such minerals as. for
example, copper, cobalt or mineral
nodules of different types, which are
available at the bottom of the sea.

’
MR. DEPUTY.SPEAKER: What is
the meaning of “the designated area™?

SHR!T H. R. GOKHALE: I am
coming to that. For example, in the
exclusive economic zone, even though
the sovereignty to explore and
1392 1.8~8.
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exploit is theve, the right of navigation
of the international community is not
hampered. Now, if areas are allowed
to be designated, ultimately when it is
brought into force, we would have to
protect our rights in respect of our
installations. For example take the
Bombay High. where we have got oil
wells which are dug in many places.
They are well within the economic
zone and certainly within the conti-
nental shelf. If the areas are desig-
nated and some places were called
reserved areas, by designating the
same as designated areas, the naviga-
tion of certain ships through those
areas will be regulated, or sometimes
prohibited, so that our security ins-
tallations are sefe or what we are
doing or what we are not doing there
is not known to outside forces.

SHRI N. K. P. SALVE: In this area,
are you entitled to have defence instal.
lations? Because. you have limited
jurisdiction. I will make myselt clear.
In the exclusive economic zove the
sovereign rights are for exploration
and exploitation and for conserving
ocean wealth. Section 6(b) speaks
only of safety and orotection of arti-
ficial islands, off-shore installations
etc. Does it give you the power to put
defence installations> I am asking
this question because we have seen
the invaluable work done at the
Bombay High. You know how open
and how vulnerable jt is. So, this
question has some significance, Could
yvou have defence installations to pro-
tect your interest in the exclusive
economic zone?

SHRI H. R. GOKHALE: Firstly, the
provisions relating to designated areas
here do not anywhere talk of any
defence installations. The ®econd
thing is, they talk of designated area
for certain purposes, where certain
installations are there. In the ecano-
mic zone navigation is free. But if
certain areas are designated in respect
of those desigmated areas certain
regulationg or restrictions can be put
on navigation, so that our installstions,
or whatever we have there in respect
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“of exploration or exploitation can be
protected from outside view or from
- destruction or such other things. So
"far as this Bill goes, that is the limited
purpose of providing for areas to be
"designated under this Act. What I was
saying was that here we have got this
idea of the exclusive economic zone.

'The additional thing which has
emerged with regard to the various
zones is this concept of the continental
shelf ~As has been evident from the
provisions of this Bill, while the idea
‘of the economic zone depends on a
distance of 200 miles, the idea of a
continental shelf is not dependent on
distance. It has got a geographical or
‘geo-physical connotation. [t may be
that in given circumstances it may be
beyond the 200 mile limit, which is
part of the economic zone. I do not
want to say here that our continental
shelf goes or does not go beyond the
200-mile limit but theoretically it is
possible that the area which is
covered by the continental shelf can
be beyond the 200 mile limit of the
economic zone. In any case, the right
in respect of exploration and exploita-
tion will continue up to the 200-mile
limit; it would not be less than 200
miles. But if the continental shelf is
beyond the 200-mile limit, then it is
subject to this restriction that while
in the econoimec zone we have got all
the rights of exploration and exploita-
tion, we have even got the right to
control pollution, we have got the right
for marine research and so on and so
forth, if the area extends outside the
economic zone but it is still within the
continental shelf, then we have got the
right, so far as exploitation of the
resources on the ocean floor, that is,
the bed of the ocean is concerned., We
will be entitled to fisheries, which is
limited to what is known as sedentary
fish, which we will be able to take, but
the water column which is above the
floor un to the surface is free, that is
available for everyone,

DR, HENRY AUSTIN: Suppose the
continental shelf extends beyond 200

——
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nautical miles - which is the exclusive
econocime ‘zone, will we have any
security right in respct of that drea
beyond the 200 miles if it is within
the continental shelf?

SHRI H.R. GOKHALE: In réspect
of the economic zone, there is no doubt
that we have got the exclusive right
for exploration and exploitation, both
in respect of the resources in the water
column and at the bottom of the sea,
on the sea floor. :

MR. DEPUTY-SPEAKER: Not even
fishing, only sedentary fish.

SHRI H. R, GOKHALE: That is
beyond the economic zone, where we
are outside the economic zone, but
still within the continental shelf area,
where we have got the right of ex-
ploitation of the sea bed or the ocean
floor. Sedentary fish is regarded as
part of the ocean floor resources,
which can be exploited by us W1th1n
the continental shelf areas.

The definition of the continental

" shelf was first evolved in the Conven-

tion which was signed in 1958, which
is called the Geneva Conver.tion.
Subsequently, no Convention as such
has yet been signed. There, of ecarse,
there was a very general definition
given, which would mean that ‘con-
tinental shelf’ would include the shelf
plus the natural prolongation of the
coastal tferrifory which was taken, the
slope and the rise upto the end of the
margin; it will all be covered within
the continental shelf concept; the sub-
soil area, and tke bed area will be
there. That is what is generally ac-
cepted now as the concept of the con-
tinental shelf and which is now taken
in the Bill as defining the continental
shelf because it is thought—and I
think rightly—that on this aspect of
the matter, there is no difference.
There  is substantially no difference
even between the develoved countries
and the developing countries with re-
gard to these four concepts— if T may
repeat very briefly, the concept of
territorial waters, the concept of eco-
nomic zone, the concept of contiguous
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'pected that

* assent of the President.

' zone and the concept of continental

shelf,

One question has been raised—I ex-
it would be raised—and
that is, why is it that the two clauses
of the RBill. namely, Clause 5 and
Clause 7, one dealing with contiguous
zone and the other dealing with ex-
clusive economic zone. these provi-
sions, are not bemng made eflective
immediately after the Bill reccives the
I had said
<earlier—and it was rightly pointed out
by hon. Membher, Shri Indrajilt Guplta.
‘in the course of his speech and I fully
agree with him—that there should be
no attempt to give an impression that
we want to take any unilateral action.
The whole thing is being discussed at
the international level. While it is

‘true that there is a consensus in res-

pect of some of the matters, 1t is
equally true that that consensus is
still a consensus, it has not matured
mto a treatv which can be regarded
as part of the existing international
law. I hope there wi!l not be anv
difficulty so far as these concepts are
concerned. When they come, nobody
will be in a position to say that, hy
taking unilateral action, depending
only on the consensus. we¢ have bhv
legislation, in exercise of our sovereign
powers, done this or done that.

A reference was
Member, Shri Samar Muk'erice, to
the legislation passed in the United
States. The C(ongress has passed a
Jegislaion and there, of course. as far
as 1 have been able fo pgather. it 1s
Yimited to the r:ght to exploit fishery
resources uplio 200 miles. There a'so.
the legislation 1S not made effective
immediately; it is to come into eftect
from March 1977. The whole idea
wus made clear bv Dr. Kissinger when
he spoke in the meeting, to which he
referred, in New York: he said that,
frst of all, there should be no umla-
teral action: the second thing was that
this would lend a certain degree of
urgency o the deliberations of the
Conference; every one was greally
disappointed and had, in fact, become
pesgimistic that this Conference had

made by hon,

166
, ete. Bill
dragged on from year to year for
years to come and nothing concrete
was coming out, and unless something
like a push was made applicable, po
final conclusion would be reached. I
do not want to comment on what Dr.
Kissinger said and to what extent he
was right or not. But the fact is that
he had said this in the meeting in
New York, to some businessmen
whom he was addressing; in that
meeting, he spoke extensively about
the Amencan point of view regrrding
the Law of the Sea question, We do
not wish to give any impression that
we are taking any unilateral action...

SHRI N. K. P. SALVE:
of what they say.

irrespective

SHRI H, R. GOKHALE: Yes, irres-
pective of what they say. We have
not sard March 1977. All that we have
said 1s that it will be when the Go-
vermment will. by issuing a notifica-
tion, bring them into effect. There-
tore. our option is open, to decide om
the appropriate time when these pro-
wis'ons should be hrought into force.
In fact, we really give effect to the
dea that there wall be no unilateral
action It 18 not perhaps that clear in
respecy of the American legislation
hecause there 15 a sort of ultimatum
1n that. that is, upto March 1977; then
their law will be passed and they will
no ahead with the exploitation of the
resources of 200 miles, whatever the
International Conference on the Law
of the Sea mav or may not decide. It
is true that these are not the four
things which really are important to
the Conference There are many
more things of vers great importance
on which there has been no under-
standing, where we are far away from
consensus yet. One such thing was
referred to and, very appropriately,
by Mr. Indrajit Gupta in his speech.
Of course, as he said, as you go on
fixing the zones,—he used a very ap-
propriate word,—the area of the open
high seas gets contracted. I think be
said there is a shrinkage of the open
sea. That is what he said. It does
happen. To the extent you give ex.
clusive rights to the coastal States,
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that part of it goes out of what will be
the open sea for exploitation. There-
fore, the people who want to have
everything for themselves do look
upon these things with a certain
degree of resistance.

Now, in the last Conference in New
York, not this one which is going on
now, an attempt was made by the
United States of America to introduce
thig principle that even though these
economic zones are acceptable, for the
purposes of other reasons they can
still be regarded as part of the high
seas. Now it was a contradiction in
terms and we have resisted it and
ultimately, it has not gone through.
But this supports the idea that the
shrinkage of the high seas does not
-become very palatable to some of the

" countries. If you go to the high seas,
that is where really a substantial area
of disagreement particularly between
the developing countries and the deve-
loped countries has arisen.

Now. wha will exploit the areas
which are on the high seas and which
have been regarded as the common
heritage of mankind? My friend.
Mr. Gupta, was right that the United
Nations had passed a resolution in
1971, if I am right. laying down a
certain moratorium with regard to the
exploitation of those areas until a final
treaty was signed or an agreement
reached. The United Nations resolu-
tion in this respect, as in other res-
pects, is, of course, of great moral
value, but nothing more than that.

While, T know, for the purpose of
commercial exploitation, this morato-
rium has so far been adhered to, at-
tempts are being made in the Law of
the Seas Conference where there is an
encroachment, there is an attempt at
an encroachment for themselves alone
to explore these areas of the high seas
to the detriment of an international
authority which is called the Inter-
national Sea-bed Authoritv which is
sought to be established. Most deve-
loping countries have supported the
concept of the constitution of an Inter-
national Sea-bed Authority. So also

India, But now the couflict thore, the
discussion there and the difference
there which has emerged out of this is
that the International Sea-bed Aufbo-
rity may do it in the high sea areas
which are the common heritage of
mankind; but as for countries and au-
thorities which are developed, which
have got the technology, which have
got the resources and which have got
the wherewithal for exploring these
areas, why should they be prevented
from exploring these areas even though
an International Sea-bed Authority 1is
established? Now, this is resisted
very much by us and by other deve-
loping countries, One reason is that
if such a thing is allowed, there is a
great danger of the International Sea-
bed Authority itself becoming, what
you call, a non.starter. Therefore, if
it is to be a matter fully under the
control of an International authority
such exploitation or exploration of
these areas, in addition to the exploita-
tion by the International Sea-bed Au-
thority, becomes extremely dangerous
for other countries which do not have
the resources. All the resources will,
be pooled. In fact the resources of
the International Sea-bed Authority
also, to a certain extent, will come
from the countries which have got the
resources and the moner, and when
they do not have the incentive to build
up the International Sea-bed authority
and they have got a night to go cn, on
their own, exploring these areas, the
International Sea-bed Authority will
be a mere dream. An international re.
gulation of exploitation of these resour-
ces of the high seas will .ct sufficient-
v to the detriment of the interests of
the developed countries.. .

MR. DEPUTY SPEAKER: It there a
convergence of interests of big prwers
in thig regard?

SHRI H. R. GOKHALE: Trere Iis.
to a certain extent. The big powers
bhave converged on this. The roint 1s
really the question of the haves and’
the have-nots. Those who have the
technology, those who have the money,
those who have everything clse which
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is needed to carry on this on their own
want 1@ do it irrespective of whether
©or not..,

MR. DEPUTY SPEAKER: Cutting
across ideological lines?

SHR! H. R. GOKHALE: Yes, cutting
across even ideological lines. This has
happened. We have been discussing
this, and a delegation of the Ameri-
cans—with their leader who was also
the leader in the conference in New
York—ag well as the Sowviet Delegation
came here and we have had long dis-
cussions with regard to these pairts of
view. So far we have only parted
where we were; but we have rct given
up hopes. We think. with sufficient
pressure being brought by developing
countries, some reasonable way out
would be found whereby those who are
in a position to exploit these rescurces
will not do it to the cisadvantage of
developing countries. Mr Indrajit
Gupta referrej in his speech to non-
aligned nations and the conference in—
Sri Lanka. I heard the speech of the
Prime Minister of Sri Lanka, Mrs.
Bandaranaike, in regard to law of the
sea. Some time before, our Prime
Minister had spoken with regard to
the new colonialism coming out of these
disputes relating to law of the sea -nd
the necessity of the countries coming
together with their technology and re-
sources to develop these on the bhasis
of collective efforts.  i’robably the
non-aligned conference must be the
appropriate forum to give a push te
1his idea. In all the conferences which
T have attended so far. our dclegations
have been trying to work in close bar-
mony and cooperation with the Group
of 77, and the other developing coun-
iries. By and iarge, vegarding these
major issues, an attempt was made to
pose the issue which is 1n the advant-
age of the developing countries,

A reference was made to the ques-
lion of scientific research in the econc-
mic zone. I have said, so far as scien-
Yific repearch in the economic zone is
concerned, with regard to polftution
nd scientific research the coastal

etc. Bill

State will have the jurisdiction. Re-
here they were saying that in respect
cently when the Americans came
of foundamental research they should
have the power {0 carry on research
not only in economic zone but in
territorial waters. These are 'natters
which are pending discussion and
solution at the international level, in
the international sea conference,

As to pollution, particularly, with
reference to poliution by oil by neviga-
tion, a convention was sigried somet:me
back, India had signed that conven-
tion with rergard to nollulion of the
sea by oil comng out of the :hips. Our
Merchant Shipping Act was according-
ly amended. A question was asked as
to what happens when other country’s
ships go there. It is frue that there
are some international immunities and
it may be that these matters will have
to be settled through diplomatic chan-
nels, through certain legal regulations
and so on. These are matters which
have to be taken care of by having
appropriate legislation in this country
as a follow.up action in respect of the
legislation which this House is consi-
dering just now. Now, some questions
were raised.—I think, that discussion
is a little out of place here—with re-
gard to the inter-State relations bet-
ween State and State and the Union
Government, whether fisheries are a
matter for the States or -vhether it is
a matter for the Centre. All these dis-
cussions, if T may say so, with respect,
are irrelevant. That is an internal
matter and, I think. that by regula.
tions or by discussions or by regetia~
tions. those matters can be eusily
settled.

My hon. friend, Shri Naik, was, for
example very much keen to know as
to whether, after 200 mile economic
zone is set up, our fishermen will be
entitled to go and fish in that area ex-
clusively in the sense that the fisher-
men from other countries will not be
able tn go there. The answer is
obvious that it really the Indian fisher-
men who alone will be entitled Yo do
s0. And that is why you will notice



171 Territorial Waters,

[Shri H R. Gokhale]

that in clause 5, there ig an injunction
that “no person including a Foreign
Government, shall except under and in
accordance with the terms of any
agreement of the Central Government,
or by a licence or a letter of =zutho-
ity granted by the Central Gcevern-
ment, explore or exploit any resources

of the exclusive economic zone.”
There is a proviso that:
“Provided that nothing in the

sub.section applies in relation to a
citizen of India. .”

This does not apply to a citizen of
India So, my hon. friend, Mr. Naik.
need have any anxiety any longer,

With regard to the mantme boun.
dary, in some cases, that has been
settled by negotiations. For example,
with Sri Lanka they have been settl-
ed. They have also been stitled with
regard to Indonesia Discussions are
mOW in progress with the other coun-
tries and they are stll in the process
of negotiations and we hope that even
with regard to the other reighbour-
ing countries, solulions advantageous
to both the countries will be found.
In fact, an attempt hag been made in
this regard.

SHRI H. N. MUKERJEE (Calcutta
North-East). What about Burma and
Bangladesh”

SHRI H R. GOKHALE: I am rom-
ing to that As I said already with
regard to Sree Lanka and Indopesia
boundarjes have been demarcated al-
ready. Negotiations are going on
with Borme, Bangladesh and Maldives
with regard to maritime boundaries.
Efforts also have been made to enter
into negotinions with Pakistan and
Thailand for the demarcation, Jf
and when these negotiations come to
a stage when we can say that an
agreement has been reached; natural-
Iy 1t will be published and it will be
known to everyone. An attempt has
been made to find a solution by
negotiations rather than by unilateral
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action. Other questions were raised
which were very valid. They were
with regard to the historical waters.
It was said this Act does not define
the historical waters. It doeg noi de-
fine the historical rights. It is well
understood that so far as historical
waters are concerned, they are those
over which the coastal states effective-
ly, continuously and., over a substan-
tial period of time, exercise the sove-
reign rights with the acquiescence
of the community of Stateg meaning
thereby that irrespective of the zones
which are the result of an international
law or any other legislation, by force
of historical circumstances, ceriamn
waters have been recognised ag such
by a communmty of Slates which were
alfected by them. In the historicak
waters, we have the right to exploit
or explore the resources, They are
recognised as historical waters.

So far as Sr1 Lanka is concerned,
with regard to the Palk Straits. by
an agreement, they have been accept-
ed as our historical waterc on our
side With regard 1o the cther part,
discussions are going on and may be,
some solution will be found with
rvegarq to that also

I think I have already said about
the pollution I said that any discus-
sion with regarg 1o the (federating
Unions of India may not be necessary
and may not even be pruper to be
entered into. At this stage, when we
are discussing this Bill, I have tned
to clanfy the position with regard to
the international sea-bed authonty
and the exploitation of the resvurces
underneath the high seas which are
the common heritage of mankind. I
have also said about the scientific
research in the economic zone and
such other allled matters which form
the subject matter of thig legislation
which is before the House for consi-
deration to-day. Sir, I am very much
thankful to the hon. Members for
having taken such keen interest and
raised issues of great importance. In
fact, 1 would hava been very ’much
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disappointed it these issues had not
been raised in the course of this dis-
cussion., 1 once again thank all the
hon. Members for participating in the
discussion and propose that thig Bill
be taken into consideration.

15 hrs.

SHRI H. N. MUKERJEE: Since
1t is the 1dea that developing nauons
shoulgd move as closely together as
possible, may I know how ip rclation
to the idea not only of lustoric waters
which seems tu me somewhat intang:-
ble but aiso with regard to the more
concretely defined economic sone
whether we have had discussions with
such countries g5 Burma and Bangla.
desh because this idea of the economic
zone extending to 200 miles or go on
the part of both Burma and Bengla-
desh might Jead to certain purely
geographical problems which would
have economic and other repercus-
sions and those problems would have
repercussions on us also? Since this
18 a legislation which is going to
strengthen our hands in the task of
having an international unders.and-
ing, may [ know if in regard to our
own neighbours—who are all ae:elop-
ing countries —we have had discus-
sions which gave us tangible idea of
concretisation of the economic  rone
and gim:lar other devices which are
mentioned 1n this Bill so that we can
proceed in a more optimistic manner?

SHRI H R. GOKHALE, 1In fact,
there are two important maiters about
which I forget to mention. One was
the land.locked countries and the
other is regarding the islands like
Andaman and Nicobar. But hefore 1
do tha! 1 would refer to what Shri
Mukerjee said. First of all, I said
that so far as demarcation of the
maritime boundaries between India
and Sri Lanka and India and
Indanesia are concerned. an agreement
has been reached. So far as other
countries like Burma, Bangladesh,
elc. are concerned, discussiong are in
progress. We have trieq to open

ete. Bill

negotiations even with Pakistan. The
approach hag been to settle the
matters by negotiation and the con.
flict which would otherwise arise
wouid be sought to be avoided on
respect of all these countries

Coming to Andaman and Nicobar
1slands, that has been a point on
which there has been a difference ot
opinion between the position which
we took at the last Conference and the
other countries. Of course. Andaman
and Nicobar islands are part of the
territory of India. They are not .
archipelago Stateg in themselves as
some other archipelago States are
but still they have all the character-
istics of an archipelago. They are a
cluster of islands. They have got
their own Internal waters and for all
practical purpose they may not be
distinguished from the other archipel-
ago States. But in svite of the bene-
fits which these islands and their
clusters should receive on the basis of
the various zones which ars sought
to be established we had been saving
that these should be regarded as .
archipelagos and they should have
statuc which other archipelagos have.
There are about thirtv such archipel-
agos all over the world. The other .
countries where similar questions
have arisen have taken this attitude
that though part of the mainland, they ,
are archipelagos geographically and
for alll other practical purposes shouln
be glven the same status as full-fledg-
ed archipelagos. This has been resisi-
ed by other countries particularly
the powerful countries and I weuld
not say that the whole question is
closed because we have raised it over
again in this Conference heing beld
at New York and will continue to
raise it in future. Even though they
are not recognised as archipelagos.
the 200-mile limit is going to apply
even on the basis of their being merve
islands. But the point is that there
are various other issues which arise
when they are regarded as archipel-
a%0s, the question of internal waters
and so on and so forth. Therefore,

we are not satisfied with a status
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which is less than ap archipelagic
status for these islands which are part
of the territory of India.

Then with regard to landlocked
states, we had taken, according 1o
my submission, a very reasonable at-
titude at the conference because we
ourselves are concerneq very closely
with some landlocked utates like
Nepal and Bhutan. We wanted to
take a reasonable attitude. We decid-
ed that we recognise that even though
these landlocked states are disadvan-
taged because they are not on the
coast, they should not be completely
denied all the benefits of the resources
of the sea. This is the position taken
by some other countrieg also in res-
pect of landlocked states, but there is
certainly no unanimity, consensus or
understanding yet. We have been
saying thet while they should have
the beneflt of exploiting the living re-
sources of tht gea, they will not have
the right to exploit the non.living
resources of the gea, but a1l this, we
said, will depend on mutual under-
standing and negotiations, because
even if Nepal has to come to the
seashore for exploiting the hving re-
sources, they will have to pass
through the territory of India and such
matters ag the right to have a route
or, for example {0 lay down pipes
or whatever is necessary can only be
determined by mutual negotiations
between the landlocked state and our
country. But generally our attitude
has been of sympathy ang under-
standing so far ag the londlocked
states are concerned. No solution hag
yet been reached, but I hope ag days
go by in this conference cr, may be,

fn the next, some way out will he
found.

MR, DEPUTY-SPEAKER : The
question is:

“That the Bill to provide for
certain matters relating to the
territorial waters, continenta] shelf,
exclusive economic zone and other
maritime zones of India, ag passed
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by Rajys Sabha, be taken imto
conzideration.”

The maotion was adapted.
MR, DEPUTY-SPEAKER: We tale
up clause by clause consideration,

The question is:

“That clause 2 stand part of the
BilL.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3—(Sovereignty orer, and
Limits oy territonal waters),

SHRI B. V. NAIK: I move:
Page 2. line 6,—

for ‘“alter” substitute ‘‘extend”
(5)

1 oniy want to ask the hon.
Minister whether ‘alter by noti-
fication.. .” means rejection or does
it mecan only extension.

MR. DEPUTY.SPEAKER: May mean
anything.

SHRI H R. GOKHALE: It is very
easy. Alteration is a much wider term

than extension.
.

MR. DEPUTY.SPEAKER: The ques-
tion is:

‘Page 2, line 6,—

jor “alter”, substitute “extend”
(5)

The motion was negatived.

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That clause 3 stand part of the
Bill”.

The motion was adopted.

Clause 3 was added to the Bill.
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MR. DEPUTY-SPEAKER: Clause 4.
Amendment No. 1 by Shri K, Narayana
vRao, He i5 absent. The question is:

“That clause 4 stand part of the
Bilt"”,

The motion was adopted.
Clause 4 was added to the Bill.

Clauses 5 to 8 were added to the Bill.

MR, DEPUTY.SPEAKER: Clause 9.
Amendments by Shri K. Narayana
Rao—he is absent. The question is:

“Clauseg 9 to 16 stand part of the
Bill".

The motion was adopted.

Clauses 9 to 16 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI H, R. GOKHALE: I beg to
move:

“That the Bill be passed”.

MR. DEPUTY-SPEAKBR: The ques-
tion is:

“That the Bill be passed”.

The motion was adopted.

1510 hrs.

CONTINGENCY FUND OF INDIA
(AMENDMENT) BILL

THE DEPUTY.MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI):  Mr. Deputy-
Spenker, I beg to move*:

"That the Bill further to amend
the Contingency Fund of India Act,
1936, be taken into consideration.”

——

The Bill secks to further amend the
Contingency Fund of India Act. 1950,
for the purposc of raising the corpus of
the Contingency Fund of India Rs. 30
crores to Rs. 50 crores. The Contin-
gency Fund of India was estabhished
under article 267(1) of the Constitution
mn 1950 with a corpus of Rs. 15 crores
to enable advances to be made ocut of it
for purposes of meeting unforescen
expenditure pending authorisation of
such expenditure by Parliament by
law under article 115 cr article 116 of
the Cnnstitution. The corpus of the
Fund was raised 1o Rs. 30 crores in
1970,

Of the total corpus of Rs. 30 :rores,
Rs 2 erores have currently heen placed
at the disposal of the Minniry of
Railways and the balance of Rs. 28
crares is al the disposal of the Min.stry
of Finance to meet the requirements of
unforeseen  expenditure of  Civil,
Defence and P &T Departments

The augmentation of the corpus of
the Contingency Fund in 1970 followed
the recsmmendation of the Adrminis-
trative Reforms Commission that the
corpus of the Fund shouid be enhanced
to enable funds heing found for urgent
schemes and projects which could nat
be postponed till supply by Parliament.
Another contributory factor was the
convention then established in pursu-
ance of the recommendations of the
Public Accounts Committee thai addi.
tional requirements for investments in
or loans to public sector undertakings
and private concerns, grants to private
institutions and certain typesg of subsi-
dies, in excess of certain limits. even
where these could be met by reappro-
priation of savings should be treated
as expenditure requiring specific parlia-
mentary approval. This necessitates
recourse in urgent cases, to the Contin-
gency Fund, if adequate time 1o seek
supplementary provisions from Parlia-
ment is not available. The corpus of
the Fund was temporarily raised to Ra.
100 crores from 9th February to 30th

*Moved with the recommendation of the President.
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April, 1872, to meet the additional
demands following the emergence of
Bangladesh.

The position was reviewed recently.
e total size of the Budget has more
than doubled since the corpus of the
Contingency Fund was raised in 1970,
This coupled with the aforesaid con-
vention, has led 10 the need for a larger
wmprest with the President, in the
ansence of ‘which implementation of
urgent schemes will have to he deferred
until Parliamentary approval is avail-
able. This will obviously be not in the
public interest, Utmost caution and
restraint will conlinue to be exercised
in drawing upon the Contingency
Fund.

The Contingency Fund of India
(Amendment) Bill involves a with-
drawal of Rs. 20 crores from the Cor
sulidated Fund of India for transfer to
the Cortingency Fund of India, At
thi~ <tage, however, this transfer does
not irvolve any real outgo of cash. Sir.
I move,

MR. DEPUTY.SPEAKER- Motion
moved :

“That the Bill further to amend
the Contingency Fund of India Act.
1850, be taken into consideration.”

SHRI DINESH JOARDER (Malda)
This 1s a small Bill and this fund
enables them to meet unforeseen
experditure that mavy arise in the
follow:ng year. expenditure which
could not be foreseen at the time of
preparution of the budget as also ‘o
meet expenses on projects which are
taken up after a hudge!l is passed and
before the next budget 1s framed and
presented to Parllament But I am
constrained to say that we have not
been given any specific instances over
{he iasL 28 years since the introduction
of thic Contingency Fund in 1950,
where the Government found that
the money at their disposal had heen
totally exhausted and some unforeseen
expenditure icy a new prcject or some
other item could not te met. This
func which stands at R, 20 crores is
being incressed fo Rs. 50 crores, Were
there any contingencies or emergent

situations in the past when thg amount
in the fund was found to be insufficient?
We have not been given such specific
instances necessitating the increasing
of the corpus of this fund from Rs, 30
to 50 crores. 1

It has come to the notice of the
House that this fund has very ofien
heen used to meet certain expenditure
which should not have been met from
this fund. There are also instances of
gross \iolation of the provisions of the
Contingency Fund Act as well as ihe
rules made thereunder. There is an
instance of such violation of the
provisions where money had heen
drawn from the contingency fund but
in 'he appropriation accounts it had
been shown to have been drawn from
the consohdated fund, There is an
instance mentioneax by the Public
Accoun’s Committee in their 220nd
repori where an amount had been
drawn from the contingency fund' by
the Home Ministry and at the time
of showing this in the appropriation
accounts, it has been shown that it
bas been dGrawn from the consolidated
fund This is a gross violation of the
rules and shows the negligence of the
government n handling this conting-
ency fund The PAC report savs:

“The committee are unsble to
understand how an advance drawn
from the Contingency Fund came ‘o
be “noked wrongly by the depar!
ment in the accounis for the year
1973.74 as an expendilure from the
Consolidated Fund. What is worse,
though expenditure incurred in
satisfaction of court decrees, awards
of arbitral tribunals, etc. is correctly
debitable as a ‘charged’ item of
expenditure, the department com-
mitited further mistake in booking
the expenditure as a voteg item
This clearly indicates a gross lack
of knowledge of the basic prineiples
of accounting and classificatior.
The committee wottld like the
Ministry to examine this [apse and
ensure that the supervision exet-
cised over the acwun:‘!:;z :lfu :ﬂ::
diture is adequste -
ponsibility for tha lapse in lposted’
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We do not know whether the recom-
mendations of the PAC have been
taken due care of, whether this lapse
has been located, who are the persons
responsible for this lapse, etc. Though
1ihe Report of the PAC has been placed
before the House, the Ministry have
not toli us whether all the recom-
mendations have been properly
implemented or not. We do not know
their comments on the recommenda-
tions «f the PAC. This is a very
recent report, of the period 1975.7¢
There aie nlso earlier reports which
indicule lapscs relating to earlier
periods

Government haite now “ecome very
negligent because they have gol the
two-thirds majority in the House. So,
they are taking everything verv
lightly. Whether it is according to
the law of the land or not. whether
it is in consonance with the provisions
of the Constitution or not, everything
can be done because they have got the
majority.

They arc spending money and
passing Bills in whatever way they
like in every sphere, and they are
brought before Parliament in a very
casual way. We act merely as 2a
rubber stamp Zor all the actions of the
evecutive,

They <ay that they want to increase
the corpus of the Comtingency Fund
from Rs. 30 croreg to Rs. 50 crores
But ther have not given any rcasons
for that They have not explained
whether they have faced any difficulty
in mecting any emergent expenditure.
after the passing of the budget. Thev
have not given anv specific inglance
to show that this demand is justified.
They have not given any valid reasons
for enhancing the corpus of this fund.
At the same time, there are many
stances of Inpses in spending money.
as pointed out by the PAC in many of
their reports. Therefore, I oppose this
move of the Government,
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SHRI H. N. MUKERJEE (Calcutta—
North-East): Like Mr. Daga 1 also
feel that Government has not been
good enough to vouchsafe to us the
real reasonsg why tius particular Bill
has been put before us. We have only
Yeen told that the increase in the size
of the annual Budget requires
augmentation of the corpus of the
Contingency Fund of India. I am
afraid  that Government has been
remiss in so far as strict adherence to
the ncrmal processes of accounting
are concerned, and very probably use
of the Conmtingency Fund has been
made almost in the nature of using a
Savings Bank account in addition to-
your Current Account. You dip into
the Savings Bank account only to
supplement what you happen to need,
but the Contingency Fund of Indla bas
1o be treated more seriously, sud one-
should take moneys out of the Con.
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tingency Fund only when there are
very special circumstances Where
those circumstances can be anticipated
mere easily, they could be put in a
different way in so far as the Budget
figures are concerned they could come
out of the Consolidated Fund of India
not out of the special device of the
Contingency Fund

That 1s why as mv hon {fnend
Shri Joarder pointed out a little while
earher, the Public Accounts Committee
had to take note of a matter which
had onginally been raised in Parlia-
ment My hon friend Shri Sezhiyan
had raiced the question of the mis-
utihsation of certain moneys and the
approach to the Contingency Fund of
India which was of a very lackadaisi
cal character and the Speaker had
to give a ruling which required an
tnvestigation of the position to ‘he
extent that it could be made

My hon friend Shri Joarder has
already quoted from the 222nd Report
of the Public Accounts Committee
which has pointed out the kird of
mistake Which necessitated the inter
vention 1n the matter on the part of
a non-official Member oand which
evoked from the Speaker a ruling
which required a fresh examination
of the Government's attitude towards
the Consdlidated Fund of India and
also the Governments attitude in
regard to accounting processes in
general

That being so, this is a matter
which cannot %“e lightly put before
the house and pushed through. I know
this would be passed in a short while
and that very few Members are
actually interested because everybodv
has got the idea that this is a routine
plece of legislation but we should
have a great deal more information
as to how exactly the Contingency
Fund of India ig dipped intc 1t is
a very special fund it is a fund which
can be utilised only on contingencies
arising, in certain emergent circum-
stances which could not be anticipated
‘We <can understand certain things
gbout floods and other kinds of

AUGUST 17, 163 India (Amdt) S0 8%

»
calamities which call for reliet amd
other measures which require the
utilisation of the Consolidated Fund of
India, but the Contingency ¥Fund,
through experience, should be capable
of definition in objective termg on tbe
basis of the annual requirements, on the
basis of the average recurrence of
Contingencies of the sort which have
taken place in the last decade or so
If we had before us facts in regard
io the requirements for heving to
dip 1nte the Contingency Fund of
India, we can understand it but we
find that it i1z only said that because
the Budget size has increased, the
Contingency Fung size should also
increase That does not exactly stand
to reason and that ig why it 1s neces-
sary to have a better idea of what has
happened before

I need not repeat what Shri Joarder
has quoted from the 222nd Report of
the Public Accounts Commitiee, but
the Commttee requires that Govern-
ment should take adequate stepe in
regard to the Speaker’s ruling that the
lapses pointed out should be examiaed,
that the supervision over the account-
ing of expenditure should be adeguate,
that the responsibihy for the lapses
should be Jocated This 1s the Report
of the Public Accounts Committee and
it is evidence of the fact that Govern.
ment's dealings with the Consolidated
Fund of India have not been as careful
dand punctilious as they ought to have
been This is a pointer which 18 not
particularly happy There are many
other instances of Government
becoming rather lapse in so far as
accounting procedures are concerned
ang the recent change in ‘he status
and the powers of the Comptroller and
Auditor General of India also s an
indication of how Government appears
to be trying to upset certain norms,
certain rules which had been settled
after a long period of experience
And that is why it requires a great
deal more explanation before the
!:;qu can be expected to pasg this

i

15.30 hra.
[Baxz C. M. Srevnty in the Chair)
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BHRI ¥, §. MAHAJAN (Buldana):
Biz, I am surprised that this simpie and
innocuous Bill has been 7pposed by
the hon Members on the other side.

The Contingency Fund of India was
established in 1950 under articleg 287(1)
and 283(1) of our Constitution. It s
in the nature of an imprest. It en-
atles the Government to meet unfore-
Seen expediture, that is, the expendi-
ture of an emergency type, including
that on a new service till supplementary
demands are granted by Parliament.
Such ocrcasionsg arise quite often, and
provision has to be made immediately;
it iz not possible to wait till supple-
mentary demands are placed before the
House and are passeq by it.

In 1670 the corpus of the fund was
increased from Rs, 15 crores to Rs. 30
crores. In 1972, temporarily, for two
months and one week, it was raised to
Rs 100 crores; because of the emer-
gency expenditure which we had to
meet immediately after the Bangladesh
war. 1 remember having participated
in the debate when hon. Members on
the other side made all sorts of baseless
allegations that the fund was being
utilised for party purposes. I would
like to say that the Fund is used care-
fully very cautiously and with great
restraint For instance, even if a new
service ig provided for in the Budget,
no expenditure is incurred on it till the
demands are granted by Parliament or
even during the period when ‘On
Account” grantg are passed. So much
care is taken to see that 1t 18 used only
for em~rgency purposes or 10 meet un.
foreseen expenditure.

Hor. Member, Shri Dinesh Joarder,
has saij that the money 13 used n a
very n:gligent manner but gave no
specific .nstances when money wag so
used. The hon. Member did not him-
selt cite o single ilustration to point
out that the money was misused?

SHRI DINESH JOARDER; That was
ot my contention. I wanted the Gov-
emment to let ug know i1n which year

and to meet which item of the proj-ct
the funds were found short and Gov-
ernment failed to meet it from out of
the Contingency Fund.

SHRI ¥, 8, MAHAJAN;: Then you
could bave asked for an account as to-
bow it was used in the last flve years.
You sald that it was being used in a
negligent manner, but you have not
cited any illustrations to prove that the
money was so misused.

The other hon, Member said that the
Fund was being used in a lackadaisical
manger, that these contingencies cculd
be anticipateq and provided for. Con-
tingency or emergency, by its very
nature, cannot be anticipated; it :s
something which cannot be anticipated,
and such emergencies are bound to-
increase in number as the economic
transactiong of Government increase in
extent and depth. In 1970 our buaget.
ed transactions amounted to Rs. .300
crores and during thig year our budget-
ed transactions amounted to Rs, 5,500
crores. The State is taking upon itself
larger and larger functiong and that is
because we are developing into a wel-
fare and socialist State. Under these
conditions, when some difficult position
arises and money has to be expended,
the Government should be ahle to
come forward with money for it. Sup-
pose there is an earthquake as jt hap-
pened in China, do you mean to say
that the Government should wait tili
the Supplementary Demand is passed
by Parliament?..,

SHRI DINEN BHATTACHARYYA.
(Serampore). Nobody has said it.

SHRI Y. S. MAHAJAN: In a welfare
State when the Government takeg care
of citizeng even from before birth till
after death, many more of sich things
are bound to occur. Therefore, the
demand for increase of the corpus of
the fund from Rs, 30 crores to Rs. 50
crores s justified ang I support it

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI.
MAT] SUSHILA ROHATGI): Ithank
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all the hon. Members who have parti.
cipated in thig short but interesting
debate

At the very outset I would hke to
allay the fears of the hon. Members
that it ic not the intention and it avs
never been the intention of the Gev-
ernment that this Contingency Fund
should 1n any way be utilised in a
reckless manner or in g light manner
or should be taken as a routine affair
Not sp by any means But the
very nature of the Contingency ¥und
itself, as the previous speaker has
stated, 15 something on which demands
cannot be foreseen beforehand So, in
case situation anses, if it i not han-
dled immediately in an urgent man-
ner, the very purpose of the Fund
itself 18 lost Therefore to lay down
all the circumstances i1s not very eacy
But 1 do agree that what has been
the need for raising it needs to be ex-
plmined For that I will just enume-
rate some of the cases that we had be
fore us.

From October 1975 anwards we find
that there wny a greater demand lor
agricultural short-term loans from the
various States In fact, come of the
States wanted money for the agricul-
tural operations for pesticides, ferti-
Llisers and other things As a matter
of fact taking a1l together it
may ¢ven ome to Rs 20 crores Ag-
ricultuial operations ate not <ome-
thing you will agree i th me, which
we can postpone for a long time So
1in two instalments about Rs 10 crore«
wele taken out for this And I hope
hon Vembers will agree thay t has
not only borne fruit but it hag rerllv
done something which has h(ustified
the purpose for which t was taken

At the same time we also }11ched
a Regional Rural Bank &Scheme ol
Muinister 1s sitling here—and for that
also some money was required and
the only way this contingency rtouldl
be met as expeditiously as possitle
was through the Contingency Fund
Therefore, we find that money was
also required for the Regional Rural
Banks ] am sure that you will agree

that not odly it haw done well Hut s a
matter of fect, there ig & d from
almost all the States that there should
be more Regional Rural Banks in
every State

Now, another need arose for Jdeve
loping co-operative; for proper distr.
bution of the essential commod:-
ties to the public and for that it was
necessary to strengthen ang streamifne
the development of co opertives snd
S0 a substantial amount of money was
required for that purpose Therefore,
there also we found the need was
there

Then we found that with the levy of
an excige surcharge on aluminum,
some subsidy needed to '¢ provided
to the State Electricity Bourds. 8o
thig action was teken 1n tim, and we
have gone to the assistance of the
Electricity Boards This cou'd not be
foreseen angd it could not also waat for
the Parliament passing it a: that par-
ticuler ime  So that was met and ;t
Wag authorised anq done

So al} these are some of tht reacon
There are manv moie reason< Thare
are some court decree. apainst the
Government and these com:mitments
have to be met immediaterx  Then
there were natural calamitiec The
calamities do not come gt 011 1nVita-
tion So some of these thir &< happen
and we have to be prepared to go o
the succour of the needv :nd help
them at the right time Fo trat also
such a Contingency Fung <hould b
there At the same time it 18 our
intention and i1t will be our ¢onstant
endeavour to ee that there s 7
constraint on this and it should not
be misutiiced As a matter of fact
we wish to .ee that it reccives the
approval of the ParlLiamen*

At the same me I would also hke
10 sav that 1 wag rather sorry why our
pleasant colleague, Mr Jourder from
CPM—I do not know whv-—should
have chosen this occasion tp inject po-
litics 1ntg the matter I do not think
that by passing this Bill the Lok Sabha
will become a rubber-stamp I do not
think that 1s the intention. As a matter
of fact, by providing more {nto
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“ng"qhma we will only be helping
plé carry out those things
are really necessary for them
&Hd'the countrv at large. Apary .1om
tial; there is bardly any other powmni
'extépt the violation that is brought to
‘otr notice. We fing even in this narty
#uldr instance whith he has mentioned
that it did not reflect any violation of
the Contingency Fund of India Act
What bappened wac that certain items
‘Wére wrongly classified in the accountg
whd this matter was dealt with by the
Fablic Accounts Commttee ang re
wularisation of excess expenditure s
being taken up I think this chould
nitay the fears or doubts in the minds
of hon. Members and I request thot
the Bill may be passed
' SHR1 DINEN BEATTACHARYYA
Bir. there {3 no quorum 1n the Heuvwe
MR CHAIRMAN The Bell 15 heirp
tung,
Now, there ;s quorum,
The question 1s
“That the Bill further to ~mend
the Contingency Fund of India Aet
3950 be taken .nto consideratnum”
The motwp 1w0nas adopted
MR CHAIRMAN We take up
clause-by-clause cons<'deration The
question 1s° .
“That Clause 2 stand part of the
Bill’

The motiny wae adopted
Cilguse 2 was ndded to the Bl
MR. CHAIRMAN The question j*
“That Clause 1 the Enacting formula

and the Title stand part of the Bill”
The motion was adopted
Clemse 1, the Enacting Formula
angd the Title were ndded to the Bl

SHRIMATI SUSHILA ROHATGI-
Sir, nth your permussion, I beg to
move;
“That the Bill he passed.”

MR CHAIRMAN: The cuestion is
“That the Bill be passed.”

The motion wax adopted

1545 wrs.

CONBERVATION OF FOREIGN EX-
CHANGE AND PREVENTION OF
SMUGGLING ACTIVITIES (SE-

CHARGE OF THB DEPARTMENT
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OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER
JER). Sir, ag the hon Menibers .are
aware, i December, 1974, Parhamept
enacted the Conservation of Foreagn
Exchange and Prevention of Smuggling
Activities Act, 1974 to ftan persons
engaged in smugghng, foreign ex-
change racketeering and related activi-
ties When the Proclamation of Emer-
gency necessitated by internal dis-
turbances was 1ssued on the 25th Juwne
1975, 1t became necessary to further
sirengthen the provisians of law to
effectively deal with the aforesaid pes-
sons dumng the emergency, The
Conservatijon of Foreign Exchange and
Preventation of Smuggling Actwvities
Act, 1974 was therefore, amended on
1st July, 1975, by the insertion of =
specia)l provision in the form of section
12A of the Act This section enables
the Government to 1ssue a declara-
tion 1 respect of a person detained
under the principal Act to the effect
that the detention of such a person i<
necessary to deal effectively with the
emergency Wherever «uch a decls-
ration is 1ssued the statutorv require-
ments gf communication of grounde v*
detention to the detenu within five
days of his detention and reference nf
his case to an Advisorv Board withm
thirts -five days of his detention are
froven dumng the period the decla-
ration remaing in force The main
purpnse behind ncorporation of these
special provisions was that come of
the smugglers and foreign exchange
racketeers had been posing a serious
threat to the economy and therebv to
the security of the nation owing to the
vast resources and mfluence at theu
command. During the present cmer-
gencv the observance of the aforesaid
statutory procedural requirements wes
not considered to be in the larger
intereste of the nation.

These gpecial provisions would have
in the normal courge ceased to have
effect on the 25th June, 1976 If these
had been alloweg to lapse. there would
have been a serious set back to the
ovperationg designeg to combut smpg-
gling and foreign exchange manupula.
tions 1t is, therefore, proposed {0 ex-
tend the period of operation of the spe-
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elal provisions contained in section
12A of the Act, by another twelve
months, For the removal of doubts,
it is proposed to clarify that every
declaration made under the aforesaid
provision before the 16th June, 1976
would also continue to remain in force
during the extended period.

In view of the urgency of the matter
the President promulgate; the Conser-
vation of Foreign Exchange and Pre-
vention of Smuggling Actlvities (Am-
endment) Ordinance 1976—No. 6 of
1976—on the 16th June, 1976. The
Bill seeks to replace the provisions of
the Ordinance.

I beg to move-

“That the Bill further {0 amend
the Conservation of Foreign Exch-
ange and Prevention of Smuggling
Activities Act, 1974, be taken into
consideration ™.

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the

Conservation of Foreign Exchange

and Prevention of Smuggling Acti-

vities Act, 1974 be taken into consi-
deration.”

SHRI DINESH JOARDER (Malda)
Sir. we have heard the hon. Minister
and al-o it hag been stated in the Sta-
tement of objects and reasons that if
the provisions had been allowed to la-
pee, that woulid have created a serious-
set-back to the anti.smuggling opera-
tions If this is the purpose under
which the provision under gection 12A
of the Act jras been extended for an
other period of 12 months totalling to
24 months what would happen after
that? You may again come forward
here for a further extension of this
period on the same plea of a serious
set.back in the anti-smuggling opera-
tions,

Is the Government thinking cf ex-
tending the emergency for an indefinite
period so that this draconian lnw may
continue for an indefinite period”
(Interruptions) Here I am talking ab-
out this particular amendment to sec-
tion 12A dealing with the anti-social
elements, gmugglers who are behind
the bars ang not those wha had been
given any gcope for going to the court,

Aty "Bl

Ot course, 1 support this provisien hut
T want o know why the Ciovéruinent
is coming forward before us with a
pliecemeal legislation. 'rhou wb hgd
been detained under thig Act should
not be allowed to go to the courte for
seeking any relief—that prwhk-
should be there, Normal laws of the
country like the Indian Pensl Code
and also the amendment to that code
and the Criminal Proeedu Code
which we have passed are alsy there.
There shoulq be a provision under that
Act that when a particular person has
been found guilty of that particular
offence, there should be a public
censure by publication of their names
in the newspapers and there should
also be a radip announcement about
that we want to know as who are
these smugglers who are giving these
sorts of difficulties to the Govern-
ment in conservation of foreign exch-
ange and allied matters, We want to
know the names of the guilty persons
responsible for foreign exchange ra-
cketeering. The names of such persons
should be publicly censured. If this
is not done the people at large will
not know about these persong guilty
of smuggling and foreign exchange
racketeering Further, they will have
the scope of maintaining the same
social status even after they come out
of the prison. They will be getting the
same social status and free entry into
the society. Government must take
some definite steps and the people at
large should know as to the steps be-
ing taken by the Government against
the smugglers and the foreign exch-
ange racketeers.

A few days back we learnt that
about 83 residences belonging to peo-
ple having connections with big busi-
ness houses have been searched and
certain amount of money has been
seized from their Jockers. In this sear-
ch certain big business houses are in-
volved. A comprehensive list bas nol
ag yet been published as to the names
of the persons detained under this Act
ang particularly under seition 12A of
this Act. What are the properties thal
have been attached and what is the
amount of mwoney that hak' beet
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recovered from them. I would also

3t o kuow from the hon. Minister
®'to bow they propose to have a
<heck so that these persons svhen they
are released after some period—you
citnot extend these sorts of provisions
for an indefinite period—will not in.
dulge into similar activities in future.
Government must take certain mea-
suves {o stop them from taking up
similay activities m future. What are
the views of the Government in this
respect? How will these persons and
their properties be dealt with? It is
not clear.

Al'lo the persong who are not yet
detained ang who have been indulging
is smuggling activity on the northern
and eastern borders are finding new
ways of carrying on these activities.
‘There are some organisations and some
agencies which are lying low at the
moment. Ag soon as the emergency
fs over. they might again come to the
surface and carry on their activities
What steps are being taken to rheck
and stop these activities once for all?
‘What steps are being taken tn see that
these activities are stopped in other
form, racketeering in foreign e¢xchange
and smuggling activities, in other parts
of the country also? A few days ago
in Bengalore, I think the hon, Minis-
ter, Shri Pranab Mukherjee, held a
comference with officials of the Home
Ministry, police officers and cther offi-

° cers to see to it that smuggling acti-
vities do not come to the surface on
the suuthern and eastern coastal areas
of the country, There is apprehensio
on this score. We know that smugg-
ling activities have not been stopped
altogether.

Then there is this over-invoicing
and under-invoicing in foreign trade
indulged by big monopoly houses.
You are giving them al] sorts of con-
cegsions, to the jute industry, textile
industry, sugar industry and many
other industries. This heg been dis~
cussed here earlier. By under-in-
voicing and over-invoicing, these
houseg keep a large pert of the foreign

etrned in foreign banks.
ongageg in this

Foreign Rachange 19
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deoosited this money in foreign banks.
What are you going to do about it?
‘Have you been able to seize any of
thesp amounts in those foreign banks?
Actually, we are not in the know of
how Government gre avle to check
this kind of foreign exchange racke-
teering and smuggling activity, It is
not clear. Even this detantion is a
verv temporary provision We want
Government to take definite steps on
these lines.

SHRI B. R, SHUKLA (Bahraich):
Smugglers of and racketeers in foreign
exchange acquired fabulous wealth by
their anti-social, anti~national and
clandestine activities and when such
activities assumeq alarming propor-
tions, Government was compelled to
bring forward a Bill in 1974, the Con.
servation of Foreign Exchange and
Prevention of Smuggling Activities
Bill which was passed. Smugglers and
racketeers are only a species of the
wider class of smugglers of goois from
foreign countries ang also smugglers
of Indian goods to foreign countries.
Their activities hag become all the
more serious when the emergency was
proclaimed on June 25, 1975. There
was a tremendous salutary impsact on
the activities of those persons. Many
of them were put behind bars Along-
with varioug other fiscal measures, th§|
measure went a long way to curb their
activities. If any measure in the coun-
try had been "idely acclaimed by the
people, by the Members of the Opposi-
tion includin7 Marxists, it was this
measure. The whole House is behind
the government in extending its sub-
port to the measure becanq_e every-
body is fed up Wwith the activities of
the smugglers.

16 hrs.

Now the grievance of Mr, Joarder
is that the House has not been taken
into confidence by disclosing the
names of the big sharks Perhaps he
is not realising that it would not be
in public interest to publish their
natpes at present. When normalcy re-
turns and when the economic alfua-
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tion ig drought under control the'nanfe

of every smuggler should be puhlished
prominently in newspapers ang it
should be announced on the radio,
For reasons known to the government
they think this perhaps is not the time
to do so.

The extension of the provisions of
the original Act is sought by the Gov.
ernment Everybody chareg the view
of the government that the leopsrd
hag not changed its spots within a
short span Oof one year, Smuggling
and racketeering in foreign exchange
are not sporadic or isolated in nature
or done at the spur of the moment.
It is an ingrained habit of the smug-
glers, In order to bring home to them
that they should not repeat those acti-
vities it is necessary that the provi-
swons of the Act should remain in ope.
ration for a longer time than a short
span of one year.

Now 1t has been said that even the
worst criminal deserves g fair tmal;
there should be a regular prcceeding
in g court of law and there should be
an opportumty to the criminal to know
the charges against him snd what evi-
dence is there That procedure 1s
applicable to normal times; when the
nation 15 passing through a critical
period and crsis the normal function-
ing of the court should not have pre-
cedence over emergent provisions hike
this. They are alsg not ordinary cri-
minals They are big sharks with in-
ternational ramifications ang associa-
tions They are connected to big per-
sons even in thig country  They have
their own laison with political per-
sons also, These big sharks cannot
be brought within the net of the ordi-
nary crimmnal law, they will break
that net So, to punish them effec-
tively nothing short of the provisions
of the Act now being extended will
meet the necessity of the situation,
If any measure is going to be retrain-
ed 8s a permanent measure, it should
be on the lines of the present Bill
Otherwise, vulgar display of wealth,
threatening the economy, running of

biagk.markets, having p pavaljel seoes.
nomy, ate.—all these phenomena-would
be -recurring. .

W'i.!h these words, I support the
Bill,

SHRI PRIYA RANJAN DAS MUNSL
(Calcutta—South): Sir, I congratulate
the minister for the efforts taken by
his ministey to save the country from
the smugglers, speculators and persons
possessing huge foreign exchange
without know ledgc of the government.
This 15 a simpie amending Bill ex-
tending the Life of the parent Act. Mr.
Joarder said, this sort of piecemeal
legislanon will not help I do not
agree with him. When there is emer-
gency, some of the constitutionai pro-
visions like fundamental rights can-
not be claimed by the citizens We
have >bserved that previously smug-
glers, and other economic oftenders
used to take advantage of the sito-
ation and after getting bail from the
court, they used to hide themselves,
with all their property So, the gov-
ernment had no alternative but to
bring forward some stringent
measures Nobody can say when the
emergency will be withdrawn. It is
not possible for the Finance Minister
to say that this sort of legislation will
be ended on a particular day 1 do
feel that such amendments are wel-
come as they weaken the nerve and
pulse of the people in the under-
world,

Apart from paying my compliments
to the ministry and the minister, I
submit that some more efforts should
be made, It is true that after 1974 $ill
the end of 1975. this ministry has
taken a number of steps to unearth
black money, foreign exchange etc.
anq also to deal with smugglers having
international commections. We have
found some serious things in dealing
with them. Fortunately I have taken
a special effort to publish the doeu-
ments in a journal in our State. In &
series of articles, I have ventilated the
habits of the sraigglers. Apart 'from
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thelr trade, the smugglers have built
up a society itselt in which their
«chiidten and other family wmembers
feel that this 1s not a crime but a sort
of profession which should be main-
tained by the family members. In the
«Ca'icut area of Kerala and in some
parts of Surat, I had the privilege of
meeting a few young men who were
upright in character and good in
academic results, but with a bad back-
ground. Their relations are still be-
hind the bar. It appears somehow or
-other, due to the inefficiency of the
administration long ago, this business
was accepted as a social deal by these
groups of pecple. The main contacts
that they have built up in this country
i{s, first, with the Middle East and,
secondly, by the border States in the
western side of Punjab with Pakistan
and, on the north-eastern side, with
Nepal and, of late, with Bangladesh.

I came te know during my investiga-
tion that smugpling was conducted not
only in goods of this country but also
‘there was some inhuman trade in blue
films They used to engage poor
Indian girls for this inhuman pro-
fession and the blue films used to be
exporteqd to the Middle East countries
by the smugglers. Since these cases
are under investigation, I do not want
‘to disclose their names in the in-
terests of the country. This is how
the peodle of the under-worlg used to
operate for the last o many years.

I am sorry to say that the officials
of the Finance Ministry, specially of
the Department of Revenue and Ex-
Penditure, are not doing proper justice,
according to the policy evolved by the
‘Gavernment. I am not suggesting that
they are meking discrimination be-
tween A and B. At the same time,
there should be a broad outlook. A
few days back I heard over the AIR
that Shri Biswajeet Chatterjee was put
behind the bais and kept in the Delhi
prison for violation of the income-tax
rules and that he was releaseq the
next day. It is good that you did that,
though he was & noble man by heart
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and he has donated a lot of his earning
for the cause of the people, I am glad
that Government did not spare these
people. But, at the same time, I hdve
to express my disappointment about
the way in which some of the people
connected with the Bombay film in~
dustry have been dealt with.

I have explaineg on an earlier
occasion how these people connected
with the film industry managed to get
foreign exchange when they were
abroad and how they kept it in their
foreign bank accounts, First they will
send their middle men to make all the
arrangements. Yes, the very same
people were awarded Padmg Shri
and they used to be nvited for all the
film festivals I have to express my
disappointment thay not even one big
shot has been toucheq yet. I would
gnpeal to the Min:stry to make further
investigations in the matter and see
thst proper justice is done to all people
without any discrimination.

Secondly, I want to say how the
monopoly house: operate through
smugglers. For example, Birla, Jalan,
Bajoria or Modi wall never deal direct-
ly with 8 smuggler, They do 1t
through their middle men. When there
was a shortage of nylon yarn, for ins-
tance, these big monepoly houses used
to have dealings with the smugglers
through middiemen. If at an he is
caught, it is the middle men who will
get the punishment. The officials have
never tried to £ind out who are behind
these middlemen If an enquiry is
made to find out the rea] people be-
hind them, I can say with confidence
that a large number of people belong.
ing to these big business houses would
have to be detained. Some of the
young people are employed by the big
business houses as Accounts Assistant
on a salary of Rs. 500 or Rs. 700. When
there is any shortage of any raw
material, they are asked to deal with
the smugglers, and if they are sue-
cessful in thewr deals, they are pro-
moted and given some perquisites. OF
course, in some cases they are caught
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by the Governmnent and put behind
the bars or even shot dead, Yet, those
who patronise them are not touched.
This is not proper. They should find
out the real people behind them and
punish them.

1t is good that Government have
devised a machinery to deal with
people within the country. They are
detained withowt being sent even to a
court and I am glad about it. But
what is the rtep which they are going
to take to decl with those Indian
citizens who o’ten go abroad and keep
their accounts in Swiss banks, or
speculate international market, or
purchase some flats binami in West
Germany, London or Paris, and come
back again. There are a humber of
these people in this country in the big
business houses and also in other
circles. I know some of them but I
cannot give out their names because
life would not be safe if they are not
detained I know an industrialist
whose total capital investment is under
Rs, 1 crore, whose three units in West
Bengal have been taken over by Gov-
ernment and made into s:x. They go
abroad ten times a year. I cannot
understand why they go abroad so
often and what they do there, but
they are moving nicely and safely.
The Minister belongs to my State and
he understand; what I say. He is
aware of the muatter.

I know him, he does not spare any-
body. 1 have every faith in hig cour-
age, because & year and a half ago
while he was very young in this Minis-
try—I am not ta'king of his age, he
is now mature—he was in Bombay
City ang I took him without police in
a taxi. I asked him to introduce him-
self as a young man who was going to
get married who would like to pur
chase some very good perfumes ete.
He did s0 and easily purchased a few
things which were found to be foreign
goods. He dealt with them through
his officers, But it i3 not poseible for
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hint to do it evetiydlay because ‘now -
hig face i3 knowa to ail, but he can -
still do it through some of his offidexs.

He also got the support of a large

number of young people who gave him

information for the sake of the coun-

try.

I founq in the newspapers the other
day a repurt that a retired police
officer of Calcutta, Dev Vallab Dhar,
ex-D.1.G., who was charge-sheeted
and removed, has been appointed by
the Globe Detective Agency which is
giving intormation to big business
houses about the plans of the Gov-
ernment. I hope that in consultation
with the Home Mnistry, he will
take proper steps.

1 will be extremely glad if the
Minister can tell us apart from the
citizens who cre detained how many
officials of the income-tax and cus-
toms department as also the Minms-
try have been detamned, because
there is an opinion that some of
them have links with smugglers and
hence the arti-smugghing operations
could not be carrieq through very
successfully.

With these words, 1 pay my com-
pliments to the Minister and the offi-
cers m his department who took
great risks during the emergency.
The lives of some of them were at
stake, hut with the encouragement
of Parliament I hope they will
march shead,

SHRI C K CHANDRAPPAN
(Tellicherry): 1 rise to support this
Amendment Bijll, and I have no
hesitation in saving that the Govern-
ment has taken some good steps in
its operation against the smugglers.
I feel that the action of the Govern-
ment against the smugglers haz to
continue. That can be understood
only if yoy understand the magnitude
of the problem as we are facing
todey. According to the Govern-
ment's statement, they have already
ordéred detontion in respeet of 2519
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pevsons and there are still 346  per-
‘gons who are gt large. I think, Gov-
-erament have been given sullicient
powers by Parllament to deal with
-these pecple, and we have extended
our support continuously whenever
QGovernment came forward seeking
more and more powers to deal with
smugglers. But here I must say that
ke actions taken by the Government
fto put down the smugglers are rather
wesk. I agree, they have conducted
20 many raids; 1 have got the figures;
in 1978 they conducted 49,555 raids
mnd they got Rs, 60 crores worth of
goods; in 1675, 64560 cases were
detected and the money realised by
way of goods was Rs. 45 crores;
during the six months of this year,
1976, more than 12,000 cases were de-
gtected ang tuore than Rs. 12 crores
wwere collected. With all these that
Government has done, I do not think
that they can claim that they have
<omplete'y immobilised the smug-
glers. "They have not That is why,
seven during the period of Emergency.
during the last six months, they
could find out another 12,000 cases.
“They bave not succeeded in complete-
ly smashing the ramifications creat-
«d by tha smugglers in our country.

Now, what is happening in the
world of srnugglers? The newspapers
are full of reports. I think, the
Ministry might have knowledge about
it. In the western coast of this coun-
try, Government has taken very
serious steps to prevent the inflow of
smugg'ed goods, but the smugglers
are not accepting their defeat, They
are now looking for new points of
entry, and it has been reported that
the smugglers have shifted one of
thejr centres, from Dubai to Rangoon.
It was reported in the Ecomomic
Times, in the Indian press. They are
now sending the smuggled goods to
Manipur. I heve seen a lot of
smuggled itens being sold in the
open market; I raiged it, and the
Minipter ;id that it might be some-
thing sold through governmeny dis-
pofel stoves. Thet is pot s0.  The
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fact of the matter js that that part of
the country is ncw becoming more
and mare vulnerable, the part of Intia
which is bordering Bangladesh the
pary of India which is borderifig
Burma, the part of India which is
Yordering Nepal. This side is be-
coming more and more vulnerable
to smuggling activities They are
now indulging in bringing new
items, not the conventional ones. The
smugglers are smuggling out of this
country new items, for instance,
automobile spare parts; the smuggiers
are bringing gold and opium into
this country. @irls from Kerala—it
may not be a very good thing 1tn
tell~are being smuggled outside the
country, -even after all these opera-
tionrs against smuggling. In this
context, what kind of explanation
have Government to offer? ‘They
have failed to arrest 346 smugglers
who are still absconding. Stil! more
strange is the fact that they have not
confiscated a single property from
any smuggler. This is as per a reply
given by you to one of the questions
here. I con tell you, if the Minister
is in need of my assistance the
number of the question and ail that
you have answered....

SHRI DINEN BHATTACHARYYA
(Serampore): Yes, you give it.

SHRI C. K. CHANDRAPPAN: It
is in reply to unstarred question No.
4%4 dated :3-8-76. The Government
say:

“No property has been confis-
cated co far under the Smugglers
and Foreign Exchange Manipula-
tors Forfeilure of Property Act,
1976.”

Last time, I think it was 6-7 months
ago, when thig Minister camqy with all
enthusiasra tc introduce this Bill, I
think all sides of the House welcomsd
tha: Bill. We ali extended our full
support to the Minister, we all
wished bhim well to let him fight

- Wgainst these smugglers, let him foc-~

feit their gproperties and let him
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bring the smugglers’ ill-goiten wealth
40 the national exchequer, What
nappened in this case 18 only this
According to the Government’s own
reply to the sume question, they sajd
that in 235 cases they have issued
motices for forfeiting the properties
und I do not hnow if 1t has been done
by the concerned authorites Then
“the Competent Authority of Bombay
axsued notices 1n 100 cases, The Com-
petent Authority of Madras 1ssued
notices in 98 cases. The Competent
Authorty of Delhi 1ssueq notices
(only) in 37 cases’ These are the
notices issued under the Smugglers
and Foreign Exchange Mawpulators
Forfeiture of Property Act for con-
fiscating their property and the lLst
of these top swugglers 13 also given
in the answer But, why, after issu-
ing the nouces the Government failed
to act even in a single case to forfeit
thewr property and make a break-
through 1n fighung the smugglers
who are absconding?

When we extended our support to
this legislaton, we expected that the
Government wi'l act in that fashion
Otherw se this will be just an eye
wash Not that I am accusing the
Government of inaction Not that I
am accusing that the Government s
in conmvance with the smugglers
Nothing of that kund The Govein-
ment has in fact failed to act m a
manner th's Parhament wanted the
Government to act, this nation wanted
the Government to act to brng
down the ed.fice and th. threat cre-
ated by the smugglers o our country

When we extend our support again,
certain questions remain unanswered.
For example, 71 foreign smugglers
are arrested, smugglers who are
foreigners But again a smuggler
who is wanted by the Interpol, who
could come to India, got admitted in
& hospital in Goa died there and his
body was kept in thy morgue for

m;nthl. Yor whom I do not
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know? Ang only atter his ideptifica-
tion was searched hy the Govern-
ment, it weas found that he was &
West Germun citizen. The Interpol
said that he was holding a passport.
which was foiged and the person in
whose name he came to India is stall
aiive 1a Germany and the Intexrpol
told the Government that thus smug-
gler 18 the leader of an international
smuggler® gang for whom they were
searching But this fellow could land
in India and couid go to a hospital
ang fortunately for us and for the
world he died. Your Police, your
Customs anq your Security could do
nothing This has happened under
emergency I hope you will not
deny this because, if you have a
mind to deny, I can give the name of
the smuggler. This has happened
our country

This s against foreign smugglers.
It they come in the guise of tounsts,
if they come .n the guse of intellec-
tuals and academacians, what is the
step the Gonvernment 1s gomng to
take” I do not think you have done
anything in that regard You have
arrested rome people It 18 good
Many more persons are roaming
about and this point should be taken
care of The machinery created is 1n-
adequaty to deal with the situation,

to meet the requirements of the situ-
ation Mr Joardar asked about this
This Bill seeks to extend this provi-
sion for another 12 months It is
natural to ask what will happen after
these 12 months Are you doing any-
thing in the direction of setting up
machinery permanently to deal with
smuggling? We do not know why
Government 18 only thinking of
dealing witn this issue on an ad hoc
and temporary basis, The hon
Minister made & promise in this
House ‘hat the Government is think-
ing on the lines of setting up special
courts 10 deal with smugglers and
to try them. I do not say that they
should be given all kinds of justice
which is required under pormal law.
1 am not dernanding thet, You can
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try them under the provision of
special courts, You can hang them
if you want. I do not oppose it. We
wili leng vyou ‘all our support. But
“what wo are scying is this. Why do
you want 12 months, in an ad hoc
manner? Agaim  the Minister will
tome and ask for another 12 months
extension. That is not the way to
deal with the problem. A; what
stage is this rroposal now, of setting
up special courts with special powers,
to try and punith smugglers” This
is my question. The Director of
Revenue Intelligence, Mr. Sriniva-
san, said in Calicut which is in my
State, on 1st of July  that the con-~
sideration of setting up a special
court was in an advanced stage,
Advanced rtage may be like ad-
vanced stage of pregnancy or some-
thing hika that, I do not know, I
would like to know from the Minister
as to when this child is going to be
delivered. These ad hoc measures
will not helf the situation. Of course,
we are supporting now because you
will say that vou are helpless. But
this is not a fooiproof way in which
you can deal with such a serious
problem.

Now, regarding smuggled goods
available 1n thg country, Mr. Das
Munsi said sbout this I think that
they ars takin, a light view of the
matter If you really want to put
down smuggling you should get the
cooperation ct the people. The DAVP
is putting up an advertisement: Be
an Indian; buy Indian goods. 1 think
the money for that Department is
belng spent by the Ministry of Reve-
nue and Finonce, Under that very
board or hoerding smuggled goods
are being rold, not through the co-
operative  socisties. In Caleutta
atreets various smuggled goods are
avatlable, things 1ike cigarettes
which you tnd 1 would ke to amoke,
a good blade that we may like to
buy, and 30 on. Wa are being temp-
ted. And you.are putting up en

advertjpument  there sying, don't
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goods. These very non-Indian goods
are being soid there under that big
banner which you are putting up.

It is a shame. This happens in all
the bjg aties in this country. You
can find this cut if you just go thers
as a buyer. If you want 10 creaw
that atmosphere that the people of
this counlry wil) not buy these
things, well, you should make such
an arrangement that you should en-
sure that the smuggled goods are not
comng in the cpen market. The
smugg'ers will not have that audacity
to se'l these thmgs in pubic in
defitiunce of al] laws of the land,

I think the Gcvernment has to im-
flement this legislation with a sense
of urgency and with more serious-
ness. Then only the desired resuits
will be there. These are some ot
the points which I want to bring to
the notice ¢f this Tiouse and the h'm.
Minister. I hope in all fairness the
Minster  while replying to ¢nis
decbate will enbghten us on these
problems which we have taised, I
support this amendment.

SHRI VAYALAR RAV] (Chirayin-
kil): Mr. Chairman, Sir, T tully sup-
port this Bill of the hon. Minister and
I take this opportunity to congratulate
him and all those dedicated cfficerg of
his Ministry who, by and large, have
done a good part of their joh ta check
the smuggling and foreign exchange
racket.

Shri Bhattacharyya and his friends
are always critical about the emer-
gency and they were asking about the
gains made out of it. I hope that
they will agree with me that the
enconomic condition of this country
had improved. 1 do not want to go
into the details of the internal situs.
tion or what is happening in other
parts of the country. It is very clear
that after this Bill came into opera.
tion, Government could check not
only the smuggling sctivities but also
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the cipculation of the black money and
thereby they could contain the infla-
tion This 18 the only country which
could control the inflation to a minus
pomnt Many Members have spoken
about the difterent aspects and so 1
do not want to go into them mn
detail. Mr Banerjee will agree with
me here that Shri Mukherjee has done
a good job of 1t Take the foreign re
mittances from the people who are
abroad Three years ago the foreign
remittances: were only Rs 330 crores
Now, if I am right in February this
year 1t has gone upto Rs 1200 crores
It 15 because of the incentives offered
to people working abroad They have
been able to remut here their fo:eign
exchange earmings. The money from
abroad 1s more than double because of
this concession This 1s the contrnibu
tion of this Bill. The remttances
from abroad have now gone up I
would like to draw the attention of thr
Minmster to other points I want to
know whether he has studied the prob
lems of the people staying abroad or
he has made any evaluation or ana-
1ysis of it To whom have you given
those concessions m the matter of re-
mittances from abroad” 1Is it for the
benefit of the employee working
abroad or to the nurses and ofhers’
Can they bring such a huge amount of
money from abroad” It is only some
rich people who live abroad who can
do this But when you are giving
incentives and concessions have vou
taken into account the condition of the
salaried people living abroad and
sending part of the.r salary of this
country I think you have not made
a study of the problems of the fixed
salary people working abroad No in
centive has been given to such people

Sir 1 heppened to meet a gentle-
man from Kuwait recently He told
me that he had purchased a plot of
land measuring about 10 cents in
Bangalore and wanted to dispose it
off He could not do so as the Reserve
Bank objected to it He wrote to the
Reserve Bank and the Reserved Bank
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wmade & query whv asked you to pur.
chase the land? What a pityl He
came on a two.week leave and spent
most of his ima in  going to the Re-
serve Bank and meeting the officers
over there I want to know, iz it a
crime for person who had worked
abroad and put his foreign exchange
earnings in India in dollars to purchase
a p'ot of land> Later on, he was
asked submit a pre-dated application
and granted permission on paper and
allowed to sell the land Of course,
he could sell the land He askeq me
a question, “Do you want me to in-
vest more money 1n India” This is a
classic example of harassment

Now, Sir, people come to India on
leave after two to three years of stay
abroad They come with ten to twen-
ty saris for their relations You know
as to how much they are harassed by
the customs authorities Sir, a direct
Air India fight was introduced from
Abu Dhabi to Madras for the conveni
ence of Keralites and others working
abroad As soon as this flight touched
the Madras airport the customs
authorities pounced upon these pas-
sengers like tigers I say that you be
strict but why can't you have confi
dence 1n the people who come after
two to three years with twenty saris®
Why can't you have a reasonable att:
tude in the matter That flight has
mnce been cancelled '

Sir 1 suggest that you may fix some
slab system for the salaned people
working abroad namely, 1f they send
so much of amount they will be given
so much of concession If a man
works abroad and sends a good amount
of his salary to India  in foreign ex
change why don’t You fix a s'ab system
and allow him to bring something for
his relations I appeal to you to ron
sider the problems of the fixed income
group working abroad If you have
a talk with them you wall know their
problems

The next point I would like to make
fs about the impourding of pasport.
1 fully support this provision. In this
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Bl the detention power has been
.given to certain important people,
even upto the level of Joint Secretary.

Again I would make an appeal to
the Minister. Do not treat all people
staying abroad as smugglers. Do not
g0 on that presumption. Yes, check
them and find out. But unfortunately.
in some cases injustice has been done.
1 know of some cases. I can say this
before the Minister. I do not want to
go into details. When impounding the
passport of a person living abroad, how
do you re-examine the case? who is
the appellate authority? Here if you
detain somebody. there is an Advisory
Board to examine that case and exa-
mine the whole issue. But when you
are impounding the passport{ of a per-
son, what is the machinery you have
to re-examinc the whole issue?

1 can cite an example. The man
produced all evidence. He had made
remittances through the Canara Bank.
through the Indian Overseas Bank. All
the accountg of the different amounts
Bave been produced. His patriotism
was reported on by the ambassader
himself. I do not want to go into
the details. But because of some
persona] reasons. because some-body
had written ‘this man is a smuggler’,
big passport was impounded. This
ig not the way to do it. The
evidence has been  produced before
you. But without reason. some incri-
minating statement was made by a
Deputy Secretary sitting in an embas-
sy abroad, who was prejudiced against
bim, and the passport was impoundedi.
“This, I think, is not justified. 1 make
an appeal to the Minister to consider
the establishment of some kind of
appellate authority to examine such
cases on appeal in regard to impound.
ing of passport, whether it is genuine
or whether it has been done out of
personal prejudice. In  this case I
know it was done on merely personal
prejudice. Ags I said, the patriotism
of thit man has been exported by the
ambassador himsel?.  Unfortunately,
you could not take a decision. I do
not know whether you had the power
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or who the authority was which took
that decision against him 1n this
matter.

Then Shri Das Munsi was speaking
about films and smuggled goods. Sort
Chandrappan also made a mention of
something in that regard., There is an
instance in Kerala where one man
escaped prosecution—I do not want to
mention his name. Shri Bhattacharya
may be interested because he is a big
financier of his party. The party is
called Popular Automobiles. By
making a declaration of Rs. 80 lakhs
of black money. they escaped prosecu-
tion. I am only sorry to say that
your department could not make any
check.

SHRI DINEN BHATTACHARYA
(Serampore). Your Government aiso
did 1t.

SHR] VAYALAR RAVI: | was going
to say that. The Kerala Governmert
did it. I do not know whether they
smuggled him in or not. This party
had been advertising the availability
of foreign automobile parts. I had
appeared in The Hindu in sl the
English newspapers; ‘Popular Automo-
biles—available foreign car spa.e
parts’. How is it coming? Have you
given them an import licence? Or is
it smuggleq in? Of course, earlier
there was smuggling. Recently the
Kerala Government's Economic affairs
department made a  search and they
found on big packets ‘Made in Ger-
many’, ‘Made in England’, ‘Made in
America® everywhere. Later they
found that all this was made in their
factory itself. Of course, they were
smuggling  these earlier. But you
allowed them to cheat the people and
you allowed these crooks to escape pro-
secution by giving them a chance to
declare an amount of black money to
the tune of Rs. 80 lakhs Shri Bhafta-
charya and his party may be Vvery
angry for this. Heis the sole Anancier

of his party in Kerala all the time.

SHRI DINEN BHATTACHARYA:
who?
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aum VAYALAR RA‘VI: Please ask
‘duri Nlmboodiripad

SHRI DINEN BHATTACHARYA:
I am interested 8o that I may get

some money.

SHRI VAYALAR RAVI: I am asking
when these advertisements have been
appearing that they have spare parts
of foreign cars and so on, how has it
come about?

Then Shri Das Munsi spoke about
films. I have seen a photograph of a
famous film producer touching the feet
of Haji Mastan. He was a film pro-
ducer and actor once upon a time, He
is still ‘claiming to be partriotic (Inter-
ruption). 1 want to know how when
one fine morning Haji Mastan went
into jail all this chain has been broken,
bow aill this chain of black money
has been broken. What is the expla-
nation given about this photograph
showing his touching the feet of Haji
Mastan? What action has been taken?
Have you made a search on that?
Have you found out what are the links
that these people have? Have you made
any kind of examination of this
matter? You are arresting smugglers
and foreign exchange racketeers. We
are saving momey through the black
door but delivering it through the
front door. Have you taken action
against persons who indulge in under-
invoicing and  over-invoicing and are
increasing their Swiss bank account?
Have you ever arrested any exportor
or businessmen on this account? The
businessmen are now happy; they have
started - praising the  20-point pro-
gramme; it is just hypocrisy. They
want to exploit the name ¢f the pro-
gramme of ihe government, Big firms
are entering the export business. ] can
give names and I shal} write to him; I
do not want 10 mention the names in the
House. They are doing under-invoic-
ing and ‘over-invoicing. Some arrange.
ments are made with foreign buyers to
remit the money into Swiss bank
accounts- or other accounts abroad.
You have not taken action against
them and they are flourishing even
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today. The hon, Minister must look
into this matter “also.  To'cite ams
example; he can take up one or two
cases and try to put them behind the:
bars along with Haji Mastan and
others. They are equally criminals.
Millions of people working outside are
sending money to the country out
of their meagre salaries. Remittances
from abroad had gone up to Rs. 1500
crores, The grievances of such people
who send their meagre salaries to our
country should be considered. The-
exploiters and foreign exchange racke.
teers should e put behind bars.
When passports are impounded there-
should be an appellate authority to-
examine the whole case. With these
words, I tully support the Bill ......

W A" wy WM (17)
arf ¥, a7 F prfmsrag
o A T F Fxiz OF WWARS
WX Qe # qa ag srgfea ot
“There would be serious set back
to the anti-smuggling operations if
the provisions had been allowed to
lapse and hence the President pro-
mulgated on he 16th June, 1976, the
Conservation of Foreign Exchange

and Prevention of Smuggling Acti-
ties Ordinance”

Ug He® Bl A Wl 15 WEL
1976 ®1 =13 RAR A warr 91
w1 W g1 g fe g amie feafr
TR WA 1 N7 WY FEA WIS
g fo i @ @ WA am g
1 THQ FT AT AT qF KOA
2 A1 ugfafen & 3 wim v g
framm grr safgd B3 741 1
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®% = ww wnn wfgd
wr ¥ fad awrlt w1 =wTOIC AW
#r wa, N b ¥ ¥ fq wivwre
g ww A TF E W EER S

ey W ¥ eTR "ﬂm 8
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e wfed ) whrar ¥ & e
wgr ¥
“Bangla Desh issued yesterday an
emergency Bill which provides for
death penalty to smugglers, hoar-

ders and black marketeers and 14
years imprisonment .,.."”
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[SHRI VASANT SATHE in the Chair.]

SHRI S M. BANERJEE (Kanpur)*
Mr Chairman, Sir, I rise to support
the Bill und pay my warm compliment
to my hcn. friend, Shs P K Mukher
jee and rome of the officers who have
really worked hard and established
that there are people 1n this country
whose integrity cannot be challenged.
Recently, when I went 1o Bombay I
had a talk with some of my friends
and I was surprised to see that tne
tace of Shri  Mukherjee, which 18
apparently a lovable face, has hecome
a terror to the smugglers He has
really established that smuggling can
be checked by taking strong action.

My hon, friend, Shrnn M C Daga.
quoted the speech of the Prime Minis-
ter at Red Fort I do not know what
its conmection with this Bill 18  The
Prime Minister was  speaking about
emergency and saying that it may be
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gy Y srmw e g 1"

It this Bill was not there, it this power
was pot there with the Government, 1
am sure the bigger smugglers would
have dectated their own terms and 1t
would not have been possible to put
thern behind the bars. At that time
it was necessary, and the life of the
Bill which 18 being extended should be
supported by all of us,

A question which has been raised is
whether any permanent siatute s
necessary It may not be necessary
1 believe that human nature cnanges
But the nature of a person, who has
been earning fabulous amounts out of
smugghng, might change but it chan-
ges after he or she was hammered
properly

Ih this case, it was asked, for in
stance, why not burn the smuggled
goods I am one of those who behieves
in burning cigarettes Give me any
amount of cigarettes, even foregn
cigarettes I will burn them before
the next day But the point is that
the ordinary shop-keepers who deal in
smuggled goods like blades and scents
are not harming the country at ali
They are not going to harm our con-
ception of swedeshi, the swadesh:
andolan or the swadesh: way of hfe
What is harming us i1s the amount of
gold which is going out of this coun
try Who are doing t'us? It is not
the shopkeepers who are selling the
goods, but the big smugglers, who have
a team of experts at theirr command
who do it in conmivance with some
high officials Even though some of
them have been put behind the bar
their partners are still outside The
hon Minster should try ls bes 1
see that those partners are also put
n jail I know the smugglers die very
hard because they have an interna
tional wing.

The other day some people. wer
caught from Vikram Hotel, The hor
Minister said that they were smugglers
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All of them were forelgners and they
have murdered some people. Shri Om
Mehta in his reply sald that they were
from France and that they belong to
some international ring of smugglers,
who are operating in this country. It
ig difficult to catch them unless such
powers are given to  the officers, Of
course, they have to use them judici-
ously.

My hon. friend, Shri Chandrappan.
said that the smugglers have shifted
their operation from Dubai to Ran-.
goon. Previously, Dubai was smug-
glers’ paradise, Now they have ghift-
ed to Rangoon and they are sending
some goods through our horders. So,
our border areas should be protected.
But the question in which we are
more interested in the things which
are being taken out of this country.
Has the value of the goods smuggled
out of this country minimised? The
figures show that the amount of goods
smuggled out of this country m
1973.74 was much more than what it
ig today. That means it has been
checked, and for that ] wish to congra-
tulate the hon, Minister once agan.

Then there is under-invoicing =and
over-invoicing. 1 fully agree with
Shri Vayalar Ravi and Shri Chandra-
ppan when they say that this should
be checked I do not impute any
motives. but all the big business houses
which are flourishing in the varicus
industrieg especially in the jute
industry, are actually invioved tn
this under-invoicing and over-invoic-
mg. and they ate conserving
foreign exchange in the Swiss
and other banks, and we cannot put
our hands on their accounts. I have
information with me, I do not want
to divulge it, that they are helping
some of the sons of the big officers
who are being educateq abroad They
are paying them money regularly,
ang that is the attraction for which
they are gaining favours from the
officers. I know that the officers are
generally very good and honest, but
you know we have our soft corner
for pur sons swnd daughters, and
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naturally they cannot possibly deny
that obligation. How to arrest this
tendency? It is a very difficult job.’
One of the officers, Shri Srivastava,
Director of Revenue Intelligence, put
his hand on the Bajorias and other
houses, but ultimately he got the
setback of hig life. So, if you cannot
completely eliminate this under-in-
voicing and over-invoicing, at least
try to minimise it in the matter of
jute and other goods. So, these
people are there who are doing 1t
regularly, and that amounts to the
worst type of smuggling. A smuggler
smuggles a particle article, but these
people are actually taking awayv the
money of this country anq conserving
it in foreign banks for their own
interest and for supporting some of
these people who are a menace to
our society.

Then, the question is whether we
have been able to put our hand on
the various accounts in the Swiss
banks or not. We want to know
whether this is possible or net, and
ig possible, what we have done.

T had a discussion with the hon.
Minister and I do not wish to men-
tion the name, but I was surprised
to know that a warrant has now been
issued agsinst a person who got one
of the worst type of smugglers arrest-
ed risking his life and got a reward
of Rs. 95,000 for that. This, will dis-
courage persons. If that man has done
something wrong, he should be hang-
ed, but persons who get smug:lers
arresteg risking their lives, property
and business should be properly help-
ed and encouraged.

Then I come to smuggling of jewel-
lery from this country. The tendency
now is to smuggle the costliest jewel-
lery belonging to the old Rajas and
Maharajas, Rajmatas ang Maharanis
and of course the Rajkuma~s, be-
cause in India nobody can Ppossibly
purchase them. 1 am told, I do nat
know whether it is correct, that the
official valuation of a particular
necklace was Rs. 185 lakhs, I am ye*
to see it and if I see it, my eyes may
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be dazzled ang 1 may die, but the
qucstion is that such things can be
<purchased by whom? Only by the
Arab countries. So all efforts are
now being directed to smuggle
jewellery to the Arab countries be-
cause they are able to purchase them.
*There is no market for them iu the
USA now, ang they will also ultimate-
ly sel] them only to the Arab coun-
tries, because they are the persons
who are enarmoured of these things
like big diamonds etc. That ghould also
be checked 1 would also suggest to the
hon. Minister that whatever jewellery
has been seized from the big Mahara-
jas etc, should go to the National
Museum and if these Maharajs etc. are
prepared to donate them to the Natio-
nal Museum, thev should be accepted.
They should not be arresteq for this.
Suppose a particular Maharani or
Rajmata says, ‘Do not put me in jail;
take awa) all the jewellery anu keep
them in the museum or treasure’, we
should agree. I know, in Moscow,
there is a National Treasure where
all «uch things belonging to the Crar
period are Kkept and they are still
shown to people. Insteag of the
thing going through smuggling to
Arab countries, let them remain in
the national treasure That is my
suggestion, and I hope that the Mims-
ter will consider this.

Then, I want to say something
about selling of the smuggled goods.
1f the smuggled goods are here, then
they should be sold in a proper man-
ner 1 am tcld that there 15 a shop
in Nehru Market or somewhere which
js far off from this place, where
these goods are sold. They should
be sold in the Central Government
Employees’ Cooperative Stores or in
the Super Market, One Wilkinson
blade will easily come for a month.
The cigarettes are also cheaper I
do not encourage these things, but I
do not mind these smuggleq goods
being purchased by our people The
smuggled goods should not be burnt;
2that will only be a herioic action;

TochiRpic
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let them be purchdsed by the people
who want them. What iz the harm
in that? But they should be sold in
open market in a proper manmer. In
Bombay, I have geen, all these things
are available. But people cannot
possibly distinguish whether a thing
is fake or real. Three-in-one ig sold
there, and people purchese thinking
that it must be a Sony Set or an
Akai Set; they cannot show these to
others, and when they come back,
they find that it is only a case and
there is nothing inside. That is why
1 guggest that the smuggled or con-
fiscated goods should be sold in open
market.

My hon. friend has said something
about customs. I fully agree that
people should be allowed to bring
something for their own family mem-
bers I was present the other day,
and I can sav with confidence and
with all conviction that the customs
officers in Delh, and other place< are
not so bad; if you bring a bottle of
wine or whisky or some cigarettes or
nylon sarees for your wife, thev do
not bother about these things I have
alio seen the amount of things that
some people bring—the entire oxcess-
weight concistg of forcign goods. The
custome officers do not ming if ~ome-
bodv brings a bottle of ‘Intimate’ for
his wife or beloved If instructions
are issued to the customs not to be
harsh to the people, then every per-
son who goes out will bring only
foreign goods Whv do we losc
hockey and other matches® When aur
players go. thev onlv go round to see
what possibly thev can take from
there thev are nnt interesied in the
game, be it football or hockey I am
not imputing motives to anv one. But
it is a fact that they bring sn many
things Last time when thev won.
they were let off by the rustoms
Riy  when they lose naturalle  thev
are caught. 1 must admire the work
being done bv the customs officers
It is a verv difficult job. But one
thing, T wotld like to point out
When the suit-cases belonging to @
lndv are rearched, it should not be
done openly. It looks bad. People
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from the gdllery are also watching
the whole thing. Somebody takes out
@ brassier ang askg whether it is
English or Indian. Somebody js show-
ing a blouse and you ask ‘Is it Indian
-or foreign? This way ladies are put
to shame. After all they have come
to India. They are not foreign ladies.
“They are all Indians. Treat them well.
If you want to search somewhere, let
there be a proper place where the
ladies’ garments could be searched.
“Some people have to face this humili-
tation, That 18 why I am telling. I do
not want ladies to come with smuggl-
ed goods more than the men. They
have got equal rights. These are smail
matters The Minister can simply
issue qirectives That is a differeat
matter If there are two cabins for
searching men and women as we
have got with respect to security
checkinrr, T think that will be better.
Otherw se. they are put in a very
embarrassing position which the
Government coulc avoid.

With these words I support the
Bill I must sgain assure the hon
Minister a young Minister who has
established his  integrity bevond
doubt and has got 3 bunch of de-
voted onfficers I wish him ail
success. Mr. Pranab Kumar Mukhcr-
jee has shown his strength and I wish
he becomes stronger in his life—after
all 1 am at the fag end of my .ife—-
but he i< going to live longer in this
countrv—so that these good things
are sharad by mv son or my grand-
children,
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" SHRI K. MAYATHEVAR  (Dindi-
gul): Mr. Chairman, Sir I stand to
support this Rill.. All of us are aware
of the anti-social elements who
were indulging in smuggling activi-

" ties, ' They = are anti-nationals. . It

goes without saying that it is = they
who were responsible for this: un-
precedented  inflation in India . and
Government were able to control this
by their acfion. The people expect a
much more effective action by Gov-
ernment against the smugglers.

" So far as Government is concerned,
we have given them :all the powers
that were necessary to put an end to
the ' smuggling -activities that : 'wera

‘going on in this country. But, I am

sorry to say’ that only fifty. persons
have been arrested—big sharks enly
have been apprehended. For instance
in Tamilnadu Coolie Mastan was a
smuggler . who was  arrested’ in

~Bombay. But one Mr. Yasin hag still

not been arrested because in - Tamil-
nadu he was the righthand man of

-the ‘then Chief Minister of'‘ Madras

and the supyporter of then Law Minis-
ter, Shri Madhavan. At the time
they were ruling it is they who had

""been * protecting this person ' Shri

Yasin who was a famous international
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smuggler in Temiinadu, He wag like
2 milllonnaire, a powerful man ke
Mastan and Bakhia. It is shemeful
that our Clovernment has not been
able to arreat this person and put him
behind the bars, Why?

We are baving the Extradition
Law. That is spplicable to all coun-
tries umiformly, be it USSR, USA,
Britain or France. Why were we not
able to extradite Shri Yasin under
the Extradition Law?

Shri Yamn could have been extra-
dited undar the Extradition Law
applicable to all the countries, Ie
was in Singapcre sometime back, he
was in Bangk k later on ang in the
east-guiatic countries I am sorry to
say that he cawe into India as well
as left India without the knowledge
of the Government. Bir, we will
have to arrest many such people 80
as to annjhilate the entire smugghng
activity. Unfortunately, the Govern-
ment of India 1s stil] treating this
smuggling offence 85 an  economic
offence. I have pleaded three to four
times on the Floor of the House for
treating thi; offence as a ‘pucca’ ors-
munal ofence.

Sir, these smugglers are respoasi-
ble foc inflation and rise in prives.
They are not only stabbing the econo-
my of the coitntry but also they are
stabbing wat the back of the poor
masses of India, We must introduce
a special law to give punishment to
such peopi® There should be a
provision for a minimum of ten
years' sentence for this offence. As
present under Customs Act and
Foreign Exchange Act we are only
giving them two years imprison-
ment plus a fine of Rs. 2,000/, This

is not suficient. I plead for a change
in the law.

Further, Sir, I would like to know
what are you going to do with these
smugglers after the Emergancy is

it merely by 12 months, We must
have a special juw, special courts aad
provide special punishment to thes»
offenders, 1 would like to suggest, it
necessary introduce a new sub.
section to Section 302 IPC to provide
death sentence for the offence of
smugghng.

Mr. Chairman, Sir, these smugglers
who are at present behind the bars
are being pgiven the son-in-law's
treatment in the jail. I am told th2y
are provideg with all the facili‘ies
except giving them ladieg

AN HON, MEMBER: They are
allowed to go ‘0 their wives,

SHRI K. MAYATHEVAR: Sir, the
pedple exvect more stern action
against these reople. Why are you
allowing them mccess to all these
privileges. I plead that these peaple
should bLe treated as part of the
ordinary criminals inmde the jail,
Then only tney will feel sarry  for
their nflences and when they comse
out, will rectify  themselves and
completaly change their mode of
life. [fhey are not political often-
ders, thes are not political leaders,
to be given special privileges inside
jall, They are pucca offenders under
certain  provujons of law, not caly
of customs but of foreign exchaage
Hereatter a; lesst they ashould be
treated as ordinury criminaly under
IPC and somc cther offences under
the law of the land.

1 am from Tamil Nadu, The hon.
Minister knows it,

AN BON. MEMBER: Ang ADMX.

SHRI K. MAYATHEVAR: Thenl
you for the compliment, Lest you
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some members of our party trought to
the motice of Government in Rajya
Sakiba that the ex-Chief Minister, Shri
‘Karunanidhi, ang the then Law Min-
ister, Shri Madhavan, were reliably
smid to bave deposited large amounts
of money in foreign banks. Now after
the appointment of the Inquiry Com.
mistion, the Government of India have
dug out so many crores on account of
black money, unsccounted money, re.
ceived by them by way of corruption
or misuse of power on the pretext of
executing so many plans for the publie,
8till larger amounts remain in their
names or in their benami names—es-
pecially thess two Ministers, This may
also be checked by the Government of

What are the provisions we are
having? What are the laws we are
having niow fo bring back all the olack
money or earned money or unearned
money deposited by our smugglers in
loreign banks? Our laws are even
10w sitent on this. Some friends were
happy to note that the inflow of money
s larger now as a result of the emer-
tency and steps taken thereafter.
But that inflow is not sufficient. Still
1 many crores are allowed to be de-
posited in foreign banks. Under these
drcumstances, the Government of
ndia must at least take effective steps
o bring back all the money deposited
)y our smugglers in foreign banks in
heir names or in fraudulent benami
lames.

Then what are the measures taken
to confiscate their property? Notices
have been issued against some. Issu-
ing notices is not enough. You must
immediately take action to forfeit all
the properties of these people, It is
high time you implementsd thet kind
of law. The actions taken at present
are not sufficient end adequate. We
are not happy. We are ready to sup-
port you to the fullest extent. You go
forward with still more spesed. That
is what wo expect, the people of
Tamil Nadu expect, the whole Indian
people, 60 crores of them, except of
Qovernment-—go forward mare speedi-
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We are happy with watever action
has been taken by Government agsinst
smuggling activitiea. We are happy
to support it and welcome it and we
will support you in future also if you
take much more gserious, much more
eftective, action against these people
and try to confiscate the properties of
these smugglers without consideration
of any sympathy for them because
they are not ordinary offenders, they
are offenders at the national level, they
are not only economic offenders, they
are offenders whose offences are kil-
lng the entire Indian economy. With
this plea, I conclude my speech and
thank the hon, Chairman for giving
me this opportunity,

SHRI B. V., NAIK (Kanara): So
much has been said on this Conserva-
tion of Foreign Exchange and Preven-
tion of Smuggling Activities (Second
Amendment) Bill under consideration
that it 18 very difficult to add more. I
think the root cause of smuggling not
only in our country, but in the world
at large is—in spite of my own secular
outlook, I have to say this that Islam
does not forbid smuggling. Islam 1s &
religion which does not forbid smugg-
ling just as they forbig eating pork.

MR. CHAIRMAN: Which religion

forbids smuggling?

SHRI B. V. NAIK: I hope the Chair
will tolerate a compliment being paid.
Before economic nation-states came,
there was religion and there were few
inhibitions. In the history of England
there was a time when, particularly
in the 15th and 16th centuries, smug-
gling was there very much. Later on
when nation.states came in, they put
tarift barriers and thereafter it become
antinational. But in regard to Islam
as a whols they believe in economic

internationalism  believing in interest
which is preceding even Marxist inter-
pretation of religion or economics,

they are cutting down all the interest;
there is permission; it is not a forbid-
den act because Islam is both a Stats

religion as well as religion. I am not
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going into the dangerous field, all fhe
Muslim countries in the Arab world,
in Dubhsi, etc. I hope I have been
able to carry conviction. In Kuwait
and middle-eastern countries exporting
of smuggled goods i8 carried on as an
open {rade. Collection of funds is
really big business in those countries,
collection of funds, not against re-
ceipts, but parking of their vehicles,
their ships, their trawlers, their
mechanised boats and all those things
are done under the jurisdiction of the
sheikh and is legal, there is nothing
illegal.

SHRI DINEN BHATTACHARYYA
What are you saying? What 1s your
proposition?

SHRI B. V NAIK' The collection 18
an open collecion Small people
invest in it. In other words, the root
of our smuggling 18 not n this coun-
try but 1t is 1n some of those countries
where it is permitted

MR, CHAIRMAN' Mr. Naik 1§
always original.
SHR] B. V. NAIK In the circum-

stances, if you can bear with that, the
solution for a permanent cure to this
malady should lie, as  suggested by
Mr. Chandrappan, 1n changing the con-
sumer habits in the Calcutta streets,
Bombay streets, port areas and towps.
If you want to put a stop to opium
trade, stop opium consumption; if you
want to put a stop to some other con-
sumption of luxury goods, stop that
consumption. But more important, if
you want to tackle it realistically and
at a political level, you should do this.
But things suggested by Chandrappan
were suggested centuries ago by re-
formers. But it has not been possible.
We tried prohitution, it had not suc.
ceeded. Therefore, the solution would
be to tackle it at the root, that is. m
the Arab world, particulary those
countries kmown for smuggling will
have 1o be tagkleg ai a diplomatic

plate, It is a matier dssenilglly fal.
ling within the precincts of the Minis.
try of Externsl Affeirs and if I, conld
say 80, on a hilatersl basis fresh initie-
tives particulsrly with our sister

countries in the middleast by oyr goou.
will, which we enjoy might pay divi.

dends. I am not sayiag . that smug-
glers who continue to be allegadly,

fairly influential in many parts of the
world and elsewhere are not influen.

tial 1n  those countries If {he
suggestion is credible to the hon.,
Minister—&ils expression does not

reveal it—we can ask the other non-

aligned ocountrieg through diplgmatic

channel] so that those countries impose ,
immediately law in their respective

jurisdiction against the operation of

those smugglers in respect of those

friendly countries, wherever there is

objection. So, from Dubai, if Pakistan

does not object to the smuggling, they

can carry on the smuggling opera-

tions But if there is a smuggler in

Dubai and India objects to the

smugghng, the State law must come

m This 1s my suggestion and it may

be examined

My colleague Shri Maya Thevar
saxd. something must be done about
foreign banks considering the
sovereignty of these countries, parti-
cularly Switzerland and others, it
would be a difficult proposition. But
like the yoluntary disclosure scheme
for tax dodgers, does the mnistrv
have any plan—Stage II-for these
smugglers also” Once the person
who has been locked up behing the
bars comes to know that there is no
escape from it, if you keep the door
open to the smuggler who has been
detained under COFEPOSA that in
case he declares in writing, *I am
holding accounts in such and such
foreign banks; these are the deposit
numbers and these are the specific
branches, etc”, if he dicloses all such
information which he alone can dis-
close, will it be worth-while to have
a scheme whereunder a person whe
admits the guilt, ay in the caze of

'cmyment of taxes, might be in a
to be In the good books of
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the gevernthens and you wili be also
ahie -A0:.colleck the foveign exchange
he hag actumulated through nefanous
meaey? Otherwise, what sovereignty
4o we have over Swiss Banks? It is
prevailing becaiise we cannot do aay-
thing. Thare are limitations of
national sovereignty. You can impose
heavy penaity, confiscation of goods,
etc, but does the ministry have such
a plan for these people also?

MR. CHAIRMAN: The same pro-
cedure which you suggested for Dubaj
can be adopted here also. Why have
different standards?

BSHRI B. V. NAIK: If I am carry-
ing on smuggling from Dubai, a port,
my actions are plainly known. But
if I** go and deposit 100 dollars in
a Swisy Bank, there is no way of
knowing whether we are MPs,** or
smugglers. Since there is difficulty
of identification, I would suggest that
the voluntary disclosure scheme
which has been adopted in regard
to tax dodgers may be tried here
also.

MR. C N: Your remerk
is not called for and it wil be
deleteqd from the records, in respect
of the Chair. You can include your-
self.

SHRI K. LAKKAPPA (Tumkur)
To preserve the dignity of the House,
his name also should not be included.

SHRI B. V. NAIK: Having
understood the gravity of the situa-
tion, I would not labour that point.
It you go through the entire con-
struction, you will see that there
was absolutely no intention to offend
the dignity of the Chair.

MR, CHAIBMAN: I know you
did not do it deliberately, but that
should not find a place éven in *
lighter vien.
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BHRI B. V. NAIK: What I have
stated now is for the purpose of
record. The confiscation of property
that has been dopne s0 far e
inadequate. Since I come from &
constituency, which is in the West
Coast, there are some inhabitanta
there who ure smugglers. According
to my information, which is based
on the reply given by the hon.
Minister in reply to a question, in
Karnataka some properties belong-
ing to the smugglers have been
attacheg by the District Magistrates
I do not know under which Act.
There are some such instances. I
want the hon. Minister to enmlighten
us on this point.

Yesterday when I wus talking
about the MISA I expressed the hope
that we would like to see the day
when it is outside the statute book
of this country. I am sure many
hon. Members will join me in that
sentiment. But when it comes to
COFEPOSA, since it deals with anti-
social elements, the Minister has
received full-throated and almost
unanimous support from all sections
of the House and I would say that
it should find a permanent place in
the Statute Book of this country.
am making this suggestion after
due deliberation and continuous
observation. 1 join the sentiments
of the rest of the Members and I
repeat that it should find a perma-
nent place in the statute book.

SHRI K. LAKKAPPA (Tumkur):
Mr. Chairman, while supporting the
Bill, T would like to say that the
Statement of Objects and Reasvns
for this BIll says:

‘“The special  provisions for
dealing with emergency contained
in section 12A of the Conservation
of Foreign Exchange und Preven-
tion of Smuggling Activities Act,
1974 have proved helpful in dealing
effectively with persons engaged

*eExpunged oy ordered by the Chair.



235 Conservation of

[Shri K. Lakappal]

in smuggling and foreign exchange
racketeering who, owing to their
large resources and influence, have
been posing a serious threat to the
economy, ang thereby to the
security of the nation.”

Therefore, we have to extend our
support to thig measure.

Enough has been said regarding the
smuggling activities ang the leakage
of foreign exchange. It is the need
of the hour to consolidate the gains
of emergency and act more vigilantly
to conserve our foreign exchange to
prevent the smuggling activities in
the country.

So far as the detenus und‘e-r
COFEPOSA are concerned, the people
specially in Bombay are wondering
whether they are really in prison or
in paradise. Even though Parlia-
ment has passed all sorts of laws to
deal with them effectively, I wonder
why they are being given such good
treatment be it the Central Govern-
ment or the State Government. There
was a report in the Times of India
recently which reads:

“The  incidence of  coronary
ailments seemg to be exceptional
high among the COFEPOSA detenus,
judging by the relatively large
numbers in which they have been
admitteq to the prison warg of the
St. George’s Hospital in Bombay
since the crackdown on the alleged
smugglers and racketeers in foreign
exchange. By itself, this would
have interested only those involved
in advanced medical research, but
public interest, indeed concern, has
of late been aroused, and for good
reason, because many of the detenus
supposed to have been laid up with
serious heart trouble have been seen
merrily moving aroundg the city;
some have, in fact, been caught
sneaking back into their hospital-
cum=prison in the wee hours of
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the morning.
been going out on their traditional

business or pleasure or a judicious

combination of both has not been
fully established..
doubt that they could not have

embarkeg on their nocturnal prowl
had they been what they claim to

be: heart patients.”

On the pretext of heart ailment, the
detenus have been having virtually
all freedom to move about the city
and meet people who are engaged in
smuggling activities, those who are
defending and backing them.

“It is against this background
that the Chief Minister of Maha-
rashtra, Mr. S. B. Chavan, hag or-

dered that all
under treatment at St. George’s
Hospital be transferred to J. J.
Hospital.”

I am not criticising the Chief Minister
of Maharashtra, but why should such
lenient treatment be meted out to
them? The people of this country be-
gin to feel that the smugglers are
respected by such treatment. I know
that you are doing very good work,
but please give gooq treatment to
the poor people, give them food,
shelter and clothing, but not to these
people who should be treated merci-
lessly.

Recently the hon. Minister stated at
the Calcutta airport that smuggling
to our neighbouring countrieg is on the
increase. Though special arrangements
have been made and a collectorate has
been established, still the smuggling ac-
tivitieg are rampant in these areas
There are certain people in deten-
tion who are operating with the con-
nivance of big people who are defend-
ing them. It may be that some of
them are lawyers or belong to nig
business houses.

MR. CHAIRMAN: He may con-
tinue day after tomorrow,
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Whether they have

But it is beyond

COFEPOSA detenus
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THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K  RAGHU
RAMAIAH): I beg to present the
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Sixty.third Report of the Business
Advisory Committee.

18 hre.

The Lok Sabha then adjourned till

Eleven of the Clock on Thursday

August 19, 1876/Sravanc 28, 1888
(Saka).
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